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~ A  J:4JASSEMBLY 
F."illay', 23rd MaTch, 1945 

.. The ASsembly in., in the A.embly Chamber of the Council House at Binet! 
01 the Clock, Mr. President (The HO'.:lt).urable Sir AbdUl' Rahim) in the Chair._ 

.STARRED QUEB'fipNS AND ANSWERS-

-(a) ORAL ANSWERS 
PBBKITTING nPATRIATlCD INDIAli TRADERS TOBE8UME 'l'BADE IN ADEN, Ero • 

.. t289. *Ilr. IlaDU ~  (a) When does t.he Foreign Secretary propoae 
to rnise the ban 011 1. Jian traders lind othE:rs wor1!:ing at Aden; who hud heeD 
repatriated to India compulsorily? .  _ 
(b) When do Government propose to permit Indian trader!! and firms t .. : 

resume their trade in (i) Port Raid, alld (ii) Ethiopia? . 
(e) Has any representation been sent to His Majesty's Government ~  

the ~~  for these reluxations? ' 
. Jd) Is it 0. fact that British firms. interested in thel!e_ localities, are makir.« 
RITltnJementS for the reslImptic-n -of trade, and similar opportunities are nat 
gh'clI1 to IndiaIl business ~  '? 
, (e) Have any npplicutions been made for passports for visiting these coun· 
tries tor trade purposes? . 
(l) What percentage of ~  npplications during 1943-44 and ~  have 

bee:! roject.ed by Government? . 

Sir Olaf Osroe: (a) This part of the question should have been addressei .. 
th(, Commonwealth .Relations Department, but 1 may inform the Honourable 
:M ember that. the Government of Indi1\' imposed no ban on Indian traders and 
ot.hers working at Aden. As '8. war-time measure necessitated by the military 
situation nt the time, the Government of Aden caused a large number of Indians 
t·o be repatriated to India in 1940, ind in 1941 imposed restrictions on entry irite 
Aden. These, however, have been greatlv relaxed and the number of IndiaM 
\l'ho have been allowed to enter Aden since 1940 exceeds the number that was 
compulsorily repatriated. The number is actually 1.756 entries against'1,678 
evacuations. 

(b) There is no  prohibition on the resumption by Indian traders and firm'! ,Jl 
their trade in Egypt and Ethiopia. 

(c) Does not arise. 
(d) The Government of India have no information on 'the first part; as haa 

. been said already, there are. no legal restrictions on the activities of IndiaD 
business houseE!, 
(e) ~. . 
(f) The collection of precise information os to the pet'eentage or rejt3ctiorut 

would entail a disproportionate amount of labour hilt it is extremely sm:l:ll; 
t\'enerally speaking, no application is rejected if the antecedents nnd financial 
positioI;l of the applicant are satisfactory and if, in the event of his ~ to1 
travel to Aden or Ethiopia, he is able to produce an entr'y permit issued by ~ • 
ftuthorittes of t.he territory concerned .. 

Kr. :Manu S ~  Wjll the Honourable Member inquire ~ there are 
any difficulties not only with regard to pnssport-s but also passages, for trn:lf>t8 
who were previously earning their livelihood in thofle parts find who intend ·b> go 
back? ~ 

Sir Olaf Oaroe: As regards passages there 18 nctq,aUy Jlo discrimination 
against Indian business ·men for any of these territories, In any case where it 

~  that the person has sufficient reason for wir.;hing to travel to them and, 
in nny caRe in which he holds valid travel documentA, the departmentconcem-
ed, namely, the DefElnce Department, will-be ,only too glad ~  do what they ean 
to assist him. . 

( 1939t 
'. 
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111'. BOOII8iDbbOJ A •. L&Ui": Are Government ~ .that when Aden was 
~  to the Colomal OfBoe an undertaking waagiven that all Indians 

'::er uiJ! ree ent.ry there, as was the case for .95 years ~ which it wu 

has -: Olaf Oarot: I shall require ~ of ~  sir. I think the question 
Bela":-be aDeddressed to the, Honourable Member m charge of the Commonwealth 

1rW;D8 partment. 

Prof. B. &. BaDaa: Have this Government any direct diplomatic oontact 
with the ~  of Ethiopia or do they have to gCi through -the British 
·GovenuIient? . 
· • Olaf Oaroe: The Government. of India have no direct diploma.tic oontact 

~  the Government of Ethiopia. . 

INDIAN A A~ SUPPLIJI:D' TO CHINA 

H90 •• JIr. --.uu 8ubedar: (8) Will the Honourable the Supply Member 
plMsse state how much materiill \\'8S pl1l'chnsed in In<lia fOr supply to China 'on 
behalf of {i} Government· of India, (ii) Allied Oovemmente, and (iii) Chinese 
Qovl'rument,aiuce the outbreak .of the war and how thE' 1'alue of the goods 
supplip.d in this manner was paid for? 
,I • 

(b) How much of it if' ~ aud il1 .. whnt. form and froiu whom? 
(e) What materials wen' ~  from China. (md which ot them were ul'lfld 

or retained in India, ng part pu-ymE'nt of ~  supplied? , 
(d) Was it a barter trnusactioll, or whether prices were fixed and, if so, by 

whom? . '. 
~  Is all the material now being Bent to China imported, or is any fndiH.n 

mnterial being sent uncI. if so, whllt is the RystCllI of H~  nnd how do 
;ovt>rnment propose 10 reCOVf'r the outlay incurred? < 

'l'he BOD01irable Dewau Bahadar Sir A •. Kamaawamt Kudallar: J In;'!' on the 
table a statement containing the replies to the different parts of the quest.ion. 

Stat." •• nl 

. (a) til Some .mall ·purchases ha\-e been made ~ the . ~  ~ ~ t.o replace 
N' ood It g coppr.r zinc slahl, br&11I rods, gah'amaed wIre ropea) whIch had been 
c:nlli1n ~ to" . ~ Chinese Government but ~ landed in India after the ~ of Burma 
C d!fIR t'll' .ad bv the ~  of India for purposeB of war production. ~  
an were U  1 ~ J • b half h  G f  I d' ·  . urchlUl8\l are made for Chma on e of t  e overnment 0  D Ia. 

wI(il)nAlfied Government. a1&o do not aa a rule malra purchase. in India for China, but 
purchaBtlil hav6 been made by the . ~ ~~ Army through thp Rur'ply. ~  for 
1 to the Chinese lo'oroes OfHlratmg In Imha. TtI\lse were ~  of mdlgeneu8. stores 
~ ~  \lfid for "y the Govemmant of India ~  reciproca! ~  al'rangementa. 
,(iii) ~  Chif\e88 Government .have ~ makmg ~  1D India ~  on ~ ~ 

basia hut mainly against a Sterling. Credl1 made ~  to the'." by H~ . MaJest.YI I 
Go,'crum'ant. 'hie COllt of the msterlRI. purchased against the Stel'hng Credit 18 .recovered 
by tht Oove."Dlcnt of India (>eriodically from H. 'M. G. through the India Office. 
Fnil rnn,lcllian of ~ made on behalf of China are not H~ availabl .. , but I 

might ml'ntiml that thr total value of purchsees made in India ,by the Supply De"artm'ant 
on brhalf of Ubina from 1st January 1942 1(1 30th November 1944 amouuted to a little 
o\'ei Rs. 19.00,000.·, , 
(l,) T pre.ume that the Honourable M"ml'el' is ref@rring to outfotandinga in respect of 

'pavmer.b.. If 80, the figure outltandingat the end of Febniary-1945. wal. Rs. 1,02,000 to 
be' met ~. H. M. G. from the Sterling Credit. . • 

1<:) and (d). Raw Bilk has been obtaill\!d from China in ret\lrn .lor coiton textile. 
lupplied to t.hat country. _ Thia was ill the nature of a bartel' ~ . Prices were 
fixed after ~  b"t,ween the Govprnment, of India and The Pekin S ~  Ltd., 
on behalf of the Chinelle Government. 
We have alao pur!'hyed tin from China through tll'a United State. Foreign Economic 

Adminilltration. .  . 
'(e' ~  to ~ consist of. imported. as well aa indijfenoll8· (l:oode. liS a mllt,ter 

of policy. ~  for Imported .Itores are dll!COur&ged, ,:nd ~ Chinese aN asked. when-
ever time pe"!,da, ~ make their. own arrangement.l! for unportlng from over.rnA atorea nof' 
manubctured. In India, In ap'aClalIy urgent CIBIS, however Chineae -demands for imported 
,,',lod. lire met if t.be ~ are a .... nahle in ~ . 8ml can h8 spared, . 
• 'l'h" """temo' ~ has been outhned 1ft the anllwer to part (a.1 of the Qlllllti n 
·Tne qUl'sHon of recovery of the outlay ipcurred dou Dot ariBe. ' D  , 



~ A  QUESTION&- AND AN8WBBS ~  

hlpOBTING A118'1'IN CABS , 

1291. -llr. T. S. AviDalhlliDlam Ohetttar: Will the Honourable Member for 
'!N¥ Trauaport please state: . 

(a) whether the press report t·hut about· 2,500 Austin Cars . ~ going to be 
iJuported from England, is currect; • 

. (b) when they arc expected· to arrive; 
(c) how they are proposed to be distributed; .&l1d 
(d) the price fixed ·for them? 
TIle Honourable 81r lIdWIZ'd BIII1lthal1: (a), (b) and (dj. The Honourable 

Member is referred to/the replies given to parts (c) and (e) of Mr. Hegde'. 
shll'red (Juestion No. ~ on the ~  in.stllllt by the Honourable the Supply 
Memuer und to my reply to Mr. Sinha's starred question No. 1035 on the 15th 
instant. -

(c) The distribution among provinces will be on the basis of the existing car 
census in prQfinces as well as their actual requirements. Cars will be sold. to 
essential users, official and non-official, on permits to be issued by the Provin-
cial Motor Transport Controllers. -. 

S&I'dai Jla.upl S1Dgh: Win these cars be given to Members of this House?' 
The IIonourable Sir J:dwlZ'd Benthall: Applications should.be made to the 

Provincial Motor Transport Controller concernoo. . 
Sardar Jlaugal Singh: Will the Honourable Member resetve so,me cars for 

Members 'of the Centtal Legisl.ature, who may be treated as living in the 
Centrally administered areas? : 

'the Honourable Sir Bdw&rd. Benthall: I think applications will have to be 
made through the ordinary channel. 

1Ir. T. S. AviuaabiJIngam Ohettiar: When do they expect to invite applica-
tions? 

The Honourable S~ Edward Jlenthall: I suppose there will be-some publicity 
when the cars actually arrive, but. it- is not yet known ~ aU when they will 
arrive. 

Sir Muhammad Yamin Khan: Is the Honoul'Bble Member aware that the 
provincial authorities regard us 8S having essential work in Delhi and 80 they 
say they are not concerned? Has itbeen cODsiderEi<FTh-at a major part of the 
cssentjal work of the Members of the Central Legislature has to be done in 

. the provinceR? , 
fte Honourable Sir ~  BlII1lthaU: That is a very nice point. . 
1Ir. T. S. AWlMbUIngam Ohet.tiar: Do they expect to import any heavy 

cars also? . 
'!'he Honourable Sir Edward Benthall: Weare exa.mining the possibility of 

getting some higher-powered cars . 
• INDIAN AND EUROPEAN RUNNING ROOMS ON NORTH WESTERN RAILWAY 
1292, .Lal& Sham La!: Wil' the Honourable Member ~  Railways be 

pleased to state: ' .-
(a) whether it ill a fact that two kinde of Uuwling Rooms exist on the North 

Western Railway, i.B., (i) Indian style, and (ii) European style; 
,(b) whether Ilny illlportnnt distinction exiRts in the equipment of these Hun-

ning Rooms; if. so, whether It is based on racial discrimination; 
(c) if the reply to the last portion of (b) above is in the negative. whether 

.. the Honourable ~  prol,oses to lay on the table !:If the House a list of 
eqUIpment in on average Running Room of ~  style referred to ill (a) above; 
~  . 

(d) what steps Government propose to take to have the same kind of equip-
nwnt in the Indian and European Running Rooms except, in regard to the 
cooking utensils; if none ~  

'!"he ~  Sir Edward Benthall: (a) The reply is in the affirmative. 
(b) I would draw the attention of the Honourable Member to the reply 

given to part (b) of Mr. Lalehand Navalrai's -Starred Question No. 899 asked. 
on 15th March, 1940. The difference in equipment in no way imply racial dis-

~ . 
A2 
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(e} The required information will be found in the statement. laid on tl1e table 

of the House in reply to part (a) of the same question. . . 
(d) I lay on the table' of. the House a list of additional items of ~ 

which the &ilway Administration propose to make available for Xndian ,Runnini 
Rooms in order to improve the standard of equipment provided, thereiD. 

lttHna. 

Clock. . . 
Lamp for kitchen • 
Lainp, for bathroom 
Grating l.u- ~  
Stand Towel . . • • 
Table Dining . . "', 
Cilail'll without arms, plywood seat 
ToaPOYI • 
Chail'lle88Y· • • 
.Nawar Beds {in lieu MWlj) , 
Tu.bJo Dreasing : 

Numller 

1 
1 
1 
1 
I 
1 
6 
4 . 

" 6 
, -- 1 

Tablo Clqth 
l'aw. fry 
S.Jgo&r buin 
Jug fJr milK 
Jug r,)r wiltur 
SpOOlUl tnLI" • 
D IUlor ~  . 
Tray rur wa cups . .... 

lLuuIUlI DlEp.'AlroIll ON TB&IN CoNTBOLLEB SECTION, NOBm WBSTBB.N 
• . R.uLW.AY _ .' 

12 
l<! 
2 
2 
2 

l:l 
12 
2 

lSa. ~  Sham LIl:(8) WiH the Hoilourllble Member lor . ~ be, 
pleased to -state whether it is a fact that the maI.imum distance on the. train 
controlled section on the -North Westem Hailway is over 200 miles? ,If 6'0. 
where. and is it proposed to shorten the length of the working section to about 
100 miles? If so. when, and if not, why not? 

(b) Is it 8 faot t,hat loud speakers bad_recently bE'en !:enJond from Oontrol 
Offices on the plea taat new telephone equipment wall' being installed? Is it a 
fact that the new equipment ~  n:>t yet been iustalled and there is /I great 
strain on the employees wOl'kibg -without loua speakers? 

(c) Is it a fact that during the last thl:ee years no less than one dozen Assist· 
ant Controllers were declared unfit at" oue Control Office at l\srachi? If not • 

. heJw many were declared unfit. ~  ~ what reasQns? 
(d) Is it a fact that the Oontrollers ~  unfit ill the Karaohi Oontrol 

. Office were ~  quite fit ill .,ther offices? .' Do ~  propose w revise 
.the conditions of work 01 the Assistant Oontrollers? 

(0) Is it also proposed 'to revkw the call(' of such Assistifnt Controllers who 
had suffered on account of long ~  control sections at Karachi? If not, 
whv not? - • . ~ 

1'h. HOl101Il'abl. Sir ~  Benthall: (a) Qi the 22 Control Oircuits on the 
North Western Railway. four viz .. the Ku!'aehi-]'arl Idon. Pad Idnn-Khanpur. 
Khanewal-Sangla Hill-Shahdara Bagh and Jacobabad-Quetta-Chari:Jan Oircuits 
exceed 200 mile8 in length. The Administration is making arrangements to 
split the first of these into two sections, with Kotri as the point of division. at 
the earliest opportunity. The other three sections are working ~ . 

(b) The loud speakers were removed by the Administration with "8. vi!,)w to 
increase efficiency on Oontrol Circuits. ' Their removal has not pJac,ed any addi: 
tional strain on the Controllers. . 

(c) Apart"'from cases of removal.' from tbe list' of employees approved- for 
promotion as Assistant Controllers, of the names of employees -who did flot. 
come up to the required standard when tried in sbort ,tenn vRcancieB, 
two officiating Assistant Controllers were reverted to their substantive appoint. 
ments for eonstant unsatisfactory work. , 

(d) Of the two Assistant Oontrollers referred'to in the reply to pa.rt (c) above. 
one did not work bi any other Control Office, tbe other had, prior to his posting' 
nt Karachi, worked a.t Suldrur fQr ten months. Apart from the change mentioned 
in rep" to part (a), 'no reviSIon is considered necessary.. " 

(C) Govemment understand that cases of statl. including Assistant Oontrol-
JI'l'a, who ~ reverted to lower grades or to their substantive appointments are 

I 
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reviewed frOm time to time and all factors which may have resulted in their 
having been reverted are taken into consideration. _ 

"T5OBliIO.A.L QUALD'IOATIONS J'OB Cxu:J' AND ASsISTANT' I>B.u'TSIlEN IN m OJ'J'lOB 
, OJ' Cm:BI' MECHANICAL ENGINlClCB, NOBTH WBSTBBN RAILWAY 

12H. *L&la Sham Lal: (n) Will the . ~  Me'mber for Railways be. 
plel\sc!d to state whether IIny technical q'W'lifications are required for appoint.-
ment. to the posts of Chief and Assistant Draftsmen in the office of the Chief 
Mechanical Engineer, North WCdtern Hailway? If so, whal; Bre those quali-
fications? , ' 

(b) Are these ponts 110W held by qualified' persons? ~ 
(c) Is it a fact that the Chief Mechanical Engineer has pro:>testcd against the 

emploympnt of non-te(·hnical persons., al; draftsmen, specially on senior posts? 
What action was talcen thereon 'I 

The JIoDoarable Sir .4ft1'd Beatb&U: (a) to (c). No particular qualifica-
tions have till recently been specified for the posts of Chief Drauglitsmen and 
Assistant Chief Draughtsmen in the Chief Mechanical Engineer's Office. The 
quali£cations for the former are, however, similar to thoSe possessed by other 
technical officers in the Department and in regard to the latter, it nas recently 
be!!n prescribed -that the incumbent should have a sound general and teOhnical 
~  with preferably a University Degree in Mechanical Engineering; 
adequate knowledge of construction alld _design of rolling. stock and ability to 
initiate and supervise designs. The present incumbent of the post of Chit't 
Dfaugbtsman possesses the required qualifications while the Railway servaut 
officiating in the latter post, does not, although he is the most ~ ~ 
available pending the return of an employee ·at prelent serving·· with another 
Department of the Government of .India on war work. , 

INTRODUCTION IN KARACHI OF " TOWN DELIVEBY SYSTlCK 011' POSTS" 

1296. *Lala Bham Lal: Will the ~  for Posts and Air be pleased 
~~~  . 

(a) ~  it is ;l fact that the "town delivery sYBtem of postd" has been 
introduced in Karachi with effect from the 1st February, 1945; 

(b) whether it isa fact that a. notice wss published oIlly two or three days 
b£'fore the introduotion of the new syRtem; what steps had been taken to get 
the public accustomed to mark post office numbers on letters; 

(c) whether it is a fact that, 11 ~  number of letters are being delivered 
late Ilt Karachi; . 

(dJ whether it is also a fact that the 'town delivery 'Yilt-em' was ~  
wilhout obtaining accomm:>dation fer various sorting and delivery offices and 
", .. ithout appointing extra staff to oope with the work; 'and whether it is a fact. 
~  the sorting and deliv!!ry werk of most of the 'towu post offices' is. done 
'Separately in the General POi't Office. Karachi; if so. the advantages of the new' 
Jlystem; - • 

(e) what steps Govenlment propose.-to take to appoint more staff and to 
obtain necessary housing necommodation required for the 'town, delivery 

. ~  or in the altema tive to revert- to the old system; and 
(f) whether the Honourable Member proposes to lay a statement on the 

table.of the House showing ~  figures for (i) staff, (ii) the number of 
~  handled, and (iii) the running mail sorters handling dak in trains for 

K'flrl:lchi, Calcutta, Bombay and Madras? ".-
Sir G1lr1ID&th Bewoor: (a) Yes, as an eJCperimental measure. 
(b) It is not correct to say that only a bare notice was published. A few days 

he fore the introduction of the system, press notes were issued in all the 100al 
daily newspapers. Copies of the prCRS communique mentioning the delivery 
areas of each of the deliveryoffioes were widely distributed in Karachi Town 
and were also p.xhibited at public places. . 

(c) No. .On the contrary, the public are getting their Jetters much earlier 
now aqd are able to reply to their correspondence on the same day. 
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(d) Extra staff to ~  the requirements of the soheme was dUly sanc.tioD.ed 

as and when necessity arose. As ~  accommodation the position is that five 
additional delivery otlices r were opened consequent .to the introduction of the 
Town Delivery r:;ysttllll. Of tht!l:itl two Jdiver.y otliccs were housed temporarily 
II) the Karachi General Post Office. One has since been moved to the new 
building from 1st March, 1945 and it is expected that the other will be moved 
by the ~  of this month. As regards the last part of the question, the 
advantage is that ,the public are getting their letters much earlier now than 
~~. , 

( e) Does not arise in view of ,,the reply to part (d). 
(f) The information is not available and cannot be collected without undue 

expenditure of time and labour which is not justified during war time. 
PROSECUTIONS 011 NORTH W.JU3TERN RAILWAY UNDER NATIONAL SERVlOBS 

TBOHNICAL ~ NN~ ORDINANCE ' 

lI9I •• L&la Sham Lal: (a) Will the Honourable Member for Railways"be 
pJeaeed to stato the number of persous prosecuted ou the North Wustern Rail-
way ~  the National Servicl:!s Technical (Pel'soIUlel) Ordinance, HMO, for. 
lening ~.  

- (b') ] s jt a fact that certain employees of the· Electrical BrllDch at' Karaohi 
were not allowed to- resign service owing· to bad health? II gO, why? 

(c) Were the persons referred to iu (b) above recruited under any Technical. 
Personnel Training Scheme at Govenlment expense? If llot, why their resigns· 

. tion!! are not accepted? 
(d) Do Government propose to issue instruotions that resignations of persona 

due to health reasons are to be accepted when otfered and that no person who 
has not been trained under the 'fechnical Pet'sOlmel Tl:aining Scheme at Gov· 
ernment expenses need be pressed to serve the Railway if he desires to leave 

~ same? 
The Honourable Sir Edward Bent.ball: (a) On Divisions- othEl!' than the 

Karachi. Division, three employees of the N. W. Railway have so far been pro-
sec(1tf'd under the N .~  Service Technical (Personnel) OrdintUlce, 1940 for 
leaving service. Information in respect of the Karachi Division is a,vaileble only 
for the period from April, 1944, and shows that ten men were actually proseeut. 
eo, but the case against one employee was wit.hdrawn, as it was learnt that the 
man was ill. ' 

'(b) and (c). The required information is being collected and a reply ril be 
laid on'the table of the House in due course. . • 

(d) No.. In acc.ordance ~ . the provisi?ns of the ~  a. railway 
employee mcluded 10 the defimtJOn of techmeal perl>onnel IS released If a rail· 
way doctor certifies him to be physicaUy unfit for the work br class of work 
ill '1ibich he is engaged. The reply to the latter part is also in the negative as' 
the "'rdinance appTIes ~  to persons who have not been trained under' the 
Technical Personnel Training Scheme at Government expense. 

ASSISTANT AND JUNIOR CHARGEM:EN ON RAILWAYS 

1297 •• JIr. B. 11. Abdullah: (a) Will the Honourable the Railway Member 
vll'ase state if it is a fact that Junior Charg.men are Semi.literate and Bre 
promoted from workmen and the Assistant Ohargemen' are fully qualified 
mechanics from the recognised Engineering Institutions? 

(b) Are the -posts of Assistant Chargemell and Junior Chargemen of the 
same rank? If it is not so, under what rules and in what manner their 
lIeniority is determined for promotion to the posts- of Senior Cbargemen? 

. "l'he 'Honourable ~ J:dward Benthall: On the assumption that the. quel-
tion relates to the North Western Railway, the reply is ,as follows: . 

(a) Junior Chargemen are promoted from semi·literate Mis,tries and the 
tltandard of literacy prescribed for the former is given below: - " 
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. They ~  be able to (1) explain drawings and 'iostructions 00 the draw-

~  and ,(11) !'ead Shop Orders Bnd fill Memos. of simple nature relating to 
theIr work .. 

Assistant Chargemen are drawn 'from ~ Journeymen ~  Mechanics), ' 
~  ~ ~  ~  possess necessary technical knowledge, experience and· 

lIteracy quahfi<:atrons and have been recruited direct as 6'Uch by the North 
~ Railwu.y Service Commission, (3) Joumeynlen who have been promotect 

~ . ~  ~ ~  workmen possessing ~ necessary literacy and tectmicill 
quahficatlOns laId down for them and are selected for promotion as ~ me .... 

.. (b) The reply to the first part is in the negative. As regards ~  raHer part, 
Junior ChsDgemen are not considered for promotion as Senior Chargemen, save 
in exceptional eases if no A88'istant Chargemen equally fit and deserving for l?uch 
promotion are available. ~  question of comparing the seniority of Junior and 
AssiFitant Chargemen for promotion to Senior Chargemen, therefore, does not 
arise. 

Mr •. ~  ~  Have these ~ ~  . ~ got to. have any 
academIC qualifications or pass any exammatIon? Or does. lIteracy Jruply only 
ability to speak a few words? , • .. 

The JIoIlourable Sir Edward ;B8DtbaU: I referred to • 'literacy 'and tecbnicBl 
qualifications laid down for them", ' 

Prof. ]I. ~ BaDaa: Have any spec;al steps been taken by the l'ailway authC)'-, 
rities to help these junior charge men to· become. -more qualified so a8 to be pro- • 
moted as senior chargemen? . 

The Bonoqrable S1r Edwald Benthall: The railway does its best to &ducate 
young people nttached to the railway, which is really me root' of the matter. 

, SELECT;ON POSTS ON NORTH 'WESTERN RAILWA.Y 

1298 .. $Kr. B. II. Abdullah: Will the Honourable "the Hl\iJway :Member 
pleb(;e state: ~ 

(a) the designa'tion of POl,ts which are dedared as seledion posts on the 
N01·th Western TIailway; 

(b) whetllL'J" ~  of Mistry, ,iuniu\' (,hargeman, Assistant Chnrgeman, aud .. 
Renim; Churgemun are· selection posts; . 

(c) if these posts ure not considered as selection posts, bow those posts ttr" 
tilled; . 

(d) whether or not. orders \vere issued by the General M61ulgf',l', . North 
~  Hailway, that senior men shOUld not be superseded by -junior men until 

they are put to work .in higher grades arid they are declat'ed unfit by a compl'r 
tent nuthority nfter .a reasonable trial, in the pOli't.s whieh Iwe J\0t. considered 
8S selection ponts.; and '". 

(e) if reply to' purt {d) is in .the afi,lrmative, whether LIlt' :'01110 'pl·jnciples 
tlrc applied in filling up posts referred to in (b)? 

The lIoDourable S11' Edward Benthall: (n) I lay on the, table of the House 
11 statement giving, up to date, the required infomlatioh. 

(b) and (c)". The posts of Junior Chargemen nnd Assistn.n1·Charg'cmen in the 
Electrical Branch have been declared as selection posts. As" regards the prcce-
dure governhJg the promotion of subordinate st.aff to non-selection posts, the 
Honourable Member is referred to Appendix II-A of the State Railway Estab-
liEhmeut Code, Volume I, a copy of which is already in t.he Library of. the 
House, In' the case of promotion of skilled workmen to thc post of l\fi Rtry , 
a trade test and examination is conducted personally by the Assistuqt Wotlrs. 
Mannger concemed in the case of Workshop' 'staff, and on Div:sions and extra-
Divsional Offices by the Assistant Officer in charge of s,!ch staff. 

(d) No such orders cab be tra«ed as having been issucd by tho Gene .. l 
Manager, 

(e) Does not arise, but the Honourable Member'8 attention is invited to the 
rilles mentioned in the reply to parts (b) and (c) above. 
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. _ Catellory of 8ttUt Old Seal..,. ~  Scale. ----.... _---------
(G) ~ (Trf8lc) ~ CommereiGl Brcmcll. 

Ba. Claaa 

320-16--380-} III a 
20---500 III' 4 

400-24-500 III 5 
376 III 4 
260--10-300 III 2. 
tJ60 --III 6 

(2) Chkf Controllers • 
P), Dy-. Chitli' Controllers. .  .  .  . 
(.I) Asstt. Controllenl. .  .  .  .  . 
('6) -Station Supdts.. .  .  .  •  . 

m) Dy ~  Sllpdt. and Brotian Maste:'s Gr. VIII 426--25-500 III 5 
3110 -·20-·400 III 4 
320-·15----350 III 3 

Station ~  Gr. VII .  .  .  . 
.  ) Station M8IItt'11i GT. VI .'. •  . 
09) Station llaatere Gr. V  . 
(10) 8. M. &: A. S. !V. Gr. ·IV . 
(Il) Dy. Bapdts. Telegraphs 

... '260-10 --300 III 2 
200-·1O-!OO III I 
320-15-3M } HIli 

20-500 " III 4 
200----10-300 '. _  . m 2 
. ~  III 1 

(13) Yard Foremen &: Supervisor Grad ... VIII 3flO.-....20-400 III 4 
P4> Yanl Foremen &: Buper\'iaor Gl'IIdtl VII . 320-15-350 III 3  . 
fl5) Yard Foremen & Supervisors Grad" VI 2110-·10-300 III 2 

tll) Good. Superv·II0r8. .•. 200-10-800 III 2 
17) Litig.tioll inspoctors. .  .  .  .  • 200-10-270 III 1 
tIS) Adv('rti80ment lwipoctJi'S. .  .  .  . 216-15-275 III 1 
- (6) 'l'rGMplWt!ltil)lI (PQWer) ~ Meclu;mical Branclt including Eltdrical 

fJ) Loco IllSpeCtora Gr. III 676--26-=-700 

} III 6 t2) Lcoo Inspectors Gr. n  .  .  . ~  

(e) 1.0('0 InspectoJ'!! Gr. I. .  . 425-·24--650 nII'i 
.4) ElootricaliSL<>d/Shop Ful't'lnt.:11 Gr. n' '. ~  }. - . 1116 
(6) &6ctrical!Shed/Shop Foromen Gr. III . 576---25-050 \ 

(6) Shod & Shop &: EI9('. Foremen. Gr. II . 500--25--550 Itl., 
(7) Shed <\ Shop &: Eloc. Foreln6n. Gr. I 425--!'5 -·475 III 4 
(8) Carriage & Wagon Inspectors Gr. II 500-25 --550 1116 
tt) Carriap & Wagon 1n8pectol'8 Gr. I 425---26-.476 III 5 
flO) Bend . ~  • 425-·25-"6 III 3 
tIl) Fin' Master .  •  . 300-··20·--400 1113 
(12) Oil Engiae Insepetor Gr. II 500-·26--·550 1115 
113) Oil E,;::;e Irulpectol'8 426--25-550 III 4 
(14) Jrlech. iler II1.'lp6Ctor 500---26 -650 . III II 
fl6) Train ExamineI'M Spl. Gr. 360--20-400 III /) 
(16) Train Exnmin6l'8 Gr. III 260-·l6-·350 } III 4 rna 

'(e) OJllce ~ . 

fl) Offioe SpJ:. H . . ~  Gr. VIII 500--20-600 1116 
(S) Iadet;t 8upervilwra Or. VIII Headquarter. • 500-20--600 III 6 

P) S:JptWintendenta (including) OBbe Supdtl!. on Divns 400-20--500 1116 
.  & Extra Djvisiona) Gr. VII. 

.f') Asdtt. Sllpdts. &: Head CleJ.ka Gr. VI 285-15--330 III 2 
~  Hood 81;(0"0';. & Head Clerk!! Gr. V 216--15--275 IlIl 

£ II 3 ie, Cl,Jrkll Gr. "I Y 160-10--200 

~~ 
II 2 
III 5 

trr ~.  JUr W i\.·.letlll 380-20-600 
'111 4 L. 

Ie 
III 2 
III 1 

f8) 'A!,.;;t t. 8 taft W II ~ .  185--15--350 ~ II 4 

I II 3 

!0-50() -L 
II 2 

(fJ) A. AMtt. Cheif Draf'tem.en (Mach.) .  . 400 ~ 

~ . Ell,'tg. i>l'Bwing OfIioe' .  . 360-25-·500 1115 
(1', d Estiinflt'(,r (Elf') .  .  . 300-20 .. ··400 III 3 
(11) Head Estirnll.h'r 8: ead DraftHmon Gr. VI 285--15-330 III! 
U2) Head Deaftsrnen & ~  Gr. V 215--15-275 liil 

Grade 
Ba. 
350. 
300 
350 
::00 
. 230 
400 
350 . 
300 
280 
230' 
200 
350 
300 
230 
200 
300 
~  

230 
230 
200 
tOO. 

400 

350 

400 

350 
300 
400 
350 
260 
260 
350 
300 
400 
350 
300 
!GO 

400 
400 
350 

230 
200 
160 

110 
850 

300 

230 
200 
180 
160 
140 
3.0 
350 
280 
230 
200 
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Category of St&1f Old Soale 

Rs. 
(0) 01* J1.'cablwMneN-·OODOIcL 

{U) Computor, Bridge Br.mch 
i14} Draftsmen Architect. • ~  •  •  " 
(16) Stock Clork OperatiDg 'Br. H_eadquarters Oftlce 

(il) Mttlical Bronch 

286=16--330 
230-16-336 
lOO-5-UO 

194:7 

Reviacd Scale • 

Claas Grc de 
RII. 

III S !30. 
III 2 280 
II 1 100-
10/2-120 

-
~ I) Aaeistant l:Iurgeons 

'i2) Senior Sub.Autt. Surgeons' 

_ 4 { Ille 400 
. m6 340 

200-15-426-;-· III 4 300 
25--450 III a 260 

III 2 280 
III 1 JOO 

160-10-200 :-

(c) 8fore.f Brant" 

(I) Sr. Depot S~  Keeper'! 
, -

~  Depot Store Keeper'! • 

(3) Sub Store Koeper Gr. III 
• (4-)-Sub &ore Keeper Gr. II 
'/ 

~  Sub Store Kee.]'l'r Gr. I 

(8) Head Stationery" Forma Inspector. 

(7) Landing &; Slupping In!lpOCtors 

(8) Ward Keepers .. 

"5-25-560 

3U--:-16 -j60 

285-16-330 
~  

180-10 --200 

200-10-270 

100-6-140 

{. 

{ 

(9) 8upervWor Clothing Factory . 

(10) 8updt. Track Depots. 
~  Supdt .. Creosbting Plant 
(12) Dy. Aistt. Supclt. P. &; S. 

~  { 
550-26-600 

~  

450--25-500 

(I) P. W. Is. Gr. V  • 
(2) P. W. II. Gr. IV . 
(3) P. W. Is. Gr. III . 

(J) lCtagimerirag hftOh 
• ~  

~  
~  

, (4) P. W. Ia. Gr. II . 

(6) I: O. WI. Gr. III 

(8) I. O. Ws. Q-r. II . 

400-26-450 { 

4i5-25-55G 

~  

~ ~  

{ 
(7) S. &; I. I. Gr. III . 

(8) S •. &; i.I. Gr. n  . 400-it=::-{ 
400-25-600 { 

(10) Bridge Inspector dr. III 580-25-875 

(9) Block Inspector Gr. II . 

(11) Bridge Inspector Gr. II. 400-J5-Soo { 

(12) Goneral ForemeJl Signal Shops 825-25-875 
(13) Foundry Foreman . ,.. 425-25-600' 

.. ,(0) Tran.tpQrlGlion (TrujJlc) and Commercial Bf'oflCh 
Yard Supilrviacra GJ'. V  •  •  •  •  •  . ~  
Platform &; Luggage Iu.spectors Gr. IV. .' 210-10-270 
Plat from &; Luggage Inspectors Gr. II - 160-10--
EJl<tuiry Clerks Gr. II .  .  • 66--: ..... 90 

m5 350 
m'4 300 

III S 210 
III 2 230 
III 1 200 
II 3 160 

II 2 140 
'III 1 200 
III' :roo 

III 3 280 
II 1 100-

010/2:-120 
III 4, 300. 

III 3 280 
1116 400 
III 6 400 . 
III 5 350 

III 6 400 
1116 400 
IllS 350 
1114 200. 

IllS 269 
III 5 350 
1114 SOO 

III 3 2M 
III 6 400 
III 5 S50 
1114 300 
III 3 260 
III 5 350 
lIt 4- 300 
III S 260 
III6 400 
III 5 350 
III 4 300 
Ill-S 260 
III 6 400 
III 6 .JOO 

II 3 UIO 
1111 200' 
II 3 160 . 
I  2 65-

-0/2-86 
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____________ ~ __ ~ ______ ~ __ --______ . S~~ ~ ~~ ~ ~~  
ClaaI' Grade 

Ra: 
(6) ~ ~  cfI ~ Branch-OOllt,l. 

Amt. Claimp Jnspeoton; Gr. III . ~ S H  

Alltt. Rates Inapeoton Gr. III . 

TrafDc Inveetigatora Gr. I r 68-·4---80-6-9li 

(6) ~  ~  and MeMallitial1iNftCla iftclt&ding Electrical 

Ra. 

11 1 _ ~ 
10/2-120 

II 1 100-
10/2-110 

12 ti6-
6/1-86 

--u.tt. Chargeman (Elee.)· '17IS-IO/2-IDl) III 100-
10/2-1200 n 1 100-
10/2-120 . ~  Charge-m.1n (EJer.;) • 

Stationery. &: Fol'IJIII IDlipector 

Tioket. Printing Supervisor 

100-10-pO 

{ 
113 

160-10-190 
112 

216-16--276 III I 

JrlU8LUI PLIOHT IN JrIBollANiCAL A ~  , 

180 

140 
200 

l2.99. -Mr. 
pleuse state : 

E. iI. Abdull&4: Wilt the H ~  the Hailway Membaf 

(a) whether his attention hus been drawn to an article published in ths 
,Rail:wsy Section of the Daily Eastern 7'im 68. Lahore, dated 7th St"ptember 

19·«, under the h;!lIding ~  plight in ~  Department"; 
~  whether any enquiry has been marIe by the Railway department into 

the, ll11egauolJ mnde in the paper; and ' to 

(c) whether the posts of Mistries in the Mechanical Workshops have been 
declared as selection posts snd are filled on the l'ecommendation of the Selec-
tion ,Board duly constituted in accordance with the rules; if posts of MiatrioB 
are not selection posts, whether any definite rules have been framed for the 
flliclance of the competent authorities to fill posts of mistries in the mechanical 
worlshop division? ' ,. - ..... 

ft. BoDoaralH Sir J:dward BeatlllU: (a) and (b). The allegations made 
• in the article referred to by the Honourable Member are being investigated by 

the Railway Administrat,ion who will take such action 8S ~  consider necessary 
iII the matter. 

(c) The reply to the first, portion is in the nega.tive. As regards the second 
portion. the Honourable, Member is referred to the reply to parts (b) and (0) 

"Of the preceding question. 
MUSLIM RATIO OF JUNIO'R CuABGEMEN ON NORTH WBSTBRN RAILWAY 

1300. ·Xr. B. II. Abdullah: (a) Will the Honourable the Railway ~  
please state: if it is a fact that 62 per cen't. posts of Junior Chargemcn are 
l'eo,;uveti for Muslims on the North Western Railway? . 

(h) If the reply to part (a) is in the affirmative, will the Honourable Mt!'mber 
please state whether the instructions issued by the Home Department of the 
11ovt.rnment of India and the Communal Rotation Order laid down by the 
Geneml Manager are obsened in the 'Mse of iunior chargemen? 

ft. BaDoarable Sir J:clWUd. BlnthaU: (a) No. qo per cent. of the vacancies 
01. Junior Chargemen in direct recruitment is reserved for Muslims. 

(b) Government ha'Ve no reason to believe that. t,he orders referred to are 
riot being ~  but the Railway Administration ill! .looking further into the 
matter. 

MILITABY fIUINS BUN 
. 1301. -Mr. Sri PraDI&: Will the Honourable Member for Railways ~  

stute: 
(a) the number of military trains that. were run during ~ year. ending • 

Ile('ember, 81, 1944; and _ 
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(b) the proportion of the ~  to that of civil travellers during 

~  lame period, travelling in ordinary trains? 
fte BOIlOW'able Sir :ldwlld Benth&U: (a) During the calendar year ended 

· the 81st December, 1944, 5,138 military pllrsonnel specials were run. 
'(b) ~  ~  ~  ~  118 no ~ ~~ is ~ ~  to show 

how tl"lllll ucuommodatlOn IS oceup:ed US b.eLween ClVllllln and mll.tar;r passen-
gers. I am ~ my Honourable frieI)d will upprec:ate that the ma:ntenance 
of Buch l\ record is 110t 0. practicable proposition. 

Mr. Sri .nu.: Cou1d the Honourable Member give an idea of the· propor-
t,ion in H~  tl'ilillS t.hut is usually reserved for military personnel? 

The Boaourable Sir :ldwlld B8J1tbaU: I have here 8 list of a number 'of" 
trains-there seem to h,e" about fifty of thcm--on which accommodation for the 
Deferwe perHonnel is reserved. . On some of them one F.S.Q. and on others 
two F.S.Q .. and in some ~  ~  first-cfaBB compartment is reserved. 

Mr. Sri PrIb8&: Would it be possible for the Honourable )Iember to :DS-' 
truct railway Iluthor;ties to add extra carriages wlHmever they want to reserve 
any part, of the ordiuary trains for military .persolme) and not to reserve por-
t iOlls of the running rake fot' BUC\! purposes? . 

The Honourable Sir :ldward Ben\b.aJl: The difficulty is that we have not 
got the roU'ng stock to ndd extra carriages und, if we hau, it would 110t be-
possible for ~ engines ~ pull longer ~ . 

JIr. Sri PrAkua: May 1 take It that the Honourable ;Member is aware ~  
in the carr:ages reserved out of the ordinary rul<es for military personnel only 
lIuch Dmnber of pastiengers as have gC)t dicir berths rt'served in those compart-
ments .tl"l1vel in them, \\'ith the result Ihnt in other c.")lnpartments {here :s uno. 
lleccssury overcrowding? ]f that is so', will the Honourable Member issue-

..... instructions thut in sueh cMles other passengers might be allowed to travel in 
the compartments. reserved for m:titary pel'SOlmel? . 

The Honourable Sir Edw&rd BlIlthall: I will look :uto that. aspect of the 
question. But,. generally speaking, what we are trying to do is to increase-
tho number of ~  mail trains for military personuel only so that they may 
be taken' right. off tlw mail trainl'l--they. w:Jl thus he kept qlde apnrt from 
the ci\'ilinn 11Ilssl'ngerf;, 
NON-POSTINO' SUBSTANTIVELY OF AN INDIAN AS ASSISTANT STATION MASTER A't" 

OEBTAIN RAILWAY STATIONS 

1802. ·Jlaulvl Jluhamm a4, Abdul ~  (8) Will the Honourable the •. 
Railway' Member please state whether it is a fact that no Indian has so 'rar 
been substllntiv.ely posted to work ss Asiftstant .Station Master on statiolls· 
Bnrauni Junction, Samastipur, Muzaffarpur, Sonepur, Gorakhpur, Gonua,. 
!...ucknow Junction, J{athgodam and Bareilly City? • 

(b) If the answer is in the affirmative, is it not due to the racial discri-
mination of the late B. & N. W. Hailway authorities and if ~  when alld how 
doe& the Honourab!e Member propo&e to remove this ~  

(c) Is it a fact t.hat no Indian Assistant Station Master has drawn a salary 
~  more than' Rs. 80 per month, while Anglo-Indian Assistant Station Masters· 
with n. service of about five years have been c1rowing a to'lllary between 170 
and 220?' . . . 

{d) Are Government aware t-hat Darbhanga and Chupra Special Class Stations 
on O. T. Railway have more . trains to ~  start and tenninate and more 

· g·)Ods and coaching, traffic to handle than Sonepur and Muzaffarpur stations? 
(e) If the answer to (d) is in the affirmative, will the Honourable Memoor' 

plense state why the Assistant Station Masters of Chupra and Darbhang& lire 
paid ~ 80 only pro less while the Anglo-Indian Assistant Station Maaters of" 
Sonepur and Muzaffarpur are paid an.ything between Re. 170 and Rs. 220, Rnd 
why no Station Master ~ Chupra and Darbhanga has been so. f&r paid more-

· than R8. 200 when the grade of Sonepur anf! Muzaffarpur Station Masters is 
R •. 800? 



lHO LBOlSJ,ATlVB ASSBKBLY [28an MAR. 1945 

fte Bonou.ral)1e SIr J:41J11d Be,t.b&1l: (a) The reply is in the aftirm!1tive. 
(b) 'rbe reply. 10 the firat pOltion is in the llegut:Vp.; the latter portion does 

not ur:se. 
(0) Yes, due to no lnd:un having been so far appoinled as Assistant Station 

Muster of '" IItation oarrying a h:ghcr· rute of pay. . 
(dl and ~ . (tovemment are informed that while Dharbauga and Chupra 

do not. pass, shut and term;nale more trains as compured w:toh SOJltlPur and 
Muzaffarpll1', the forrner have to handle more goods und coaching traffic. 
MuzatTurpur alia oonepore lire, however, more importllnt thaI) the other two 
stations owing to the fact that Muzaftarpur is the headquarters of a Oivil Divi-
.ion and Sonepur is a district headqUarte1'8 of the Railway. Higher rates of 1'8Y 
for Station Masters and Assistant Station :Masters of th.e two stations are juau-
iled on ground. of importance. 
Sir KublLD)ma,d Y&IILin Khi.D: In' "iew of the reply to purt (c) of tho quest:on, 

may I know ~  no Indian has ever been appo:nted· uS Assistnnt Sta_tion Mas" 
·ter? Are there no sen:or rndians available 'I 
'I'he.Bonoar&ble 8tr KdW1r4 Bea.UI&11: I ~  tell you. It is only recently 

that the O .. & 'T. Railway has come under Government control, but the position 
now is that all promot:ons Ilre made on merits and sen:ority without regard 
it community. . 

Sir lI.ubammad Ya.miD KbuI.: 'I'his w:1I .. meaTl that Europeans and· A.nglo-
Indians will, for many years to come,. be having the lion's ahare and no Indian 
will ever have any share at all. If seniority is determined on ~  

"\Y.hich have been given :n the past t.o ~ . and Anglo Indians--and 1I0t 
to Indians-the tunl of Indians will not come for 11 very long time to come. 
I The Honourable Sir .dwa.rd Ben\b.aU: That· does not llecessar]y follow, 
but the Honoumble Ml'mber will appreciate that the Government had 110 con-
trol o\·('·r these matters befme ~  took over ih':! Ra:Iway. 
Sir M1Ibammad, Yamin Dan: If "the O. & T. Railway had not been observing 

the rules laid down by the Government of Ind:a since-1934, why should the 
-Government, tuke over a:J the personnel? Was it inctlnAbellt on the Govenlment: 
.to take over all the personnel which the O. & T. Railway had at the time when 
the Railway W3S taken over b." the Government? .. 
'1'!le Honourable Sir Bdwa.rd .Bentb&U: That is merely a ~ . 

J(r. Badrl Du\t P&Dde: Is it a fact that all these Stat:oD Mal!ters are mostly 
ihe relat.ives -of the Company-managed railway officers? 
'!'be Iloaaarable iii Z4ward .eaUla11: Sir, I require notice of the questioll. 
Pro!. N. G. RaDJa: Whut is the present policy of the Government.:' 

(No reply was g:ven) 

Ill. Praaldent (The Honourable Sir Abdur--Ra\lim): Next question. 

INDIAN AND EUBOI'EAN RUNNDfG ROOM8 AT OERTAIN STATIONS ON OUDK 

AND TIBKUT RA,iLWAY. 

1803.. *Kaulvt Jlubammad AbdulGbaDi: Will ~  Honourable Member for 
P.ailways bel pleased to state: . 
(a) whether it is a fact tllat separate Indian .and European Running Rooms 

for the Running Stuff have IJeeH provided by the Oudh and Tirhut Rnilway at 
'Kathiar West, ~  Junction, Sonepur, Chupra, N ~  and Bhatni 
stutions;. 
(b) if the answer is ir.. the affirmative, why ~  fans are provided at 

'Barauni Junction and Sonepur and pull pankhalJ at N ~ .  Chu\lra, 
~  West for European Running Rooms only, while no ~  fans or 
pull pankha3 have been provided at any of these stations. for Indiun·· "Running. 
~  - -
. (e) why no electric fans or pull pankha. have been -provided for ,the Iddian 

'R·uJ1f1ilfg Rooms at Darbhanga, Muzaffarpur, SJi,van, Gonda and Benares Can-
·tollment which have major Indian Running Rooms; . 
(d) whpther it if! 1\ fBct that in reply to lIueh quest.ions RBKed in the L?cal 

·Rai!wav Advisory Committee, the Administration has remarked that the ~  
llavp ~  pl1t1khaR in their homes nnel ore not accustomed to the ~ ~  
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~  of living' a& Europeans and therefore pan'],ha8 'lll any form have not 
bfoel. provided in the Indian Running Rooms; and _  . .  . 
(e) .if the answer is in the affirmative, when the Honourable Member pro-

~  ·to  remove the distinction between the European and Indian Running 
nooma'! 
'!'he HOIlOl1rliQ Sir Bdwild BtntbaU: (a) The reply is in the affirmative. 
(b) and (c). In the case of European running l'OOma, ~  fans ha.ve been 

provided where the TJowet of tHe elect tic generating plant :f'\ Aufficient and in 
other cnses pull punkha8 have beEln provided at the request 'oJ the lltaff. . No 
request for thiR amenity hns hithetto heen made by the sta.ff US'llg Indian run-
ning rooms, but 'the question will be pursued. 
_. (d) The Railway Administration has IJO !nformation in the matter.. . 
{e) This 'does. not llr:sc-in v:ew of the replies to the preceding parts of the 

question. . .. -
Sir Muhammad Yamin KIlo: In vie,y of the Honourable Metnber'j! reply 

to part (c) of the question, may I know whyno electric fans or pun pankhas.have 
been provided for thA Indian Running Rooms at Darbhanga, Muzaftarpur. 
Suvan, Gonda, Benaro.!! Cnntonment" and other slations? Are there any pull 
pankhtl8 in the Indian Running Rooms at these stations? 

The HOIlOurable Sir Bdward BenthaU: No, ·Sir. There are not electrio fans 
everywhere. There Bre two stations where the power position perini. of tbe 
mlroduction of electric' fans and at these two stations. at the request of the 
European running staB, fans ~  installed in their two running roome. As I 
understand it, at other places, the European running staff asked for pull pankha8' 
lind. got them: So fur us I understnnd,-there has, been no demand' yet for pull 
paflkhas for. the running rooms used by the Indian staff. So far 8S I. ~ 
stand. that is the ~  but, as I have said, the question is being pUl'S'Ued. 
Sir Jlll1p.mmad YamJn Xh&n: Will the Honourable 'Member issue instruc-

tions that at least pull pankhaB should be provided, if power is not available 
for the installation of electric fans in the Ind:an Running Rooms at the station. 
mentioned in .the question? 
TJ1e Honourable Sir Edward Ben'ha1l: I have said that the matter is being 

llUrsued, .' 
Dr. P. N. Baner!ea: It should be sympathet'cally llursued._ 
Mr. Lalchand B'ava1rat: If no demand has been'made by the Indian running 

stafT .. we are milking this demand here. '. .. 
Mr. T. S. Av1D.aabt1!ngam Ohetttar: .. May I know why this discriminat;on is 

mainta!ned in these running rooms 2 May I ·know whether the GovArnment 
will remove this discrimination and maintain common running rooms for r,taft? 
The Honourable-Sir Edward 'B8Dt.1L&1l: That is precisely what, I bave said. 

J have just ex}>lained that this Railway has only z:ecently come under Govern-
ment cont,roI. This ·is the first time that the situation has been bl'Ol.lght to 
the notice of the Jl,ailway Department !lnd we are pursuing t.he matter actively. 
Mr. '1'. S. AviDaIhJlblpm Ohettlar: May 'I take it that such discrimination 

doe!'! 1I0t :exist on the State-owned Railwavs? 
. The Honourable Sir Edward Bent1iall: 'No, discrimination does not exist. 

JOINT HINDU A~  MUSLIM RUNNING ROOMS"AT OERTAIlo{ RAILWAY S ~ NS 
1304. ·lIaulvt-Jluhammacl Abdul GhaIli: (a) Will the Honourable the Rail-

way Membet: please state if it is not-a fact that joint Running Rooms for 
Hill.dus nnd Muslims ha-ve been provided at .Samas.tipur, Darbhanga, Narkatia-
goon], Muzaftarpur, Sonepur and Savan, etc.?· ... 
(b) If the answer is in the llffirrn ative , will the Honourable Member please, 

Mtatf' why no separate cooks and servants are provided for the Muslim staff? . 
(c) Is the Honourable Member aware thnt the meals eookedby Hindus are 

against' the taste of Muslims  and on these stations 'the Muslim staff have to· 
watlh used plates ~  as the Hindu servants 'refuse to wash the pla\P.a 
in which Muslims ·have taken food?' . 
(d) Does the Honourable M,ember propose to see that these Running RooTl1S 

ftP1.d also other Running Rooms on Ou<lh and Tirb'Jt Railway are provided with 
~  Qooks and servants? - . 
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. (e) Is the Honourable Member aware that most of ~  Muslim, do DOt take 
f()(,d cooked by ~  cooke? _. 

The Hoaourable Sir .~ .. 1tId BIIl\ball: (8) 1.'he reply is in the ~ . 
(b) and (d). Government are informed that separate Hindu and Muslim 

Cooks and sen-ante have been ~  in running rooms "here demanded ADd 
Government expect. that similar 4emands will receive due ~ . 

(c) and (e). I am aware that such diffioulties exist. . 
BiI Kubammad Y.amiD JQwl: Will these difficult!es be removed? Will the 

Honouruble, i\Icmber issue instruc1 iOllS ? 
The Honourable Sir Edward Bent.ball: I have said that, Goverunumt expect 

that similar ~  will receive due attentioD. . 
, Sir Muhammad yam.Ua Kbau.: Wby 'due attent:on'; these difficulties should 

be removed. ' . , . 
"!'he BODOar&ble' Sir Edwald. BenUlaJol: Th:s is the state of affairs which has 

.existed in the past, npparently withput cOIll}lla:nt. When auy complaint i .. 
, n:uWc, it receives attention. ' 

Ill. T. S. ~ ObettiK: Will the Honourable .~  remove 
this difticult.y suo moto, without waiting for any further demand? 

"!"be Hoaoar&ble Sir Edwlld. BlIlth&U: Unless a demBIld is made, it is rather 
difficult for the Government to unticipute the desire of the people. 

Mr. PteIldeJlt (The' HonoUl1\ble 'Sir Abdur Rahim): ,Next ~  
RA.DIO SBTS BEIIOVED FJWJI PluVA.TE RESIDENOES • 

• ." 4 1305. -Mr. Sri Pr&ka8&: Will the Secretary for l'<?Bts und Air please iltate: 
(a) if u Jarge numbel' of radio Stlts were removed by the Department or 

.other authorities, from private resillenees in the latter part of 1942 "ftnd 1943, 
8!ld the reasons for dQing the saDie; • 

(b) if under the tenns of the license such remonl' is wutTanted; lind 
(c) if 'any compeusation was I)aid for the radios tuken away, and whptbel' 

the amounts due to ~  for the unexpired portiolls of their licenses were' 
remitted to them? ' 

. Sir Gunmath Bewoor: (a) A certain number of wireless receiving sets ~ 
eonfiscated bv the 'Provincial Governmf'nts lInuet' the ~  of India Rules 
for secur.ty ;eusollla. . . 

(b) Does not arise. 
(c) As·regards the first part, ~  infonnation is available. As regards the 

last part under Cond!tioll 5 of the license, no refund of the license fee is Ild-
m:ssible in the event of cancellation of the license,' I 

Ill. Sri PrakU&: W:th reference to the HOl1ournhle Member's reply to part 
(0) of the question, may I take it that these radio sets huve been ~  away 
by Government and that. the owners are not entftled 10 any compensation? 

Sir G111'UD.&th Bewoor: Compensation if; a matter for the Provincial Govern· 
ment to decide. It is they who have tukclI IIwny the l;els, not t.lIe Centrlll 
Government. . 

~ . 
Ill. ~ Prakua: May I take it ~  the authority of the Provincial Govern-

ment comes from the" Central Government nnd may I also take it that the Central 
Government ill'llOW helpless in'the matter, having delegatedtbe 'authority to the 
Provincial Governments, even when their authority is being.abused by the I"Uer? 

Sir Qurunath Bewoor: I (10 not ogree that it :8 be;ng ab\lfJerl. That is It 
matter of opinion The Provincial Governments are acting under rule's' frain,ec;1 
under the Defence of India Act and as such it is in their power t.o take such e.otioD 
asthev consider necessary, 

~. 8r1 Prakua: Is it not a fset that the authOrity for taking action is de-
legated by the Central Government to the Provincial ~  under. the 
Act Qr do they have that authority ab initio? , 

Sir G1I1'1ID&Ul B..-oor: I think they have the a\,lthority under the ~ 
themselves, 
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-Prof. B; G. Baqa.: Will it Qot be an abuse of power if the Chief Commis-

.ianer of Delhi takes away the Honourable Member's car and then says that 
he bas clone it under the authority of the Government of India:? . 

. (No reply was given.) , 
Mr. Sri PrIba&: Will the Honourable Member kindly look into the matter 

and at lcast restore the radio sets? 
Sir GUl'1UI&t.b ~  I am afraid 1 cannot do it. 

. INADBQUATE WAGON SUPPLY I'OR Tlu.'NSPORT 01' LAC TO MIaUPuR 

1308.- ·Kr. Sri Prakala: Will the Honourable Member for War Transpor' 
.please Slate: ... . • .' 

(a) if he is aware that Mirzapur in the United Pl'ovinces is au important 
shellac manufacturing centre and that the shellac industry there is suffering for 
want of wagons to..bring raw lac from Bihar and the Central Provinces; and 

(b) if-he proposes to allot more wagons for the transport of lac to Mirzapur? 
The Honourable Sir Bdward Bentb&ll: (II) Government is aware that Mirza-

pur :n the Un:ted Provinces :Ii a ~  centre for she!lac. The reply 
to tile second llllrt is in the negat.ive. . 

(b) If the Mirzapllr manufacturer!! require more wagons ior the transport 
of lllc to Mirznpllr for essential purposeR, they should place their ~  upon 
the Rc'gionnl Controllcr of ~ 1'rioritw>I, Calcutta West, who w:ll deal 
with such requests 'on their merits porvided that the movements propOsed are 
from arellS which do not involve ~  transport. 

1If. Sri Prakua: In view of the fact thut the Controller of Priorit!es has 
been applied to by the Shellac Illdul'ltries AStWCiation at Mirzupur, to which no· 
reply hus been vOllchl'lufed und, further, in v'ew of the fact that 21,000 tm8unds 
of she:lac nrc lyillg in tlw Proviner. 0: Bihur nnd C. P. requ'ring 70 wagons and 
~  in view of the ~  that about 4,000 wol'lwrs are out of emplo.nrient in' 

~ and that Mlrzapur entirely depends upon this industry for it.s ex's-' 
. tence, wIll the Honourable Member kindly help from th:s end? I 

TIle B.oDourable Sir Bdwatd Benthall: This is iii. diffioult problem at tbe 
present time. I understand that this shellac lies :n South 'Bihar und for the 
most; part probabiy hus to go over the Central Indio. Coal fields section .of the 
East Indian Railway, the transportation position over which is extremel)' 
difficult. The RhellRc can, I understand, be manufactured in factories in Bihpr 
and from the p6int of view of the general benefit, it is better from 1 he tranl!!-. 
oort angle that the shellac should he mnllu!'nctured on the spot. At the same 
time, I realise that it raisE16 difficulties for the M:rzapur l"Wluufucturers. 1 
understand that they al'tl not entirely dependent upon rail transport from thlt 
'V88. They can also get their raw lac from Rewa State and the Naini-Jubbul-
pore sect'on of the G. 1. P. Railway. This matter has been under the careful 
con&ideration of the Regional Controller and I fUn sure he will give it sympa-
thetic consideration so far as he can. ' 

Kr. Sri Pl'a.kUa: Will the Honourable Member kindly ~  the Cont-
roller of Priorities to send at least a reply to thiR Assoc:at:on? - ,. 

'!'he Honourable Sir Bdwad BeathlU: Yes, I will certa;nly dO'that. When 
was the letter sent? 

Kr. Srt h&k&A: I am sorry I am ~  to give the date. 
MusLIM: TELEGRAPH MASTERS AND TELEGRAPHISTS. 

1807'. ·"ulvt. Muhammad· Abdul Ghani: Will the Secretary for Posts nnd 
Air be pleased to state: 

(a) the toOtal number of Telegraph Masters, and the number of MuslimI' 
88 it stood on the 1st January, 1945, all over India, and the percentage (If 
Muslims to the total strength; 

(b) the total number of Telegraphists to be promoted to the rank of 'tele-
graph M Bsterq this vear; 

(e) the total number of Telegraphists declared qualified, and the number 
of Muslims, cirele-wjse; and 
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(d) the total number of Muslim ~ take or recommended t.o be 

t.akeu as 'l'eiegruph MastcllI this year? " 
Sir Gunuaat.b. Be ... : (a) The total strength of Te1esraph Masters on the 

ht. January 1945 was 266 out of which six (or 2·8 per ceut.), were Muslims. 
(b) One hundred arid six. ' 
(c) It is presumed that 'the Honourable Member isrefeiting to the result. 

of the .. ~  portion of the ~  Masters' examination, 1944. 198 Tele-
~  of whom 16 are Muslims, qualified in the written examination. ,I 
lay on the table a statement giving the communities to which thOBe, who so 
qualified belong, Circle by Oircle. 

(d) Nine Muslim Telegraphisf.s have been selected for promotion as Tele-
~  Masters this year. . , 

Tile ~  .wi'll cmd oo",,,,,,,,i'V.wa ~  0/ ,1M 198 te"'oplail', who MWI palJed itt-
'he,"';u.npO'r'"",1IjChe Tekgr(JfiA MaMers' ezomi_,ioft 191 ... a./oUow,: , 

" ,Punjab 
S. '" 13': CurDultmitiu. B. &. A. B. & O. Bombay. Central. ~  •. & U.P. Total. 

S.W.F. 
----. -----
Hindus 32 8 11 a 7 H 4 . 7 83 
JlUBlil1l8 1 J 1 , j 7 

, 3 16 
ADaJo Indiao ;) 2 11 ~ 28 12 2 28 '94 and Domiciled 
Europetuill. 
bdian 1 1 3 
CnriatiaM. 
PcU'IIia Nil. 
8ikha • Nil. 
Other CUIDlPwU' 2 I 

tiOll. 
----,--

Total 37 12 28 ]0 38 30· 7 38 108 

Pan (d)--Oui of the 182 aon·Mualim TelegrBpWstll who pal!t8d" 97 have bet'll1.e]ocu-d. 

Jlaulvl Kah&mmad Abdul Gb.ID1: Is it a fact that 16' Muslim· candida tea 
ha ve been declared qualified to be promoted to th'e posts of telegraph masters 
b 19441 ' , 

Sit G1Il1III&t.b.Bewoar. No, Sir, nine have been selected and they have to 
wldergo praetical training before they can be appointed as telegraph masters. 
'.I'hey have been· seJect-ed as a result of theWrltten examination and interview. 

J[a.11lVi Jl1Ib&DUDad Abdul Gb.ut: How iii it whereas 16 had been d6Clared 
qualified only {} have been selected? , 

Sir Guruuth Bewoar: Because'there is a selection board which, after t.be' 
Written test. makes further-selections for the post of telegraph masters. There 
is a ."j,1Cj, VOCQ test a.nd the selection ~ ;nterviews all those who. have qualified 
in the written examination and selects suitable persons from among them. 

I JIa1i1vl JllIbammld Abdul Gh&Di: ' In view of the very low percentage ct 
• Muslims in the telegraph masters posts, may J know if the Honourable Member 

would gsx the'Selection Board to reconsider the matter 1 , 
Sir Ouraaa.tb BeWOOf: No, - Sir. Promoti9Ds are not made on 'communal 

grounds. . I ma.v tell the H ~ Member that. the selection boards consist-
ed of'a European Chairman, one Hindu officer and One Muslim officer in every 
ease. 

RESERVING COMP AB'l'J4'E1I'1'S BPEmFWALLYFOR ClvJLulis 
1308 ...... I'raDk B. ADUloDy: Willt.he Honourable Member for Railways be-

pleasE'4 to stllte: ... ' 
(a) whether he proposes to consider reserving compartments specifically 1-1r 

civilians as is at present done for military personnel; and ' 
(b) whether· he proposes to consider reducing the ~  of first class 

carriages reserved for military pereonnel as many ~  these ~  milital'y 
carriages either remain unoccupied or are occup,i,ed by British Other Ranks 
whO are not supposed to travel first elau? ' 

.:. 
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!'be BOID01I1'&ble Sir IlIdward. B_\baIl: (a) ~ . 
(b) No. I have no evidence to warrant the assumption that many of the 

reserved military carriages remain unoccupied or are occupied by personnel ~ 
authorised to travel in them. It has, howfVer, been possible to reduce the 
accommodation reserved for Defence Services on ordinary trains over certaiD 
&Elctions and on the days on which the heavy incidence of military movement hu 
necessitated the introduction of additional military spec1als .. 

!Sir I"raIIk B • .A.11tbeaJ: With reference to the answer to part (a) of the 
question, is the Honourable Member aware that under the present sy_tam, ... 

. there is no specific reservation of compartments for civilian pa88engers, thell8' 
civilian compartments are usually orowded out by military personnel? 

• 'the Bat.ourab1e SIr J:dwud. BmtUll: A special army order was luued 
whicAIPys that no service· passenger will be '8llowed accommodation in the 
oiWian part of the train until the Defence compartments are fUled to capaclt,y, 

Kr. E. O. B8OIJ: Is the Honourable Member aware that British Other: 
Banks frequently travel in the oivilian first class compartments? -

The BoILoarable S1r J:dwarcl ~  ,No, Sir, I am not aware of ~ . 
~. I'rlllk B.. AnU101iJ: With ~  to part (b) of the question, Will tho 

Honourable Member accept my' evidence, because I am continually travelling, 
that while oivilian compartments are overcrowded with civilian passe.ngtPa, and 
mllitary ~  the military compartments are very otten empty or Bre 
ocoupied by B. O. Re. wI. are not entitled to travel first class. " 

The HOILOurable Sir Edward Benthall: I am quite prepared to admit that, 
the Honourable Member has seen certain cases. 

1Ir. JIraDk B.. AnU1oll1: Is the Honourable Member aware that under the-
present system civilian members of this House, civilian members of th& 
Vioeroy's Defen'ce Council, and others are often subjected to"' indignities? 

'l"he HOII01IDobl. Sir :ldward. Benthall: By whoJp? 
1Ir. I'rIDk B.. AnthCIDJ: Military personnel. ' 
The ___ able Sir J:dward. Benthall: 'Plat question must be directed to the 

War Department. . 
IXDIA!':' DF.LEG,\TlOX TO SAN FnAXCISCO CONFERENCE 

1309. ·Sardar K&Dgal SIDgh: Will thQ Honourable the ~  Secretary 
please state:. ' , 

(a) whether India will be 'represented at the next pe!lce conference to be 
held at San Francisco, U. S. A., on the 25th April, 1945; and -

(b) who will nominate India's representatives, and who will prepare theiJ. 
brief for the conference? 

Sir Olaf 0Iz0e: (0.) The Honourable ~  attention is invited to the 
P1'6B. communique on this' subject which appeared on· the morning of March 
12th. 

(b) The Government of India in both oases. 
Sardar MaDpJ SiDgh: May I know whether in . yiew of the' very strong 

feelings in ile country (lovernment will reconsider ·,their decision, that is, .. 
appoint fresh delegates in consultation with the Leaders of the Opposition 
Parties? 

Sir Olal Oaroe: No." • 
1Ir ••• M. lOlb1: May I ask whether in view of the fact that the position 

of the International Labour Organisation in the Securit;1 Organisation will be 
considered at the San Francisco Conference, will 'Government consider the desir-
ability of including Bome Labour representatives in the San Francisco Delega-
tion? 

. Sir Olal Oame: That quetsion should be addressed to the Labour Depart--
ment,' . , , 

l&rd&r ...... al SDlgb.: Will Government oonsider the appointment of 
substitute delegates also? 

Slr OlafCJaz08: I am a.fraid 1'do not understand wbat ·substitute-delegate .. -
means. 
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Kr .•••. .J0Ib1: May I ask whom Sir V. T. ~  at 

the San Francisco Conference? 
81r ~  He has been chosen by the Crown Representative.ss he haa 

experience of IndianStatt''I. But that is I!. matter within the purview ·of the 
~  ~  and this is.pot the .proper forum to discuss i1;. 
_ .... "!. 8. AylnNllillitP!-'Ohewar.: If ~ status of the Indian ;Delegation 
u ,--ueGioIled. they are to make a claim that ~  is a ~ state? 
IIIr 0Iat 0aI0e: It seems to me that this continual harping QD subordinatiOll 

is not goiDg to do: good to India in the ey .. of the ~.. ' 
.. ~. 2'. 8. •• U ...... ~  Thi. is not a replY to my q,ueitiou 

whether if the status of the Indian Delegation was queatiaqed. they are to claim 
that 1Iulia is a 8Overei,gn state . 
.. GIlt a..: They will claim· tbatlnc1ia is ~ of the gre.M .1)9".-.who. 

have taken a Jeading part in the ~. . 
..... G. lIAp: In view of his continual b8,l;pingtbat lndia ia .. An • 

• ubordinate position. bow doea be ~ ~ ~  Bepreaen_ .. e ~ the 
members of the Delegation aDd givmg them abritd? . 

8tr Olal Gaol: I never said the CroWn ~ ~  given any brief. 

__ .... , SNJl:' Will the Honourable Member state wh&t precaufllona 
~~  of Illclia have ta.ken hi caRe ~  is taken in that COnference 
~  IJidia not being a 80vereigii tltate iii not· ~  to \ake part? .. 
. Sir Olaf Oaroe: I think. $ir. that question mal, be left with the greatest 
~  to the Delegates of the Government of InC1!a. 

UNSTARRED QUESTION AND ANSWER 

COST AND LIFE ~  TRIRD CLASS C01lPUTMBN'l' 
108. Mr. '1". S. AVID .. "' .... maeWlr:W:il1 .tJle nonourable t;he' ~  

.Kember please state: 
(a)tbc llol'Il\lll costlmd life of u third class ~  

(b) tbe nC?rmal cost and life of a th:rd ClaBB compartment made i£ war time; 
(e) camparing both. what the proportion of price between them is; and 
(d) the depreciation allowed on these carriages? 
TIle Honourable Sir J:dward BlILtibaIl: (8) It is presumed that by the term 

·eompartment' the Honourable :Member means a carriage. The nomlal life is 
taken to be 80 years. The average pre-war costs were approx:mately :as. 27.000 
for a broad gauge bogie earriageand RB. 21,OOO.for a metre gauge bogie carriage 
built in Railway workshops. 
(b) The similar war-time av.erage. costs Bre Rs. ~  for a broad glluge 

bogie carriage and Re. 42,000 for a metre gauge bogie carriage. The ca,rrJages 
built 80 far are according to pre-war standards and as such their norma! life is 
to years. .' 
(e) A broad gauge bogie carriage COlt. roughly 78 per cent. more than 'in pre-

war days and a metre gauge bogiebarriage 100 per cent. more. ~ . 
(d) 9·8 per cent. per annum. . 

STATEMENTS LAID ON TIm TABLE 
'nformation promi.ed in reply to part (c) of Btarred queBtion No. 458 and part. 

(ca) and (b) of BtaTTed queBtion No, 459, aBked by Mr. A mare ndra Nath 
Ohatt"padha?/a, on the 16th March, 1944 

COAL SUPPLY TO PETTY CONSUMERS 
No. _ (e).-The prices ~ in part (e) of the question were in ~ at 'the 

D. G. Y. P. damp at Shalimar up to the ~  December 1943. ~  were .revlsen ~  
time. to ti,... on the ballia of the f.o.r. prices notified by Government pl'IU railway ~  
stockist's remunerati01l and other incidental and overl1ead eharges. 

Loading eharges are not compulllOry; they' are levied only when the eustomer IIsell the 
rool"". of dump agent,s for ~  coal from the dump to hi. C!ODveyance. The 
loading charge at Shalimar dump is RH. 2·12-0 per t.on from damp to road eonveyance or. 
river craft. The reference to loading eharges ~  annal 0-4'() to 0-6'() per ton in the qU88-
item i. Dot understood all even the pre·war rate of loading charges was ·Ra. 1·12-0.per t.cm. 
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COAL SVP2LY TO MOIllNJ MILLS IIY MESSRS. "UDJl,EW YULE & Co •. 

No, 459.' (.l M.II'I. Andrew Yule &; Co .. have a, number uf lidingl and from ~ 
~  tOB"ther they could load ~ than 100 wagODl_ a day. But it would not have beeD. 
JIOIIible for them to load .from anyone lidinl{ 50 wagoDI m one daY. lor the MohiDI 
lLilla at KUlbtia, except at. the expenH of a lal'le Dumber of other importaa.t indllltria. n 
might have been pouible for the· Mohini Milll to handle 100 wagoUl a day at .... Kuahtia 
·station, but the Railway authoriti. could not handle t.hil number of wagona OD anyone day. 
Moreover, on account of reat.rictiona on hookingl N Naihati an allotment of 50 wagona OD 
.aa.y one day for the Mehini MiDI, out ot a total of 240 coal 'ftIODI then auctioned ""' 
,t.h4i Naihati route, could not be made. \ 
, (,b).AI lOon as normal transport conditions wt're re8tOred, priority BanctioDl, abnaptlf 
,atopped tin account of the breach. on ,Railways due to heav.)' flood." were renewed, and 
·OCIDImr.el'l were allowed to take their coal under their priority .. nctiODI and through ordt-
'llary channell. 

Injormatum prOll/iRed in reply to Supplementary queBtion to Btarred queatiOJl. 
No. 542, aaked by Mr. Srj ~  on 17th Nov8faber, 1944 

I ' 
TUIIlNG8 OF OONNECTING TRAIN8 AT JUNCTION STATIONS . 

During the period Novl'mber 1944 to January ~  t.he nIDDber of occaion. on wnicJa 
,!trains from ~  and Jaunpur miaed connection at JaJlghai for Al1ahabad is as under :-

D1U1.D.g November 1944-Nil. 
DuriJig D8clembeT'I944-On 9 oecuiona.. 
During January 1945-On 12 occuiona. 

Arran .. menta have. OO •• ""r, been made ~ increa.. the authorised detention to the 
DraDch' line t.rain at J&Dghai from 10 to lI> ~  to minUniae the chane. of the -.. 
tiOD being .~ . • ,,' 

.1ft/formation promilJcd in reply to .tarred qU811.tio.n No. 58, a8ked by Mr. R. R .. 
Gu;pta, on the 2nd November, 1944 

1940-fl 
~ 

1942 .. 3 1,,3-" 

ExPOB1'S ,AND l(UUJ'Acr.rDu OF GUNNIE8 AND lhS8IAN 

Heeaian 

f87 
589 
509 
fll 

565 
6ll! 
858 
681 

fG4 
f60 
273 
M2 

, *Inoludee goods inaDufaotured on Government aooo_t.. 
tBeiatAII to lOocle exported from British lDdia by sea oa. private aoOOUDt. Details of ~. 

;porta oa. Govammea.t aoOOUDt aN Dot,available. 

Illformation promi.ed'in reply to ,starTfJd question No. 611, aaked by Mr. 
K. O. Ne0!I'Y, .on 20th November, 1944. 

AnnANGEMENT8 FOR SUPPLY OF RIOB TO COLLIERY LABOUR IN BIHAR 
The Government of Bihar l'eceived complaints only from the KU8tUN Colliery authoritiu • 

regarding the quality of the three thousand tone of Ori8ll& rice lupplied to them. The 
'Iupply ,was however, withdrawn. 

In!Qr'Mtion promi8ed in re.ply to starred question No. 640, a.ked by Mr. Sami 
Venkatachelum Chetty. on the 218t November 1944 

'DENIAL OF ApPJ,}('ABIUTY OF ARMY ACT AND ROYAL WARRAN'r PRIVILEGES TO,' 
, INDIAN FORCES ' .. 

(al afld (b). Government have now 'seen the letter ref.nul to in the queltion. The 
ltatement iD the-Iet.ter t.hat "V. C. 08. alld I. O. RI. are not governed by Royal Warrant 
and Arm\- ,Act, but 1. A. A. should be read 'in its cont.ext. with reference to the •• ctionl 
0:( the Aimy Act and the proviAioDB of the Royal Warrant which were quoted iu the peti. 
'tjw to which the let.ter of ?:and June 1943 iB a reply. 

The legal pot!ition ~ t,hllt the provisions of the .-\rm,.v Act, ..apply to Hill Maj .. tTs India 
Torces subject to the modiilcatioDS let Ollt in IeCtion 180 (2) of that Act particularly clau ••• '- .... ) 
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(a) Uld (h) thereof. Th-l\oyai Warrant. refirred to in the letter, dated .the' 22nd J .... 
1943 is the Royal Warrant for pay, appointment, ~ .  and non-eftect.ive pay of the 

. A.rmy, 1940. which does DOt apply to. Inch Forces, 1·,tle 'treamble to the Warrant.' 

Infonntdion promiled in rep"" to part (0) of stcmed que.tion No. B, tJ.1ud b, 
Mr. Abdul Qaiyum • . on' the 8th FebTU4ry. 1945 

4. STUDENTS ATTENDING SCJiOOLS IN. A~ ,ARBAB 

94 p8J' cent. of the t9ta1 DWIlbel of Iwdent.a who attended the Ichooll in trit.! anu-
m 1944 were tribal born. 

In/ormation promised in reply to part (a) of starred qucstion No. 38. asked b, 
}Ir. Govind V. Deshmukh, on the 9th February, 1945 

PRB8BRVATION OF KHBDALA :FORT ANCIENT MONUMENTS 
(a) TIrd fort at -Khedala was declared to be a rrot.ect.ed monWll8llt· in a notlfioatiaa. 

dated 26th October, 11182. . 

Information promi.ed in reply to ,tarred quc.tion No. 72, 4sked by Mr. 
K. C. Neogy, on the 9th February, ~ . 

HIGIlBIl P.RICES CHAROED Foa RICE IS limA. COALFIELDS 
The Joint Food Snpply Pool have sinee informed their member. that..a rebate of RI. a-

per maund ,would be allowed dn supplies wued from 1st November, 1944. The original. 
priee' was fixed by then due to ie' donbt aa ·to the coat of the lupplieB made. ' 

i"formation ptomiBed hi reply to darred qUBticm. No. 119,. asked by Mr. Kailaah 
Bihari Lalt, on the 10th February, 1945 

CONGRESS BUILDINGS SEIZBD BY GOVBRNMBNT 
So far &I the Chief Commi •• ionera' pro,-inces are copcemed t.he informat.ion Ja ... 

follow. : 
(a' Eighteen. 
(b) Yea. 'Foorte811 buildinp have, 80 far been ~  to t.he legal OWIWI. Ten iD ... 

.timer. two in Coorg and two in Delhi. The retum of one more building in Aj... ia-
under conaideration_ ' 

(c) The building. ~  not au_ined any damage requiring repair: 
(d) Government have not made any 1IIItI of the buildinp If far. \ ' . ' 
They will be retumed to the' owner ... and wh811 the Govemm8llt aN .. tided that they' 

will not be uaed for unlawful purpoaea or by an anlawful auoclation. -

Information promised in .~  to sta",d que.tionB Nos. 827- and 828, 4s1cetl 
lty Bhrimati K. RtuJha Bai Bub barayan , on the 19th ~  1945 

'WOIIBN WORKBBs IN MILLs AND FACTOBIBS 01' DBLin P.aOVIlfOB 
NO.,327.-(a) The total number of women workers emplo)",d in the mill. and fr.ctorfee. 

in the Delbi Province to which the Factories Act, 1934 (XXV o( 1934) is applicable ".. 
~ in 1943. Thil figure includes women workers employed in threadbaD factorM. 
~  for 1944 are not available, bot it is believed that. there was no appreciable change 
In Mle number of women worken employed ill that year. 

1b) Y 81 j . ~  action wu ~ in 1944 ~ the owners ~ two :fr.ctoriu. employiq.· 
wom811 but thll doea not relate to the contravention of the Act lD whlCh the mtereatii ol 
tbe wom.n worken alone were iDvolved. The authorities of Delhi Province are conaid .. 
ing taking lepl act.ion 'apinet the occnpien of the thread ball fac:torjea employinr womiD, 
worken only. 

(c) No ,woman Labour Welfare Ofll,;,r hili 80 la:o been appointed for the DeIhi ProvlnClll. 

WOMEN WORKERS IN TJmBAD BALLFAOTORIES IN DELHI 
No. 328.-(a1 The reply to'the tint p"rt of the question is in the negative therefoft, 

the IlOODd part of the qnestion does not arie,e. 
(b) In 1943 the provilioDi of the Factories Act, 1934, appli-ad to 32 threadball eatablish. 

mente and the number of womefl worker. employea in thea. establishment. waa 9a4. Figurea· 
for 1944 are not available . 
. ' (c) Casoa] enquim. made during inlpection. UDder the Factoriu A.ct indicate thal' 

.almoat .11 the women workers in threadball factoriea are paid on piece ratei. Though 
'no deame.. allowance fa paid yet there haa been an increue ib the piece rate. to meet; 
increued COlt of livinr due to ~ in COIl. of living. • 
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Information promiBed .in reply to 8tarTed que8tion No. 868. aBked bll Mr. 

K. O. Neogy, on the . 19th February, 1945 
NON-INDIAN BANXlNG COMPANIES IN BRITISH INDIA 

(a) There are ~  non-Indian banking companies operating in British India-7 Britilh, 
~ American. 2 Chinen. 2 Dutch, 1 .French, 1 PortugQl8ll. Seventeen banking concem· 
"'OOI'porated in Indian States operate in Britillh India. 

(b) 'I'here are legal relltrictions of this nature in the (Tnitp.d States of Ann!riea, JaplIlI, 
Italy, Germany, Denmark and Norway. Government are not aware of aDy lIuch legal 
ftlmctiona in foreign poslellions in India. 

(e) As far a8 Qovernment are' aware, there are no leg141 restrictions in Indian Btatet 
·on the "elltablishment of branchell by British Indi,n Banb. 

(d) The attltud" of Gol'emment in t,his matter i. indicated in clause 17 of the DankiDI 
Obmpanies Bill, 1945. . .. 

Information promiBed in reply to BtarTed queBtion No. 477. aBked by Shrimati 
. K. Radha Bai Subbarayan on the 22nd February, 1945 

JUVENILE DELINQUENTS AND DESTl'rUTES IN DELHI ~ N  

Ca) The figure of ,juvenile convicted in Delhi IIhowed an in.creue in 1942 and 19113, 
1'o1lowed by a decrease in 1944. In general it may be said that there has been no marked 
~ in ~  crime since 1940. No figures are available of the number of destitute children, • 

bat there iJ no realOn to believe that it hal increued. Indeed, the probability is that 
.-ith the general increue ita empleyment and the marked riae in wage rates, the number 
of dliUtute children bs fallen. 

(b) Apart from the Reformatory School, the Delhi Children's- Aid Society maintains a 
!lome in w1deh deltitute children are received and cared for. The Government of India 
.... ve in reeent yurs made a subetantial grant t-owards t.he worlrillg40f tbe Societ.y. 

In/ormation promiBed in reply to Btarred queltion No. 488, aBked by Mr. 
Ba.mayan Pra.ad, on the 22nd February, 1945 

LETTER BY Ma. BUDHAN RAI VBRJlA,. A BBCURITY PBISONER 
Ca) and (b). A ~  from l\.r. Budban Rai Varma to Sir Reginald )faJrweD wu with· 

lae1d ~  UJlder the Bihar Seeurit·v Prisoner,,' Rules no communication can be forwarded 
"hich contain. u tbi. one did, matt2r prejudicial to jail discipline or faIn .tatemenfll 
.... 1nIt the jail authorities. Mr. Varma wall punillhed by depriving bim temporarily of 
-.rtain previleges b@eaulle under tbe Bihar Reeurity Prisoners Rules it is a punishablt' 
-6nC8 to make gr01lDdlesi complaint.. not bl'CRUSe the lettl'r was addreued to t.he then 
Home Member. .. 

(el All thl' letttr ~  largely of penonal abuse, Government do. not propose to take 
any iiction on it. ... .. 
In/ormation promi8ed in reply to undarTed question No. 28, flsked "11 Mr. Ananga 

.. Mohan Dam, on 28rd Ji'eb11lary, 1945 • 
FmsT AIm SEOOlQ) CLA.SB BlIB'l'HS B1ISDVJlD JrOB.! :o.nlfOll S:n.VIOlI8 AND o'l'lld 

PuBLIO J'BOJI DlILBI AND WB_ RAILWAY. STATIONS 

1a Up lIIzpreM (Labore to Rawalpindi) • 
• Dcrim JlaiJ (Lahore to Karachi City) r. 
" Down/PlllleDpr, 53 Up. (Lahore to Quetia) 

~ 

Upper cita. ooaohee 
in normal compo-
aitiOD of tbe traffl •. 

3 
3 

EzeluiDln re-
served for oe 

Senioea. 
I Coaoh. 
I Jl'iJ'8t Cia. ~ 
I Beoend CJMB 

. large CompM'tmallt. 
I First CIa.. large 

oompartmeDt. 
I SeooadC .... larp 

compartment. 

~  promised in reply to 8upplementary queition to .tarred questior. 
No. 605, GBked by Mr. Sri PrakaBa. on the lit March, 1945 

!'DATING PROF. GOJroL LAL ASAWA AND ~ . MOOL CS:\ND AliAWA AS 'C' Cua. 
PRISONor 

'lb. GobI Lal Ala .... 'ftI liven 'A' ela .. in 1933. 
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'''formtttiolt promi,ed in reply to ~  q1lelltio".. NOlL 71 atilt 72, ~ . 

- by }.fr. Satya N.arfl.:yaR Sin1la, 011 ~ 6th March,. 1945 
. GRADE 'A' UNIFIED SOALS EXAMINATION IN AUDIT AND AOOOUNTS OFF!CES 

No. 71.-( .. ) The queatiOll ill not clearh' undel'ltood." G.tnerally ~  ~ ~ . 
Dation, .which u bot.bcompetitive .,ul qualifying, MeIp to tethtb. candiclatea ~ 
in Engliah oompoaition and in technical departmental mattera. 

(b) Yea; but. the Accountant. Gen\iral, POlte and Telegraphl, wu empowlJ'ed to modif, 
the ayllat. .. ~  the lpecial requirements of the POitl imd Te.apha Branch. ------- , 

GRADE 'A' UNIFIED SCALE EXAMINATION IN AVDIT ANn AccouKTs OFnoBS 
No. 72.-ln view of the lpecialiaed and NIpOnlibl4l ~ of the work done b:: ~ 

diviaioJ\ clerb in -the Indian Audit Depal'tment, government agreed that 35 per l"8IIt. of 
the' exi5ing namb8'r of upp.v diviAiU11 poetl .. lhould be dallified al Grade A poetl tor tJle.. 
pDrpOIII of the llJlifleci .caIe. The Departmental teat wal preacr'ibed in order to aeleet 
tboae 'upper !iiviaion clerks b.!at. qualified for promotion to theae ~ . 

- ' 

Information pTomiB6d in reply ~  unatarred questioJII' NOli. 73, 74, 78, and ~ 
" a.ked by Set" Bheodalt, Daga, on tli£" 6th March, 1945 . 

T!mOWISO OPEN DEPARTMBNTAL EXAMINATIONS TO TYPIBTSOF DEPUTY 
ACCOUNTANT GmaAL POSTS AND TBLBGIlAPHS, DBI.HI 

lVO. 73.-(a) -Typiats who poSle88 the educational qualifications ~  of ~ 
for ~ to the hIgher gradea 81'1.' allowed to appear ia the D8Partmental Examiu-
tiou. AI the, typiltl in the Delhi office do not poaus. thea qualifications, they are noli 
permjtted' to 'appear in thg Departmental Examinations. 

(bi In ,"iew ~  the IDIwer to (al t.he IDIwer is in the negative. 

1'HROW1Xu OPEN GRADE 'A' UXiFIED SCALE EX.U,flSATlOS TO Lown DIVISION 
CI.ERKS OF DBPUTY ACCOUNTANT GENERAL, ~ S AND TELEGRAPHS, DF.LHI 

lin. 74.-Yea. As a percentage of tbe upper divi,ion poste in t.hi. office hal ,bee 
cJaaaified u Grade A, promotion to thoee poet. baa been rest.ricted to the holder. of upper 
di\i.aion pOIte., ' 

PROvunON FOR 1:;. A.' S. PASSED CLERKS OF DBPUTY A ~ AN  GENEllAL, 
~ S S AND TELEGRAPHS, DELHI 

No. 78.-Of t.be' five, two have alreedy been provided with Subordinate Account. 
Service poatl, one ~ on deputatioR,. and the otlaer two will be provided for shortly al 
-v;aca ndes OCI'lll'. ' ., , 

ELIGIBILITY Foll GRADE 'C' U,..ITED SCALE OF TYPISTS IN AUDIT AND ACCOUNTS 
OFFICES· 

j, (I. 79.-(1) Yes. 
(til Tyri't.. on the old and. re"ill'd ICIIles of pAy ~  to tYIMte .regrante'cl' 

apeciaJpay neitbet: in the POita and Telegraphs nor in the ~  Audit arl4 Aecount Ofticea. 

MOTION FOR ADJOURNMENT 
COLLISIOK OF TRAINS AT JUNOSHABl RAILWAY STATION 

Mr. Pr8li4eD. (The ;Honourable Sir Abdur Rahim): I have received today-
notice of an adjournment motion to discuss an ~  definite matter, of p,ul>lP 
importnnce, ·"iz.T the tragic collision, owing to crimin$l negligence of Ballway; 
Of truins on N. W. R. Sind Section, on 22nd March 1945 at 3 A.M. nt .Tungaho.hi 
Station causing 10sa of life and, property.· ' -

The Honourable Member says that tille collision wu due to criminal :negn., 
,mce of Banway. I do not know what he means by tIlat. 

, J&. LliCbut4 .aftln,t (Sind: Non-Muhammadan Rural): Neglig6'noe ill 
anowing OIle train after another on the .. me -line, which. has caused the co1Ji. 
lion'. The Govemment of India' is responsible because the Railway belongs to 
-them., 

Jrr •.. uia& (The Honourable Sir Abdur Rahim): The :&nourable' BIli1waf 
~  might be able to throw light on the matter. 
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ft, "lIoDo1Irabll' IJr .nard BIIdIIiA (Member for Bailways' and War 

'bansport.): This accident came to our QOtice yesterday, and we "immediately 
published all the information we had. The ;Hon.urable :M;e"moer suggests that 
thert; has-been crinQnal ~  He presumably brings that charge aguinr;t 
home signalman or point'Sman, but on that we have no . ~ All tlif;' in-· 
forination has already been ~  but we hQve" no informatiOn on whose 
part there' was ~ . There is noth:ng in,J;be information to bring home a charge 
01 criminal negligence against any ind:vidual nor has it been established whether 
there was fog or not. All thesQ matters will be subject to an inquiry. As-
regards action, everything possible seems to.have been dODe'to rush medical and 
other aid and to institute an inquiry immediately. I am prepared to publish 
further details as they arrive, and to pass' otrto Members of the House, parti-
cularly to those from Sind or anyone else who is interested, all the news as i$." 
arrives. But, Sir, -I submit that an adjournment motion of this nature is not 
likely to "elucidate moob more in the way of faate. 1 submit, Sir, that this i .. 
Dot a matter of such urgent public importance as to take up til time of' the 
HO).lse when ali important debate such 8S' that on the }<'inance Rll is' on. I will, 
'therefore, ask my Honourable friend to withdraw. 

Mr. PrIlJ4IDi (The HonoUrable Sk Abdur RaJrlm): The ~  
accict.nt occurred on the Railway in Sind resUlting in loss of life, but as I have 
pointed out before that is not a good gr9Und in itself for adjourning the business. 
of the Assembly. There must Be facts forthcoming to lnake out. a prima facie 
C8IIe for bolding the Railway authorities or the Government of India responsible 
for the accident. There is a general allegation that there was criminalnegli-
sence on the part. of the RaHway, but the facts available 80 ~ do not bear this 
out. " 'fhe Honourable Rnilwny:Melllher hus . ~ to apprise the House 
of aU the facts. The adjournmel!t motion is disallowed. 

AMENDMENT TO AJMER-MERWARA MOTOR VEIDCLES RULES 
The llol101ll&ble. Sir Bdward Bmthall (Member fOil Railways and War 

Transport): I lay on the table a copy of the Notification ~ . F /22-S/m(CO). 
dated the 2nd January 1945, relating to an amendment to rule 61 of the Ajmer-
Merwara Motor Vehicles RUles, 1940. ' 

" 

ORDERS BY THE CHIEF COMMISSIONER, AJMER-MERWA1U, 
NOTIFICATION 

. Ajma, ,lIt 271d JanuaTy 1945 
.No. F /22-3-111 (CC).-Th\1 chief CommiBllioner is pleased to make the following amarut. 

_nt. to rule 61 of the Ajmer-MC!rwDl"a Motor Vehiclea Rules, 1940, published with this 
Administration Notification No. 1l41/M-W /38-111, dated t.be 12th June ~  the amend-
IleDt having been pre\'ious,ly publiBh\1d in this Administration Notification No. F 122-3-111 
(Ce), dated the 14th September 1944:- . . 

"In rules 6.1 (8) of Ch&pter VI-Contl'Oi of' Tl .. flic-for the figure and 'Word "5 tons'· 
ill line 4 BuiJ.titute Ute words "eight tOllll in the calli! of a six-wheeled vehicle and six tons 
in the case of a four·whjleled vehicle" and' fol' the 6gbl'e and word ';3 tons" in' hues 5 
aDd 6 lub.titate the worda "five tollII in the ~  of" a six-wheeled veldell' and four tous 
in the elise of a fOUl'-wheeled yebidl;" 

BY' order, 
M. S. "CHAKRABARTY, 

Financial Allilftant Jt) tAe 
Chief CQmmil,ioller, .4.jmer-MeTwarfl". 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR WAR 
TRANSPORT DEPARTM1i!NT ' 

""The BAmourabl,e' Sir B4ward B_than (Member for Railways nnd War' 
Tranlport): Sir, I move: . 
, "Tllat tlus A ~. do proce-ad to elect, in Buch manner as ~ Honoarable the Preai-

4ent l1!ay ~  ~ lion· official members to sene on the StRnding Committee to adviM 
00 .• ~  ~ ~ which the ~ . ~ . War Transport i •. concerned, other than tbon 
withiil Ole ~ 01 the S ~  Coimll1ttee for Roads, dunng the year 1945-46." 

1Ir. ~  (The Honourable Sir .Abdur Rahim): Motion moved: 
". "That tbM Alsembly do riioocwd to el8clt. m !lueh manner All the Honoara)Jle the ~. 

dent _, .db." five non-official memb.ra.. to aerye on the Standing Committee to id?illl!' 
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,on lubjtds with which t.he Department of War Transport. i. coneM'ned .. ot.her than 1.hon 
'within the 1 ul'):iew of the Standin&. C"mruittee for ~  during the year 1940-46." 
Mr. '1'. S. ~  Ollettlar '(Salem and Combat.ore ~  North Areot; 

Non-Muhammadan Rural): Sir, I move: -
"That for the word 'five' the word ·ten' be 8ubstituttod." 
lIr •. Prul4f11lt (The lIonourable .Sir Abdur Rahim): Amendment moved: 
"That for the word 'five' tne word 'ten' be Bubltituted ", 
ft, JlOIlOIU&ble Sir Bclw&rd BIIltIaIo1l: I have no particular objection to 

Tai8ing the numbers. ~ original number suggested was. three from this Houst> 
'-and two from the Council of State. We then raised it to five from this House and 
three from thp. Council of Si"ate. Within the last week the Council of State 
has passed a resolution to nominate three members. So if this is raised in this 
House it would be neces'ilary to pass another resolutiOl\. in the Council of State. 
11 my Honourable friend wishes to press the D1'Iltter I will certainly take the 
tlileesaary "teps. ' 
Mr ••••. .J0IId (Nominated .Non-Official): Why should yOu ~  to 

the Council ofllState ~  ' '. 
Dr. P ••• BeerJea (Calcutta Suburbs: Non-Muhammadan tkban): Let it 

be "eight" instead of "ten". '  ' 
!'he BODOurable Sir .4wud. BI1ltIIaU: If it is so desired. I am prepared to 

bike the necep8ry steps. The figure "eight" may btr"iubstituteci for .. fiv,.·. 

JIr: PrIlld_(The Honourable Sir Abdur Rahim): The qoestion is: , 
"That tbia AlI8embly do prOCftld to el .. ct, in such manner III the Honourable the Preai· 

~  may direct., fh'e non·offirial ~  to .ern on the Standing . ~ advia 
... 8 objects with which the Department of War Traneport. il concerned. other' than ~ 
wit-hin tbe f'ill'\'iew o( till' Rtamling Ccmmittee' for Roads, during the year 1945-46" 
The motion was adopted. ' 

ELECTION OF A MEMBER TO THE CENTRAL COMMITTEE OF THE 
-TUBEI\CULOSIS ASSOCIATION OF INDIA 

'lIr . .J. D • .". (Secretary. Depart.ment of Education, Health ~ LaDds): 
:'Bir, I move: . 
. "That the memben of this Auembly do preoeed' to ~. in· luch manner u .the 
.Honourable the President may direct, one penon from amoDg their number to ell. on .... 
nmtral Committee of the Tubel'CllIOIis Aaociat.ioh or India ... · ., 
I might explain that this Association receives,. certain amount of grant-in. 

aid from Central ~ . It has a,Memorandum of Association and a body of 
rules and regulations and the rules proviae lOr the constitution of the Central 
Committee and for a Member of the Assembly being elected ~ this HOUle t4 
represent it on that Committee. 

Mr. PnIId_ (The Honourable Sir Abdur Rahim): Motion moved: 
"That the members of this Assembly do prot'eed to elect, in luch manner .1 the 

Honoul'able th:a Pre8ident may direct, one perlOn from 'mong their number to &it on the 
~  Committee of the Tuberculosi. Allociat.ion of India," 

I think there is an amendinent by Mr. Deshmukh. I 

Mr. CIOvlDd. V. Deahmllldl (Nagpur Division: NOll-Muhammadan) :1-do 
not wish to move the amendment. 

Dr. P ••• Banerjea (Calcutta Suburbs: Non-Muhammadan UrbaD): 111' 
Honourable friend, the Secretary of the Department of Education, lJealth and 
Lands, has l'ointed out that this Association receives financial aaeist&nce from 
the Government of India. In view of that fact, may I enquire what are the 
functions of this Associa.tion? Is it one of the functIons of this Auociation to 
recommend financial assistance to the Tubercutosis centres which exist itt 

• different parts of the country? In this moming's p_apers I read that the ~ .. 
emment Of India have refused 8ssistance to the Tuberculosis centre working 
uuder the Municjpality of Delhi.. My quest!on is this: Has the ~ . 
Association recommended any RssIstance t4 thIS body? I should like at.o to bow 
wb"'ther this Tuberculosis ABIOCiation supervises -the work which II cloaetn tH 
different Tuberculosis centres in the country. 
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Kau1v1 lIuli'ammld. Abdul GhaD1 (Tirhut Division: Muhammadan),: As far 
~  I know the function of this Committee is for Members to go and sit in 
:Viceregal Lodge. No work is entrusted to any member. I happened to be a 
member of this Committee on one occasion but the Committee entrusts no work 
.t,o any particular individual. I therefore' think that it is nQ Use for this House 
~  a Member to this Committee just to sit at Viceregal Lodge and do 
'Ilothing else. . 
lIr. If. M. loahi (Nominated Non-Official): I rise to oppose this motion .and. 

'let  me make it quite clenr that my opposition ia an oppositWn on princip'le of 
the Legislature being represented on voluntary organisations. .1 have n9thing 
.a-gaiDst this particular Association at .11. It may be doing very good" work. 
What 1 ~  Sir, is that the Legislature should not accept representation-on 
t.hese organisations. The Legislature is a supreme governing organisation in 
,this country and it is not consistent with the dignity of the Legislature that it 
ahould allow itself to be treated ,as one of the  ten organis.ltions which may be 
represented on tl,ris Tuberculosis Association or any other voluntary organisation 
in which the Legislature is asked to send its representatives. 
Dr. P. If. BantrJea: But ~  Government financially aaaists this organisa-

twn. ' 
Mr. If. M • .J0Ib1: May I proceed? My Honourable friend, the Leader of ~ 

'Nationalist Party, says that we give financial assistance to this orgAnisation. 
Therefore W6 ",hould he reprellented 011 it. This is not the only ~  orga-' 
llisatioll to which we give financial assistance. We may be giving monetary aid 
to hundreds of voluntary ~  and we do not either accept representa-
tion on the committees of those organisations or are we offered a representation 
<on those bodies. I ~ Sir, that the Legislature lowers its dignity and lowen 
\ts position by accepting-a, sort of representation on .these voluntary organisa-
tions. There is a social service league in Delhi. Tomorrow they will say that 
the Legislature should send a representative. The socialo.ser!,ice league mal be 
'l'eceiving Rs. 500 grant. Are we going to be represented on the Committee of 
the Social Service League? This is a matter of principle. I do not like that the 
'Legislature should allow itself to be lowered by being treated as one of the 
llUndred voluntary organisations in this country. . 
There is another point. Even when we do send represen.tatives to liueh. 

organisations, we do not get a report from those representatives. , 
.. ant Kub.mmld Abdul GhID1: I tell you that they do nothing. • 
Mr ••• M. 10lhi: One of our representatives who was on that Committee 

'IBys they do nothing. I feel that this methOd of ~  of the Legisla-
·tare on voluntary • organisations is unsatisfactory.' If the Legislature wants to 
~  its control over the voluntary organisations to whom ~ pay contribu-
tions that is a different question to be dealt with aeparately. We have • 
'Officers who have a responsibility. We should ask for repoJ.dis from 
them. We should' ask -these organisations to submit reports to 
the ~  but that the Legislature sllould be treated. in this· way 
is wrong, n lowers its prestige and its representation is nominal. I know that 
there are Members who would like to be on some of these Associations because 
lome high personages "are connected with them. But let us not consider the 
C8se from that aspect. Let us consider whether we shall accept representation 
on any other voluntary organisation if it aslred us to send a representative. -, 
bigb personage may be connected with the Tuberculosis A ~  ana we 
may cOnsider it an honour to be on the Oommittee of that A ~ . Shall 
we accept a. representation from a humbler organisation.to send our representa-
·tive? I feel this is an unsatisfactory thing; ,the' Legislature 10wers its dignity 
aud the method of representation is an unsatisfactory method. I therefore 
oppose this motion. . 
Mr. PreIldeDt (The Honourable Sir AbdUl' Rahim): There is all' amelldment 
.. the name of Mr. Deshmukh. 
JIr. Q.oviDcl V. Dllhmukh: I am not moving it. 
Sir ""bammld Yamin Dan (Agrn, Division: Muhammadan Rural):' I 

do DOt want to go into the broad principle mentioned hy Mr. Joshi a.nd I do no •. 
want, on this issue, that this point should be taken, because it involves a very 

• 
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big principle and a very biB-issue. The question here iB about tubercufOlll, ... 
of the things which-huve been attral't.iug the attention of the whole country. 
The whole ot India is concerned in this and we are taking great interest that 
this evil should be eradicated from this ~  Ilud all p08sib!;: steps Rhould bE' 
taken to see t.hat· this evil is minimised (IS nllll'h liS possible; and when we 
have been taking interest in it, I think our representative must be on this .... so-
ciation to see with his own eyes ~  much these people are working. The.e 
associations expect a kind of in.piration from the llemberli who go from thi&. 
legislature; and if the members do not take any interest, it is no use blamiDI 
the association; the fll.ult does not lie there; the Association at least is composed 
of .people who understand their work, and if our ~  IlO there they 
will only !ACt as a ~  and sele the work of other" there. Certainly if 011r· 
experts, those who do know something about it, (sO there. they will take ~  

a(·tive interest in the matter than those who do not know this worli: at all. If 
lume·-medical practitioner who has got the ability and Ilctivity to understand, 
and take proper action goes there, hi. ~ will not be 'ignored; ~  I 
tlUnk Members of this House will be a £feat aSlIet to associations like these. I· 
hIve found that ¥embers have exercised good influence on diftrent associa\ionll, .. 
and their ·presence has been greatly appreciated by the associutions .... 

- Dr. P: B. B"rlea: Men like Dr. Deshmukh. for instance. 
Sir .ab,mml4 YamlIl Dan: Certainly. he will be a great nsset; if a pel'80n 

like Dr. Deshmukh can spare time for this, hi$ personality will be such that be-
wit! command respect. .. 
Mr. t.1cJaand .&ftIral (Sind: Non-Muhammadan Rural): What about Dr, 

])alal bere? . 
Sit KubugmlCl Yambl Dan: I do not want to go into personalities; it is--

very a.dlicult to talk about ~  but I think We should· send people·. 
who take HI1 active interest ill t1i!;. 1111\1 ! do not think thllt thi;; Honse '\'Iil1 be 
. any loser. On the contrary the country will bl' the gniller by sending our 
represelltath"·es on this associatioD. ~ 

KI'.l. D .. T,poIL: Sir, ~ the general q.uestion that. has·· been raised by my 
Honoura:ble frl?nd Mr. ~  I should heSitate to express any opinion; but I 
should ~ . to infQrDl thiS H ~  Houlle_ tbfLt the provision in the· Article .. 
of AssoCIatIon for representatlOD of the Central Legislature has eXisted sinoe 
the ~ ~  was founded .  .  .  . ,  ' 
Ill. ~. K. lGlh1: It 18 very kind on the part of the .Association to say that 

the JA!gt8lature shan be represented. 

eJrr. 1. D .. 'l"yIon: For some years we did not come ttl the Legislature a.nd 
ask them to ~ ~  a repreflel1tative, for we .feltt tbut RS no moroe\" was given .1rom 
central ~  to the Association, ~  Honourable House might entertilin rather· 
~  ~  that my Honourable fnend has expressed, that it had no particular· 
~  In the matter. But f01· the pllRt few venr" we huve been l{iving 0. grant-· 
In-aJd,-noted grant-from this House; nnd my own feeling is-and I am. glad 
that I have the support of Sir Muhamml;l.d Yamin Khan-!.that. where money is.-
being yoted by this House to on Associlftion of this kind, and where the Associa.-
tion has ~  this House to be fefJrellented on it, and to watch· its work and; 
if necessary to inform the House whot the work is, we should take ~  

in thifl House ·of that ofter. 1 hope therefore.thnt this House will be of die·· 
opinion thot ~ should pot spunl the offer of the ASlt!odation to IUl';e 8 repre-
sentative on its Central Committee. _ 

As regards the ~  of the Cl"lltral Committee, I should e"J5lain that the-, 
• Central CommitteE' it! 1\ body of ah')ut t":l:'nty people who may De found ~  

~  in the l>elhi llres; hut it hall 81so representatives of all: tlie ~ 

and sta.te Associations, and, I belhm· it only ··meets once or twioe a year i a ~  
denl of work· is done by two 8ub-conunittees, but th",y. do have at: ~  
annunl. meeting ~  the.v publish tilt :mlt11nl report. Aaregardlto Dr.; BIlO1'tjea's: 
question whether they have any hRnel-in recommending particular hU'Ititut!ons 
larsupport I do not thinl;: thiP the Cent·rnt CommitteE' handle"!-that rnaUe"r_· 
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It is 8. matter, I"think, between the provincial committees aDd their respective 
P.rovincial ~  and the particular Cjl.se £hat Dr. ,Banerjea has' JEen-
tioned, will not, I think, have been reviewed by the Central Committee at ~. 

I do not think it goes into matteri affecting, sRall I say, the cep,trally adminis-4iI 

~ areas any more than it goes UUO matters of detail. affecting Bengal ot 
~ Indian State. I hope that the House--will ~  my motion and elect 11 

memuer to this lIseful body. -: 

Kr. Prll1dmi (The ~  Sir Abdur Rahim): The question is: 
"That the members of thia Assembly do proceed t.c" dec!.. in auch manner .a t.he 

Honourable lh'd Pl"ellident may direct. one ,penon from among their number to ait OD th., 
O.lItral Committee of the TQberrulnsis Auoeiation or bldia." 
The motion, was adopted. 

.. Mr. Preli48nt (The Honourable Sir Abdur Rahitm: I have also to inform 
H . ~ Members that the following dates have been fixed for' receiving' 
-nomillations and holding elections. if necessary. in connection with the follow-

~ Oommittees. namely: 

, Date for 
bomiDation. 

Date for' 
election 

(I) Standing Committee for the Department of War Trar.sport 28th March 2nd April' 
(2) Central Committee of t.be Tuberculoaia Aaeociation of ~ . .  March 3nI A ~  

The nominations for both the Committees will be received in the Notice 
Office upto 12 Noon on the dates mentioned for the purpOse. The elections, 
which will be conducted in accordance with the Regulations for the holding of 
electioWl by-means of the single ~  vote, wilt be held in the A ~ 

Secretary's room in the Council House. between the hours of 10-30 A.II: ani! 
1 P.M. 

----' 
ELECTION OF MEMBERS TO· THE STANDING· COMMITTEE FOR 

_ EXTERNAL AFFAIRS DEPARTMENT· 
Kr. Pr88idtmt (The Honourable Sir AbdQJ' Rahim)": I have to infonn 

the Assembly that upto 12 Noon of 21st March, ~  the time fixed for receiv-
ing nominations for the Standing Committee for the External Mairs Depart-
Dlellt. eight nominations were received. As the number of ~  is equal 
to the number of ''Vacancies. I declal't\ Mr. Lalchand Navalrai, Major Nawab Sir 
Ahmad Nawaz Khan, Mr. Abdul Qaiyum. Mr. G. Rangiah Naidu, Sir F. E: 
James, Syed Ghulam Bhik Nairang. Maulona Zafar Ali Khan arid MI', Kailasb 
Bibari LlIll to be duly elected. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR 
PLANNING AND DEVELOPMENT DEPARTMENT. 

111'. I'reaidat (The Honourable Sir Abdur Rahim): I have further to infonn 
the Assembly that upto 12 Noon of 20th March. 1945, the time fixed for receiv-
ing nominations for the Standing Committee for the Department of Planning 
and Development fourteen nominations were received. Subsequently' four 
~  withdrew their candidature. As the number of remaining ~  
IS equa\ to the number of vacancies. I declare "Mr. T.  T. ~ Ifr. 
T.S. A . ~  Ohettiar. Prof. N. G. Ranga, Mr. Hari Sharan, !'rasad 

~ Srivastava, Mr. HooRflinbhoy A. Lalljee. Rai Bahadut Sir Seth Bhagchand 
Soni. Seth Sunder La.U Daga. Sir Henry RichardsOn. Dewan Abdul Buith 
Choudhurynnd Seth Yusuf Abdoola Haroon' to be duly elected. .' 

THE INDIA:N I"IX A NCE BILL-contd. 

~ PreIldmt ~  HonournblE' Sil" Abelu) R!lwtn): Tne Assembly wftl ~
~ discussion of the Finance Bill. I think Mr. Hoosein8hoy La1ljee' lam 

pol!ll!lession. of the House. ... 
I would remind the Rouse that last evening the Members agreed that thel'e'-

I!lhOuld ·be 8 time limit today for all speeches; that-is to'say, no :ajseech ehaU 
exceed thirtv minutes. I hope this arrangement will be carried :Out. . . 
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Mr. BooaeblbhoJ A. LaIli-- (Boml.Jn.y Central Division:' Muhamllludan·· 
Rural): Sir, I assure you that I would not take more than .8 few minutes. I 

I\m very much' obligedt-o the Honourable the Presideut for Divin, 
~ N h D-; me t. is opportunjty to spellk on behalf of eight di!ltricts compria-

.ing 18 lakhs of poor Muslims. Yesterday I was mentioning some . .of the mono-
polies t·hat were existing in the couptry t.o which J drew attention of the> Cem-
merce Member. 

.' r 

1 will only draw the Rttelltion of the Honourable the Food Melllber to the 
mOllOpolic!; that are exi!!.ting, not for the 'l'UrChRSes for the civilian popuilltion 
but for the purchase of military ~  which huve been going on for Jears. 
Times have changed and as a great business man at ,the head of the Depart. 
ment he will kindly see that these monopolies do not. exist. .and that' people 

·of all castes and communities and 'specially business lIlen 8'l'e giVAll a. chance 
to ofter t.heir services and to tender for them. In fact it is found that .the arm, 
requires many things, such as ghee for Indian .soldiers and often these people 
bolding monopolies have not been able to giye them the requirements which 
they Want. So much 80 far al the Food Department is' oonoemed. 

So far .al the Agricultural Department is concerned, I only ~  tha\ 
.agricultUl'R1 implements and mnnures may ,be provided. I am ,sure, Sir, that 
the HonoUrable the Supply Member has now been 'exerting himself and I hope 
that the Agricultural Member will be able t.o give some implements for agn-
culturista, for my 'Province ~  well. - . 

Then the next thing that I want to point out is with regard to the ordering 
-dI machinery and other things. The system hRS bt'en thnt the recommendations 
-«nne either from the Food Department or the Supply Department or t,he Com-
merce Department and then the)' are referred to the Planning Department. 
It wouid be much better and easier and fair to all if these applications are in 
the fil'Bt instance sent to the Planning Department and they should get the 

..opinion. if ~  of these Departmenta and then dispose of them. The 
r.applications have been hanging fire for ·S to 6 months or more and now parti, 

~  thOse who were not, in the business have taken to the business and there 
18 no need to keep up monopolies and it is further necessary in the interE:st ot . 

. the country that all applications should he disposed of quickly. 
Then, Sir, I do not understand why there is discrimination being made wl.tli 

regard -to the employees of the Posts, and. Telegt'flphs Department by granting 
~  to superanuf!:ted persons, and so far as the dearness ~ and 
.cheap grain shQPs are concerned, 11S against the employees of the Raikvay 
Department. The Posts and Telegraphs Department are also malting huge 

--profit.. . 
So far as the Bombay housing problem is concerned. I entirel! agree witH. 

all the remarks that have fallen' from Sir Cow8sjee 'Jehangir and r would only 
~  that 80 far Ils.the poor people are concerned their position IS ulBO very very 
precautious. So far 88 the city is concerned, I do hope that the Defence De-

'partment and other Departments will now release some of the houses for the 
. pennanent citizens of Bombay; the health department of Bombay has also 
·pointed this out. "-

'1I18ltj Sir, OHt. of the War risb nmount of nearly 86 orores of rupee.,. I do 
-not know why the Honourable the COlllmerce Memher' whose department has 
very well managed it allowed a portion of it, 10 crores, to be given for Bom-
'bay explosion. It is a well known fact that so far 81 this explosion is concern-
-ed, the Government of India or the people of In_dia are not responsible for it. 
In fact the ammunition was brollght in an. American steafner and was meant 

~ operational uses beyond IndiA. 1 t was a type· of ammunit.ion which was 
inteuded to Le used beyond the frontiers of India. and I say, Bir. tha\ in an 

'fairness it is due to the people of Rombay and of India tha.t fair and adequaM 
.-compensation shoqld be given to people. A grea.t number of people have Ibstl 
thei'!' lives and property, for no fault of theirs. It was the War Department 

-whieh wanted .to bring the ships into the barbour Dooks which was against -an 
"'&'Ules and against the safety of the people and eity . 

• 
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With regard- to the war risks amount of Re. 86 crores, I do appeal ~ the 
Honourable thtl Commerce Member that this fund may be kept up' fOr som., 

. ti91e. :Reall} , what -is needed in India is a Lloyd Company by many of the 
insurance companies as, in England with a large reserve fund . We should not 
force the Indian companies to go out and re-insure. Fortunately the Govern·" 
ment of India have collected 82 crores of rupees and I hope that the Honour-
able the Commerce Mep1ber will look into it, and more SO to make this country 
independent of re-insurance business. _ 
_ Finany I would make an appeal to- the Leader of the House. We are 

~  to Government for having appointed conunittees, for all Departments. 
It is also essential that there shotlld be frequent Sesaions of the A ~  
even if they be short,Sessions. Since the war is coming to an, end, great deve-
lopments are taking place and it •. is only fair and right that Members should 
ask Government to provide for short and frequent Sessions, especiaUy because . 
my friends on the .other side are attending the House in full force. ' . -'!-

Finally, Sir, I would say a few words about the H ~ the Finan'ce 
Member .. I mUBt .say lihat from my contact with him for the last 20 days I 
have found him a sincere gentleman. When we know how the Treasury Benches 
are working these days, I think this gentleman has done h.is best for this 
country nnd he has tried to do all within his power to see that the financial posi-
tion of India remains as stable as pOssible in the circumstances. 

The BOIlOJU'&ble Sir X • .&m1I1 Buque (Member for Commerce and IndustrielJ 
and Civil Supplies): I am in-a little difficulty being in charge of two . ~  
important departments affecting economic controls of Commodities, trade and 
business that I have to give mY..replies within' a short time, but I shall try to 
condense my remarks in reply to the numerous points which the Honourable 
Members have raised in the course of the debate which 1 have very carefullY' 
either heard or read. If 1 do not reply to some of the points, it is not because I 
am not prepared to do ~  but because the time at my disposal is very short. 

Sir F. E. James referred to the Govemment Grocery Shops both in the 
Centre and in the Provinees. While I am not prepared to. admit everything 
that he has said, I am proposing to have this question immediately ~ 
after the Session. But I do hope that Honourable Members will realise thafi 
we have a.duty to a vast number of Government servants distrihuted all over 
India who have to work under war conditions, under conditions of great stress. 
,and difficulties, without holidays and also long hours and it does happen that ill' 
spiie of their best efforts they -cannot find time to go out for their own purchases 
within the usual shopping hours. Any way I am gojIg to have this question 
re-examined. 

Mr. A.yyangar said that we are sending a person in the ~  ~ 
against whom there was iI. ~ .. Let. JI.l:e say categorically that he 1& 
not going along with the deputation of mdustflahsts. " 

Sir Muhammad Yamin Khan and a few others referred to the ddlicultles of 
the Moslem Community in getting cloth for burying the dead bodies. 'I am 
deeply distressed at this. 1 am looking into this question and I am trying to-
take immediate steps to see that some supply arrangements are ~  ~ this. 
purpose at Least. in important cities and places where there mIght be some' 
organisation or other. "-

Sir Kubammld, Yamin lDwl (Agra Division: ;Muhammadan Rural): What 
9 bout the kaj(J.n? 

The Bonourable Sir •. Aztzal H ~  That is what I am referring ~ 
Mr Lalljee referred to the racketing which ho:s been going on in the insurance' 
wo;ld today. Let me say, here and rio,,' that we are ~ prompt ~  to' 
check this and to make-it impossible. We cannot aHo)\' the ~  busmess 
to become the chess-hoard of speculators ond I ~  ~  thiS House ~  '!8' 
shall sooh take adequate steps to. check this and If ~  IS ~  who IS stiI! 
in pursuit of this game, he wil1soon find that he has burnt all his fingers. 

Sir. my Honourable friend Sir Vithal Chandavarkar, among others ~ .  
to to the need of textile research and. he suggested a small CommlUee 1i() 
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~  the fOUlidatioD of- a large seale aPd wt'll planned ~ . This ~ 
has my fylles' sympathy. It is because I "onsider the great value ofreseal'Qhes 
in industrial life of any country that immediately after .. my assumption of oftfce. 

• I teak steps to APpoint a Committee under the presidency of Sir Shantnukham 
Chetty to recommend meaaures that may be neoessary for a proper organisation 
and co-<>J'dination of researches as between Government ,research institutions and 
industrial bodies. Sir, the. House is well aware nf _the fact that it was at- 001' 
'instance that the Honourable the Finance ,Member was able to provide in ais 
budget last year a sum of a erore of rupees for the establishment: of, a few 
national laboratories. '. What sometime.' makes me wonder is as to why 
measures like these should alwayabeleft to the initiative nnd responsibilities 01 
;(}ovemment, even when industries are welL. organise a nndenm a good profit. 
~  h"ve not' Buchindustries. like other cou.ntr.'es in the "World. tried tlieir best 
themselvetl to organise such institutions. I am sure theree.son was that men 
like my Honourabltl friend have always looked more, in the past, to proftt and 
~ ~  gained tbao to toe interest of the country or the irMerest and welfate-
--01 the industry as a whole. _ I am glad to '!By thl}t it is only recently and 
after we have decided to impose a cess on textile export with a view, among 
others, -to develbp textile research, that this has been realised, and- I heard enIy 
last week that a 8ubstanti8l sum of a ,few lakhs haa been contributed. by some 

~ organisatioillor the purpose 01 ~  an institute like this. This wal 
-.be.. report from Ahmedabad. T am glad to see that people are now coming 
-"forward to support this work. ' 

Sir, my Honourable friend Sir Vjthal Chandavarkar again compla!ned as to 
-why we have not got informatiQll ,. before us for the purpose of planning or for 
1he purpose of measuring-and estimating the clevelopxnent of industries in this 
-country. Sir, all I can say is t1!at in 1948, we madespec1al efforts fdr the pur. 
pose. We issued a circular letter on. 26th October, we placed. aquestiorman-e 
'before the Trade and Industry Policy COJ1l!Dittee of the Reconstruction Com· 
m:ttee. We tried k> get information, . a8 much as we can, we asked not only 
lor facls and figures. most of whiCh are unobtainable from statistical publica-
'tions arid official sources, but we called for information for future re-orientation 
,of industries. We asked for the co.oparat.ion of the ~  we' pleaded fQr 
the ~ association of industries. we 88sured them thAt the infonnatbn wiD-
'be tfeated confidential, we iSBued l' press note, we circula"ritied a questiollnaitto' 
:the industries, but I very much regret to Say ~  the response was very ry 
-meagre. Now, it does not lie in the mouth of any industrialist ~  to 8ay 
-as to why we have Dot got the information at, our disposal when I took alJ the 
steps that we did in this matter. We)), Sir, this is now within the portfolio 
!Shall be very happy if he is in ~ better position than myself to get mnteria,ls 
from the industries. But It is not the fault of ours. We tried our best. but 
'we-could not succeed. 

As regards the Industrial Statistical Act, we already addressed the Provincial 
-Governments, but we ha\'e just found .. out that the Act ill defective. and yet we 
have taken all possible steps, and we hope that within the next few months we 
will be able to begin our work of collection of proper data for this purpose, 

~ have been asked as to w"hat we have done for Indian Seamen. BoOD after, 
my arrival in London' in April 1942, as the. High Commissioner for India. I 

'l'eceived various representations about the inadequacy of wages of Indian seamen 
and the conditions of accommodation in ·the United Kingdom ports_ After 
Wliting a number of places in the United Kingdom, I -took up the question of 
accommodation,. ~  and other requirements of Indian .seamen'lD 
,-arious ports in United Kingdom. Within a few months. a magnificent hostel 
was constructed at' ~  and thereafter hostels. welfare crentres, clubs, 
-etc., were also established at other places in the United Kingdom, at the 
instance of shipping companies. 
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t also took up the question of wages of Indian seamen at Loudon. After a 

few months discussion -with nriouB persons and alltholjtiea and Inter after my 
~  at a coiiference with Lord Leathers, 1,{inister of War ~  M;r. 

Ernest Bevin, ;M;inister of Labour and' Mr. Amery,-Secretary of Stat; for India, 
I sent a memol1mdum to the Government df India in December 1942. In fact 
ODe of the reasons why I decided to return for a few months to India in ~  
1Y48, was to take up tbi. question further at this end. Anyway 8S Commerce 
,){ember it, has been my privilege to deal with this question 'here, but I had to 
meet with a number of difficulties. The Indian seamen draw their wages from 
shipping companie. and to have the .demands of the seamen properly acijusted to' 
wha.t the' shipping companies were ~ to agree wa. a most difficult matter. 
The wages ot Indian seamen had -also to be ~  itt relation to the general 

'wage structure of this country. Tbis involved long drawn discussions and took 
:mucb longer time than· my origmal anticipations. 

1 am glad to sa.y that in December last an increase in t.1ae ,,'ages of Indian 
. seamen W&s -nnnounced by the shipowners with twelve months retrospective 
·dect. This increase nnd speciaU:v the retrospective effect have been welcomed 
~  Indian seamen throughout India. I pay· my tribute to Mr. Amery who 
'rigpt from the time T brought up this questIon before him ir. June 1912, till 
·this question was finally settled in December 1944:, took special interest in the 
caUse of Indian seamen, rior should I forget here to ~  my gratitude to 
Lord T.ASathers who took' a keen interest to have the wages of Indian seamen 
-.uitaOly fixed. Mr. Bevin has all along taken most active inteJ;'est in Tmprov· 
ing the amenities and welfare of Indian sea.men. And, here the shipping COUl-

. "panies . have to be specially thanked for their ungrudg:ng support. They will 
'have to pay for all increflses and I should take this opportunity to specially 
-thank them for this increaae of the wages of Indian seamen. . I cannot speak 
"too highly of the e1forts of the Calcutta Liners conference for nIl that they did 

_in this connedion. Representing as they did the shipping companies.in United 
~  the ultimnte decision must largely be due to· the view!. of t-heir agent" 

in this country and to their firm support. . 
Sir. to' undeTSta.nd the -effect of the present increase in terltlS of money. T 

nlay quote certain figures. An avemge Indian. sennIan of the lowest rank 
received about Rs. 22 to Rs. 25 hefore the present war. He "'iUnow be getting-

iive times that amount. Instead of Rs,. 22 he will be getting Rs. 110 and instead . 
·of Re. 25 he will be getting Rs. 125. A man who was getting Rs. 33 before the, 
war. will now receive Rs. 165. But tln,v one whose pre-war wages were higher 
than Rs. 88 per mensem will. under the present inerease. receive an "additional 
increase of Rs. 66 plu8 200 per cent. iperease which he was getting just before 
,-the increase. Before the present increase, every one was drawing three ~ 
the pre-war wages; a seamnn who was drawing &.50 before the war was dra,,'-
ing Rs. 150. With the new increase he will be drawing Rs. 216. A ceiling of 
the present additional increase has been fixed at Rs. 66. The shipping com-
panies have also, agreed to give retrospecth:e effect for one year to the pre8ent 
increase. Any seaman who was in service after the 31st December 1943 ;will 
get the benefit of -the new increase. In order that every senman may also be 
able to save n part of his money and learn thrift. half ol the additional increase 
will be funded to his credit as post-war- ~ . A man who will ~ getting 
:Rs. 125 as his wages under the new scale will actually be ~ ~ 100 in 
(lash with Rs. 25 as post-war credit. I have tried to calculate all these in 
~  of the different categories of seamen. A carpenter in the pre-wHit period 

Teceived Rs. 120; before the present increase he was getting Rs. 360 und with 
the present increase he will get Rs. 426. Before· the war. a cook used to get 
'Rs. 70; before the present' increase he was drawing Rs. 210. Now he will 
be getting Rs. 276. A serong in the pre-wRf period used to receive Rs. 60; 
befot:e the present, increase.he was getting Re. 180 and now he will drnw REI.' 246 .. 
A seacunny was getting Rs. 55 hefore the war, ~ :was getting Re. 16fi before this 
increase and now he will get Rs. 281. A l'lR·ntryman and B second cook were 
getting Rs. 40 each before the war; each of them was getting Rs. 120 before 
this increase and will get Rs. 186 now. The, first tindal -was getting Rs. 81 as 
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his pre-war wage. nefore .t.be present increase .he was getting ;Rs. 111 and.to 
present he will draw Rs. 177. Otp.ers who were getting between Rs.22 and. 

.;B.s. 88 were gettins' three times that amount before the increase and ·will uow 
get five times his pre-war wages. . In other words, there will hardly be any-
body who will not be drawing Rs. 125 or So. Taking the pre-war wases· of 
~  seamen as the basic or ~  their present basic wilges are double-
'their pre"-war wages. The total emoluments are five times subject to a ~ 
of 200 per cent. increase plus Rs. 66. \ 

We have also taken steps to provide better amenities and comforts for seamen. 
in this country. Two ,Ameb.ities officers for Indian seamen have already been. 
appointM, one is posted at Calcutta and the other at Borubay. A strong wel-
fare committee composed of officials imd non-officiaIs ha.s been established atl 
each of these ports; other ports have not been neglected. The -jurisdiction ot 
the Amenities officer at Bombay has been extendt:d to CGver all ports on the .. 
west coast and that of the Calcutta oflioer to all ports on the east coast ~ 
4tg <?hittagong. 

Better arrangements for clubs, institutions, canteens, etc., have been pro-
vided ~  Indian ~  are now allowed facilities of the Indian Troop. 
Amenities Shop and Canteen in Calcutta; special arrangements have also been 
made for the issue of free cinema tickets to them, a club has been started with 
radio sets, gramaphones and facilities -for games; food and refreshment are also. 
a"tailable at ('oneessional rates. Sailors homeR are being provided. Clinics· 
for tn'atment of·· yenereal diseases have been provided. Funds have been 
placed at the disposal of Princil>al Port officers to provide relief to distresseci 
aud shipwrecked seamen on arrival at 'these ports. W& have made arrange-
ments fdt' amenities of Indian seamen in U. K., United States, .South AfriCa, 

"'Ceylon and Australia and a Welfare Officer for Indian seamen has recently been 
appointed at New York. Three Welfare officers are working in the ~  
Kingdom ports. A similar officer haR. jUllt been appointed for Australia and 
the question of other ports is now under active investigation. We have ju.st; 
created a we1!sre'directorate in the Commerce Department with a'Di1:eotor who. 
will be responBible for planning and development of these amenities throughout 
India; and two Deputy Directors. one of whom will conoerna himself with British 
and Allied Beamen and the other with Indian seamen, are being immediately 
appointed. .. . . - ~ 

Dr. P ••• Baaerlea (Calcuttfl. Suburbs: Non-Muhammadan Urban): Why. 
this distinction? Cannot the same person do it? 

'I'be JIoDOaJ'abIe Sir K • .Aldnl Haque: No, it is not 'possible, because if 
my Honourahle .friend will uamine the habits of life of these· two categories he-
will find that they have their own methods. 

Apart from this there ·are other important problems, namely: unemployment,. 
M;edical examination in ports, training,· care of disabled and injured men, 
pensions and compensation paid to dependents of deceased seaman with a view 
to see tha;. they are regularly, paid and timely provided for. The cllre of 
children is also another matter we are looking into. The question of aiCknes& 
insuraace, old age pension, National Maritime Board, are matters which are-· 
being Tmmediat.ely taken up in a separate section of the Commerce Departulent. 
within the next few weeks .• I am sure Honouratle Members of the· House will 
therefore-realise that we are doiRg our level beat for these seamen, and we 
J)ropOie very soon to have a pamphlet ready showing the valour and the· services 
of the indian seamen ·in this war. Their's ill R heroic record and India 8!i1 a 

. whole can well be proud of the seamen who have kept the life-lines of the 
Commonwealth open, bringing 8.ervices ana supplies and played a noble part 
in the war.·' They have lost their lives,they have shown their valour anet 
hellOism, they have suffered the utmost privations in the preaentday Sea life. 
And in the steps we have taken ani! propose to take I am anxious that in the 
years to come !leir services should not be forgotten, and we are taking aU 
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these steps to do only a little which can tangibly expreslour gratitude ,for tbeir 
achieyements and valour. 

I hRve 'now to say fl. few things about 'the ~  position. Let me say at 
once that I never said anywhere in my speech or statement- that I do not realise 

-the difficult couditioDs in the country, at least in some of the places. t!nder 
our present scheme we ~ that the distl'ilmtive system will be in proper 

, ~ ~ order wit?in ~  course of n rn?nth or so,;. but for ~ ~  ~  we ~  
Immedlllt,ely placmg m charge of looktng nfter the whole d18tnbutlon question 
one flenior officer for the eastern zone and one for the north-eastern zone .. Our 
difficulty is that we do not know how this distribution problem is being tllckled; 
and in order that there mny be cont,act witlt the prov.inces we ~ ~  
appointing un officer. But here again the real problem is to get the suitable 
perflonnel. I may assure the House that we have already taken steps to 
rush in emergency supplies to Bengal, and we propose to' take such steps ,,·here· 
ever we find there will he need Bnd necessity for it.. J hope it will altiO be . 
rHlllised thnt the,re were tremendous ~  which the Government of Bengal 

'had to face in the last two yoors. ~  the food famine they are now in 
the midst of /I. difficult distribution prable!". I have my utmost sympathy 
with them in their efforts and I am trying my beli.t to help them as much ~ I 
can in order that the distribution system may -be perfected. r have seen a 
statement this moming, ma(le by. the Honourable:M;inister ~ Civil Supplies 
Bengal at 0. press conference. 'I have no intention candidly to be drawn into a 
fruitless controversy at a time when the situation demands that all our efforts 
should be directed to remedying the defects. I do not want, therefore, just at 
t.his stage to open out any controversy as between central and provincial res-
ponsibility, when our only ~ should be to ensure supplies for those who 
118\'e to pay the penalty. of all militakes 1M mishandlings. whether by the Centre 
or lry the Provinces. I am just now. therefore, revie\\ing ~ whole situation 
and within the next few days I hope to infonI!- the House as, to our decisions. 
For myself I am quite ~  on one point 'and tlmt is that the provinces and 
S ~  should be entirely free to nrrange their own distributive machinery.. tG 
make arrangemt:uts for equitable distribution \\·ithin their areas a6d to take step" 
for conserving their supplies. I am also trying to devise a method of isolating 
all thoite factors which impinge on' civilian consumption, such as Red Cross, 
hospitals, army shops, Eltc. I am also ~  to isolate the special !It-cdll 
of clot,h required for burial Rnd funeral purpOIW. ' 

~ 

Sir, as regards the question of standard cloth we made' 0. scheme to ~  
2.000 million yards annually.' ~  it was on the basis of indents that we were 
to supply. Unf.ortunately the actual position was that though' we made 0. 
flcheme to supply 2,000 "million yards per annlHl1. I do ~  in' ,18 months 
we received orders from the provinces for more than ,900 million yards.' .our 
tlcheme is entirely dependent upon the fuctor Utat -this standard clot. will be 
able.. to tone the prices aod check. the maldistribution. but somehow 'or other 
the provinccs did not indent. As I Raid, 'if i: had "the ~ ,I ~  have ~  
able to explain AU the details1 <,but I claim tha.t it, is the very BIiCCCSS of the 

• fltmidll.rd cloth, success of ~ ot'the, price. £hat is 'l'6sponsible for bring-
ing the present defect in the distribution organisation. When we reduced ,the 
Jll'iees of. the fine cloth there was very little ~ between the.. pricet. of 
the, standard and the fine; and human nature being what it is, every une WIIS 
anxious to get more tine with large- purchasing power in the country. And wt! 
found that there was so much ,demand for ill that ~  provinces also' did not 
indent for ~  cloth. But, I1.S I say, even today. I am ..Doing my best to 
fiend as mAD,. thousands of bales as pol,'lsihle to Bengal of stallftdo.rd cloth which 
we have' got, otherwise the other varietie8. But our policy has been and, will 
he that so' long I\S even one ~  wants standard cloth we ~  cQntinue 
thepolioy, - in spite of the fact that continuouspresRure haa been ~  
upon us by, ~ industry to stop thescbeme and revert to 'Ordinary oloth' or fine 
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cloth, whatever you mliy call it. We ~ considered this very carefully. We 
feel that -this scheme must continue os I), stabilising factor Blld steadying factor, 
not only in the supply but also·the price structure of cloth. 
Sir, ~ IilIl very sorry that 1 have to rush through these things within the 

time at my disposal; but there are one or two matt-ers'which I should like to"refer 
to. Here I might I\uy that we hU\'e tried our best to increase productioJl of 
cloth 'and we huve succeeded ill doing it. \Ve could do Illore, but-WtJ hu ve to 
~  that coal is a fimited factor aud we CUDuot get 1.\8 much coal us \\'8 
t:UlJ UOIlt;\IUW. The result is t·hnt our production hUI! 1'0 go KIo\\'; IIl1d havil'g' 
regard to the fact that the all-India cool position is equolly difficult, lye have-
to make an. adjust,ment and do the best we oan. 
Argument" han· been made that ·for agricultul'al implements, iron aud steel 

have not. been supplied. This is nor II fllct. Abottt 7.000 tons wils gin·n for 
this purpose in the third quart,er of IH44 and 18,00(J tons ~  tJltl fourth tlltKrter. 
]n th«J first quarter of 1945 we propose to give 25,000 ~  and in the second 
quarter we propose to give 82,000 tons. In the third quarter we hope to give_ 
about 40,000 tons of iron and steel for the purpose of making agrioultural imple-
ments. . 

'llr. T. 8. Am •• "' ...... Gb.IItUar (Salem and . ~  cu", ~  
Areot: Non-Muham.madan" ~  What percentage of the total Deeds of the 
country does that meet?' 
'ft. JloDOar .. ble SIr .. Amnl Jlaque: A.s I said, I mn' quite prepurtld to 

reply to all these points, but for the Hme being I have ~ rush oq. I mSJ say 
here that this supply is in" addition to the supply for organised manufactures 
, like the Agrico Departme'nt of Tata', or Messrs. Kirloskars or Cooper'lI Engi-
" neering. . - , 

Sir, as regards f,he question of electric bulbs, that tfpicaUy represents the 
difficulty of what we have ~ face. .Sir Vithal Chandavarkar ~ this ques-
tion of l'lectric bulbs, and I think he bas helped me JJy at least, showing the 
difIouItie8 undfll' which we have to work today. We are importing a certain 
number of electric bulbs from outside; I think the number ia.. about. 8 to 9 
million bulbs. The total production for the-whole of India is ~ 8.to 9 
.• nillion bulbs. Weare trying t-o get the maximum possible of this quantity 
\\hich is available. The totaf ~  need for India is about ~  to 18 
million ·bulbs, which m:v Honourable friend has admitted; and mv Honour-

~  friend still says th&'t I am hutting tbe industry b, importing -it, ~  lie 
knows that the railways are without .electricity, .that the munlcipalitit.>s are 
without electric lights ond e,·ery household is wit-hout electric bulhs. My. 
Honourable friend want,s that, I. in charge of-the Industri!"!> and Comme!'C8 
J)epnri.ment, should' stay my honds and depend upon {I million bulbs and allow 
,he people, to suirer. . 
IIr VJtIIal •• (JUnd .. .., (Bombay Millownera'· Association: Indian 

~  This Is nothing but misrepresentat.ion. 
fte ~ Sir .. .AIIaI Jhqu: The Honourable Member did it· and 

_ 1 am trying tG rectify it. '. --
Be has said ~  the Hme thing about oycles. Has , my Honourable-

friend Sir Vithal ChandaV8l'kar tried to find out how many hundreds of ~  

are being used nowadays when the ofIces close here, and 'whati is the ·demancl 
for cycles? Though the produeflion 'capacity of India is ~ to-80 thousant! 
c,cles we have never succeeded in getting more· than 00 thousand.-.' J do -not 
"!ame tht\ manufacturers. We Rre trying to help tbem; we are ~ to gc •• 
materials for them from abroad. But the fact remains tbRt we eRooMget 
more than 80,000 fJlm .local production. Does my H ~  ~  wnnt me 
to import ~  more cyclef1 for the people who have t-o put up 10 Karol Hugh Rnet 
COT1)e to attend their office in New Delhi. fnr people who have toO COTlll' many 
miles to ~  of work-factories Rnd mills? ~ IF! that what my Honourable 
mend wont41 Mto to do? I feel tbRt I have not 'onlv to look to the inchtliltry; 
J,t,t til HIe intcre"t-fl of the people at large. So long 1\8 I. am here' I' toke 
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a· firm stand that sO long as 1 do not in any way atlec.t the Industrial deve-
lopment of the country. I feel that itt is in the interest of the country that 
I should ffnport· these commodities. _ . 
. Wibh regard to fine cloth, what is the complaint that my Honourable 

friend has made. We're importing only 20 million yards of cloth anC! 5 millioQ 
pounthl Qf ynnl whell ptlople are not gf!tting enough to cover their dead bodies, 
and here my Honourable friend comes and seriously suggests that I shoul4 
not import {:bese twenty-million yards of fine cloth .... : 

Sir VWW ._ ~  ~ never said that; I only said that we were 
not consulted as' stated .by the Honourable Member. 

'1'JI.I ~ Sir K. Alta." Haque:' What is the meaning of consulta. 
tion? . . 

Sir VW1al •• ObaIulavarkar:"Honourable Member's statement is wrong. 
ft. ~  B1! II. ~  Buq1l8: I sa!, is it my duty or of every 

Member of the E.xecutlve CouncIl to consult my Honourable friend in each and' 
~  matter? I have to do my duty; where is the fault in importing twenty 

million yards of fine cloth? I feel tbat by importing 20 million ~  of fine 
cloth ~ another 5 million pounds of yam-and not only 5 mtllion pound, 
but as much as we are able to get-I will ~ doing a great service to the 
cottage workers and poor workers in this country, and I do hope thaji we :will 
succeed in our efforts. •. 

Sir, I do not· think 1 ~  much time at my d.isposal--I am son'Y that 1 
. had to rush you-but I w1l1' only say. that in the matter of export trade we 
are trying 'our best to see that the expOrt market is· retained as much as pos-
sible. But some times I am puzzled-I cal\ tell - you frankly that I am 

.. puzzled when I am given advice and I am criticized. My HonQ"Ul'8ble friend. 
Sir Abdul Halim ~  said the other day, "Look here, why not take ot! 
your export control?" Perfectly good and sound. Free traders would welcome 
it, but people who are !low depending on the inflationary price to get as much 
profit as they can will immediately collect . together everything that we have-
textiles, pug8r, etc.-nnd smuggle out to the Middle East countries .• 

Prof ••• G. BaDp (Guntur cum Nenore: Non-lluhammadan Rural): DQ 
you ~ to enoourage them? 

'I'll' .KoIaoarable Sir II • .&I1I1l1 Haque: Sometimes it is difficult to find out 
who is who. . . -

Prof. •• G. BaDaa: It is the policy of ~  Government. 
ftI BOD01Idbw Sir II. AsInl !l1Iq1l8: I am carefully watching the situa-

tion. I . ~  that everything which we are exporting can be utilized within 
~  country, but you have to look to future interests; we have to keep our-
selves in touch ,,·ith these export markets. For instance, we want a very ·large 
amount of African cotton. Quite a number of our .first ola88 mills in India 
oannot go on wibhout; the African cotton. That being 80, am I·.to say to those 
countries. 'Give us this BDd give us fohat, but when you need something from 
India we will dot give you". Is that ~  attitude which can reasonably be 
taken. by' this. Government? It is a question of international understanding 
and compromise. and in that I can aSsure my. Honourable friend that we are 
doing our best.. The moment I know that the interests of· Indian industries 
,are being affected 'by any of our rules,. 'we shall modily the rules. We bave . 
helped the .established traders, we are helping the evacuee ~  and we are 
trying to bring in new enterprise in the business .. But very often it ill difficult 
~ me tP find out what exactly is the wrong·which we are doing. I den] the 

charge t.hat our effort!'! !un-a in anv way resulted in or that we have done 
anything to make any .distinction between Indians a!ld Europeans, or that w,e 
ha'\"8 in any WIl:O-' favo1,1red. ~ ~ . ! say It frankly-and I say 16 
openlv-that it is our duty to help Indians m every possible way; we mud· 
help 'the Indian industry, - Ipdian tracle, and everything Indian. Certainly,. 

~  here. 8S I do, i: cannot ~ myself to be 8 yarty to anything which.. 
~. . Ilfleets thl interests of Indians. . •• . _ . .,' .. 

Prof ••• G.' aup: Why dont you enoouraae ~ ~  
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. Dr. P ••• JllAerjea: Put n questiqp later on . 
. Th,' m.ourable, ~  .'. Aa1n1 ~  Then, ,Sir, as regards imports,. I 

have made the poslhon qUite clenr, Suo, In the midst of this Budget Ses8JOD • 
.as ,soon 8S the Assembly ~  were over, wcho.vc been discussing for days--
we, tne, ldember for Planmng lAnd ~  }<'inance Member, Supply 
Member and, myself-we have scrutmized every item of the list 'of ijOnSUllIer 
goods which we are now importing, and 1 can f.lSSUI'e the House that we will 
~  be ,8 ~  to ~ ~  auything ~  we know is going to atJect thelndiari 
mdustrles m any ~ . I Dlay decla.re It here and now ,that if there ieany item 
jn that list which atJect1> the ludian industry in UHY. W8Y, I shall he, quite 
prepared to have it reconsidered agu.in and revise the list. Nothing is &acl'088oc.i 
jn life. We are dealing with exigencies, with evils of the ~ but when the 
hours are in our finn command, 1 can assure you that I will not be behind .in 
placing my best at the scryice of my country's industrial development,. . 
Il'i. BIdrl Du\\ P&Dd.e (Rohilkuud and Kumaon Divisions: Non-Muluun-

\lladan Rural): Why. are you importilll goods secretly? " 
fte JIoDourabla Sir .. AIIn1 Kaqu: If I IliAd done it secretly, .then I 

would not have wasted half an hour of this House to explain and to give a 
1eply today. . , 
,  I agree that iu ourcontl'ol measures we ha va a most difficult task to do. 
We eannot claim cent. per cent, perfection. No human institution can do it. 
But at the same time it is not desirable that economic factors should be 
judged by political considerations. You· cannot discuss this from political 
angles ..... 
1If. 'l'. 'l'. Eri ..... ·cbVl (Tanjore cum Trichinopoly: Non-Muhammadan 

Rural): What are the politic;a1 considerati0D8? " , 
'!'he aoaoarable Sir .. MInI .que: The political angle is that you don 'f, 

urree wit.h me if you don't like me. 
JIr. JladIl ~  PaIulI: It is fWonomic angle; not pblitical angle. 
'.rU Baaoarable SIr .. .AIInI Baque: Sir, 00 every step during the last 

two years I have tried to p1ace the materials at the disposal of the people.' In 
connection with the U.K.C.C., in regard to which there wee a complaiDt, I 
went out of my way to discusa the matter with the representatives of the Indian 
Chamber. All the materials with reg,ard to the U:K.C.C. was placed' at .t,heir 
disposal andmx Honourable friend, Mr. Kriahnamachari, knows it; I have not. 
kept anything BeC!'et. If there is anything ~~  ~ am open. to c0!lTictioo·. 
In our economic control, we have had many frictions and difticultles; delays 

.are t,Qere, and sometimes vagaries also in the admiois1z'ation. We havll to 
~  'We are trying our beat--but the difficulty in thil:l matter is .this: 
~  in any scheme of distribution of short· supply commodities, every one 
1binks for himae1f and no one else-that bas been our trouble. The individual 
forgets that in five-huodred-thousand cases that there may be, he collstitutes' 
tOIle. But if he.is not satisfied and 1f he does not get paper, or if he does not 
ce' newsprint, or if he'does not get a film, or if .he does not a ~ then the 
~  system is wrong and the (Jo.vemmentis roften. ~  tro.uble is to deal w!t,h 
individual· cases. But ,here I appeal to the Members of thIS House that wlt-h 
vour.co-opemtion I am prepared to go into individual enseL' of abuse,' wherever 
they .may be,-8nd' I will go intO those cases very carefully-if anytbing is 
brought to my notice. 
Dr. P. B; .uaerjea: We want you to see to the general queS1!ionR. 
"file KaaourabIe 81r .. AIIn1 Jl1Iqu: 1. can say that in general questions 

t am safe on illy ground.' . -
Sir, I Jill finish in one .minute. Sir, I shall ask in conclusion if it is my 

'Mult tha\ I 8rp nOt. a part of the National Government. It ill not 
InV fault: But I can assure you that we are doing our best. .~  
lea.t we ~ proved to, the world 'that our countrymen are fully 
.-npeten. to rile \1l>' to the ~ of an .emergency and deal with the greatest 
aDd moat gigantic economic problema in the midst of t.hia world wlr and we 
Ja'Ye .hown it once '"aiD' thMi we have done it IUCcellfuU:{. We are doing all 
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that, so, that ~  who will come after lH; may not fiud the country economi-
calix. ~  we?k and help!es8 and Iln unfortunate victim of post-war com-
petItion. If in spite of all thiS wo are told what we do not deserve I shall 
he' glad to sllrrender, my place. But for the tillie being, today and tomorrow, 
whenI'um here, l'alll happv if I know ill my conscience that Yhave done 
lily duty. ,- • . ' . . 

Syed Ghulam Bhik NairaDg (Ew:;t I'ulIjn.h: l\Iuhunllnaunn): Sir, Ollt oC It 
V:l!;t variety of topics which CI\n be discussed in the cour;;e of a ]"illallce Bill. 
debate, I have, on the present occasion, chosen 'II. subject whicH always occu-
pies an ~  place in the thoughts of Muslims and every year fo1' three or 
four months entirely engrosses their thoughts. I mean the Raj poIicy of the 
."overnment of India.. I had the good fortune to participate in the last Raj and. 
huyo .thus had 8n occ9Gion to add to my knowledge of the conditionlt which 
PI'eVRlr; the arrangements that are necessary, the grieva.nces which the pilgrims 
hn\'e and the requirements of this s!lcred jounley, When on account of war 

~  and the ,(langers which heset 8 voyage to the-Redjnz, Government 
proclaimed it·s in!1bility in 1942 and again in 1M3 to allow and aJ:l'snge ssilinjZ8 ' 
from India to the Redjaz, there "'B8great excitement amongst ~ Muslims Il.U 
nVf'r India: Bnd the. numerous protest meetings, resolutions repreRentations and ' 
other steps t.aken by tthe Muslims to induce Government to make arrangements 
for Raj-sailings, as well as the resol!Ition on that subject un.lmimously pRRsed 
in this House in 1948 by all the non-official parties a.re matterR of recent history 
and do not stand ~ need of being referred to in deLail. After keeping theHaj 
1111 ilings suspended "Tor two years, Government, did the right thing in connection 
witl1 the Haj pilgrimage of 1944 hy ~ the necpssary arrangements for the 

Itniling of Indian pilgrims to the Redja?. The very first announcement that the 
sefl route for the Hedjaz w01,11d be opened aod sailing en"llngements would be-
mnde not only eaBed the tense situation which had exiPl:ed for over two years. 
but actually created feelings of gratitude towards the' Government and parti-
euhrly towards the Honourable Member in charge of'the Commonwealth Bela-
~  Department, who had promised to do his best in the matter amI had beet) 
&8 good as bis word. But when it came to the actual carrying out of the gOod' 
intentions of Government, certain things hflppened to mar the good effect of 
the wise step. The ver;v first thing in thi!'l cQnnection was the compulsory rea-
liZAtion of Sl\udi dues And conveyance chflrges from pilgrims before R steamer 
t.icket WAR issued to them. Th.e pilgrims objected mOf!t !ltrongly to this innova-
tion hut the demand waR made at a foltage when thl'r(' WRS no time to take a.ny 
efFective 9teps to' resist the demand nnd willy-nilly. the pilgrims had ~ pay. 
This was not all. TIlt' com-eY8nce chflrgM find Saudi dues hao beim enhaneed: 
We were told that t.be increRse WRS 2,1'; per cent. On top of all, the dues wei'e 
to be paid in rialll and the 'Value of rialR in terms of rupees and aimas was over-
stated. It was Mid thl\t n ria.' was worth Rs. 1/11. Thill was Wrong and the 
true position was brought to the notice of the Government of India, in very good 
time. In addition to objections voiced in ·the press, Mr. GuzdaT, Chairman of 
.the Port Raj Oommittee at KArAChi, then Home Member of the Government of 
S'ind, 81'nf n detRiled rE'prel'lpntnt.ion t.o the Government of India pointing out 
snd ptm·ing that tlle o('mnnli in termll of rupees WfiS exc('ssin'. Rut. tllp Go'V-
o>rnment SE'llt'lL Ten!.v to :\-Ir, Gllulnr to the effed, thllt ~  wert' powerlesq in ~ 
matter and wou](l approach Ris l\folljeRt.Y'R Govenlment to get the' liifference 
/ldjnstElo lster on. WhEln the HonourAble Dr. Khnre WRS oRked certnin ~  
about this mlltter in t·his RO\lAe he han to Rdmit that if the exce""s "'liS abont 
Reven annA!; rer ria' then AS much a; Rs. 7 le.l,h'\ had been ren1i7.E'cl froin the 
Indian pilgrims it;! j:'\XCE'RS of the nmonnt line nnd t.hat is a mlltter, Air, which is 
not of smn 11 moment. Tt is very interesting t.o note thflt in' 1I11!':wcr both to our 
object.iontoprepaymE'nt in India or ('onveYRnc{' chnrges ano!=l.'l\urli OIlt'S flnet 
to the over-charge on the basis of n 1',.,,1 being conRiliElreneqniv91ent to TIR. 1 ill, 
the'Governrnent of lndin l'ElPlied thntnther Muslim <.'Ountries ,l1J\daccepted ~ 
~  of . .preptlyment I\S wl:'l1 as the rt'te of ~ . We ~  no information .. 

"\1thonti(n)t' dtherwlse,l\'I' ~ A  the other Mushm ~ .  have agreed to. 
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nor do we feel bound ~ follow their example, nor again do we know the reasons 
which may have led thoae countries to consent to this a:tTangeD!ent or to the 
overeharge. !['hey may bave agreed ~ what in their peculiar circumstano6IJ Auite 
their interest and there is no reason why we should follow them blindly. The 
feeling in India ie, I may Ray. Sir, that the, Govemment of India hal "to obey 

~~  or hints oonveyed to it by Bis MAjesty's Government and that the 
latter are anxious to pleue the Saudi Government and submit to all exactions of 
that ~ . The matter'is perfectly simple. The Saudi Govemlnent . ('Ian 
realize its <lues from t·he pilgrims w'hen they land at Jeddah or at !lDy other ~ 
place in its territory. Conveyance charges can also be paid by the pilgrims in . 
Arabia. Why should the Government of India act R'S the  tax c>olloctor of the 
Saudi Govemment. collect these amounts for that GQvernment· at . ~ 

change rates which caRnot fail to be discovered and get the odiilm of !leting a8 
, a broker in an unconaeionable bargain? In t.he Hedjaz we f.ound that Il oue-
rupee note, (et.ched ~  from 16 to 19 q1mh (one ·riol,. being equivalent to 
22 qurHlI) lind that on Rn average-0 rial is not worth more dum Ds. 1/4. The 
Govemment of India ~  charged seven aDDU in every riel in eXCelili of its 
true exchange '\"Rlne. The (lovernment of Indin could e88tty keep it. bandR cl6R'O 
by following't·he eBtablished praet,ioe which al1 long has been that the duea of· 
the Government of Arabia. whether Turkish, Bharifian or 'Saudi, ho\'e alwe.a 
been paid by the pilgrims after landing in Arabia. I must here ~  a cleAr 
note of warning, On many oeoaliions Govemment has created' t·he impression 
:that it is in it·s heart of hearfiR hostile to the inRtitutioD of Raj and being unable 
to prohibit it wailta to make it as difficult 88 potI8ible by putting obstacles in its 

~ . The ('ollt-ron-rsiell which raged round the question of Kamaran . ~. 

Kamarandues, Jeddah.oonservancy dues. photM on pilgrim passea, and ret\lm 
tickets for IIhips showed in what light the Muslim public rt>garded these mea-
sures and ~ . was very often said th·.t Government really wanted to impose tues 
on the performance oj a religioul aild pictus duty which cOuld not be justi6able. 
thE' pereruptory ineitltence on prepayment in India of charges which nonnaUy 
1IlICi ~  IIl1ed to be paiel in Arabia afteI' landing tbete. hlUl revived thp,t 
imprt' .... ion and the extortionate fate of exohange haB further deepened that im-
pft'S';;:OIl: There l!'Iyet tmie for the Govemment ~  to 'niakl' amends, ns 

~ the rate of exchange at leaat, by arranging'to refund the overcharge. 
For the ~ t.h€' GoverJlment of India must ablltain from acting RS th<' 
'itu1laitllil rl!aprou; of the <;audi Arabian ~. 

On6l1lnfortuunte slip of the Govemment pen led to grent <'Onstemat.ioll througb-
()ut Muslim Indio. I have, called ~ R slip of the pen only ~ . . 

If. I may be allowed to coin & 'Phrase. it was a slip of the b-:ain, 88 will presently 
appear. A press communique issued by the Commonwealth Belations Depart-
ment 011 the 7thOctobe1'. 1944, (IOntained nmong other t,llingflthe RllDOUllce-
ment t·hat transport for a visit to Medina wa,s not. a.vaUable, t,hat it would not 
therefore be possible for pilgrimR to visit Medina except on foot. Before I had 
TeM ~ announcement in Dawn J received an excited expreal telegram from An 
intending fellow pilgrim Raying that a visit to Medina WB" caaential and RRlring 
whelher thf' RRj RhOllld noi he postponed under the cir('umAtance8. T rCI)1it,(J 
by l'XpreS8 ~  that postponement was unthinkable Rnd that we mmt hope 
for the befit. ,Nen moming I received a letter enclosing R cutting from Dawn 
and poinWly inviting attention to the lituation created by this announcemeJlt·. 
Later,on when T went t.o Karachi and gauged the pilgrims' feeling!' on the Buh· 
ject.J lIent the Commonwralth Relations Department n. ~  Bnd wmte to 
the Hon.'mrable Tho. 'Khn.l'e n. lett-er on the subject. Tn -thiFi lettel:' I explained 
. the concept-ion of :1, viRit to ~  88 an import,nnt part of the Raj. which 
'could he .di!!penRed with onl!f under exceptionally compe11inJr ~ . 
Thr ""me da:v T wired ¥> ~ . Raudi Government point.ing ont,. ho" thp nllegcd 
lnrk clfvflnl!port in llediac1 for n. visit· to Me'clina had grh·ed thp MUFlIIRlm:ml\ of 
lndir. nn(l ~ thnt. .~  mAy he made and flent a. ~ ~ of .thi. 
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~  to the Honourable Dr. Kbare. The Finance Minister of Saudi Arabia' 
pMlDptly' wired bac$ to aa;y that there was no lack of transport and I wired the 
text of this ~ to the Commonwealth Relations Devartm.ent. I got no reply 
to my .telegr&D)s and letter and we sailed in a state of doubt and suspense :>n 
the ppmt. From KamaraD I sent wireless messages on this subject to Dr. 
Khare' and His Excellency the Viceroy. requesting that order. be communicated 
to 'me thtough the Indian Vice Consul, Jeddah. No reply was received i)n 
arrival at Jedd"h or anywhere else in the Hedjaz throughout our sojourn..in the 
Hedja1.. It was not till I had landed M Karachi that I got through the ron 
Raj Committee, Karachi, a ElmaU slip dated· the 2nd November, 1944 oom the 
. Supelintendent, Commonweaith 'Relations Department. This purported to be 
a copy by poet of a ~  sent to me at Karachi and said that Jeddah Mini-
ster had been addressed in the matter. The telegram of -which this slip pur-
ported to be a copy never reached me. After landing at J eddah we discovered 
~ there was nAither lack of transport for a visit to ~ nor any diBpOli-

tion Qn the part of t,he 'S'audi Arabian authorities to in any way etand in the way 
of ,. viflit to Medina. Tn fact the Finance Minisw of Saudi Arabia challenged 
anyone to prov(' t.hnt hi. Govemment. had intimated' such lack' of transport; to 
the Britiflh Minister or anv other But.hOritv.· To many a visitortbe Briath 
Minister, a very pleasant ~  ('!onrtoAOlJS ~ .  ~  I also had the-' 
pleasure of mt"eting, ~  ~  "'nast piece ·of infonnation WAS given by miR-
tab. T wns awa.y toO ~ . The ~ in my oftice got panink:v and informed 
tile ·Govpmment of India to that effect". Of eouJ'IIJe all the intending visit.orB 
to Mpdinn got Cltl'fl, h"IIel ·or (,Rmels according toO thpir nepd and choice. An 
. that. thp 8x('itof'ment . ~  by thiA . "bort JlBlSAgf' in the 1"0mmuniQue. of the 
Commonwealth Relationfl. Depariment 'WAI duf' f,o the slip Of. the· panicky bnY8' 
hrnin: Thp. moral of t.ht' t.-If' i!l tliat. Govf'mment. have got to bEl very cautiotJl'! 
about publiRhing information of thiR kind nr hasing ~ ~  on jnfor-
mAt.ion 'rpceivf'd f'vpn from RPTI&rf'!ntJ1y ~  Muree,,: 

In this cbnnectioD, Sir, I have to add one .thing more and ~  I have done. 
'!'he 9&iling al'l'&llgements made on this occaaion were excellent and left hardly any-
thing to -be desired but the arrangements for feeding the pligrims on the shipe 
'wn' lIot· ~  ~ . I sailed on 8.S. KhlUTO on my outward voyage and 
I found the food arrangements' on that steamer to be quite good. I wa9 the 
Amir-ul-Haj on that steamer nnd had to deal with this matter. I WAS all along 
in touch with the ~  and' received very few complaints indeed. Some of. 
the complainti! were such that I could eaBill' explain them to the persons who 
made the complaints and all pilgrimI'! were, ~  speaking. quite latistied 
with the food arrangementi'! . 

• Tn ~  retuJ'D voyage t flniled on ·S.S. Akb4t ana I found that .the fooo 
Al'l'Rngements on that steamer were just .the reverse of what they had been on 
S.S. KhwtTo. Of cOllrse the shipping company was the same, the 'UoRft:J1 
Line. ~  food arrangements purported to have been made by the com1)any 
i_elf. There was. DO contractor or caterer employed and RlI the persons in 
charge of ~  and distributing the food were ':employeeB of the M6IJhul 
Ct,mpany. But the difterence was so startling that I could not understand what 
hnil hnppened. On the very first day I found that, thOlllth' I was 8 finti clMS par:-

~  the food which WAf; servf'ld to us was third rlttoA. Well. I ~  arrange-
ment 24 houl'!;' trial, anil ~  it un88tiflfaetory, in fact unbearable, I gave 
up that Arrangement, and ordel'Nl ml' food from the Ellt'OpeAn oatering ~  

gnve thRt Rrrltngement a; ~  mal, but Rfter three ·or four days, 
1 J>. M. ('nntinupd t,o do 80 t.ill the find of my voya,f' back to Kar&ehi. ()f;bers 
mnny of t·hem bad to come.to t·he English dining ta.ble and had to give up that 
lIO-c811f'd first Q}IlSll food. 'Food for deek clast! was equaUy bRd, in fact; on the . 
very flrRt ~  I deteetf\d the Mile of A man who had been seized with cholera. 
Happily he did not suocumh to the diseue, but, be bad quite a number of motioDi 
and nlan vomittc>il I'!P.vt'J'Rl t,imps." When I askeC1 him the reuon 'Why he hNJ 
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that oomplaint, he said the rice "'hiob was served to him had not been comple-
,tely cooked. This and other complaints were brought to. the notice of the 
Captain who, I know, fried his best to remedy the defects but it t.umed out 
rh'lt the (Itta, rice and other ~ which had been purchased wert) blld. No-
body ()Ould understand why ~  were bad, but perhaps the expitmatioll is that 

"the purchase hod been made' from .old stocks which had been hing' in some 
Govel'Ilmen£ controlled shop withou't any examination. Actually in the pre-
pared loaves there were worms. I call the ~  of the Government of 
In.dia.-to all this so that they may see that 'complaints of this kind do not, recur 
en pilgrim ships and pilgrims do not suffer. Obviously. while on' the &teamer, 
they have no other 80UrQe from which they can feed themselves, they have no 
prm'isions with them, they have no utensils. there is no bazaar where they 
('811 ~  !\nd ~  tlleir food. Tllere-, iR only one arrangement--end it is a compul. 
a;f.ry arrlmgement-for feediug on ~  stumer. ond. it should therefore be lucb 
as fo give thtim food whic-h ill nt lenst fit for humlln conshmption. The-ge -ore 
the only'points "'hicb I have to hring to the notice of the Government. 

One point I forgot. fmd my HOllOurablp friend Sir Muhamm,adYamin naD 
1'emipds me of it. The shipping comDapies are compelled by law to have 8 
doctor on every steamer, ~ sometimes \hey just contrive to ~  8 doctor who 
is not, Il doctor ot nIl. The doctor on S.S. Kh'ftRTO, during my outward voyage 

W$S a ~  individual who had 110 eBergy left in him. and "'ho did 
Dot like to move down to. the hatches to examine patients, whose caReS were 
reported to him. He had no sympathy-as flU" as -I could judge, and as far al 
my fellow :{)assengers were able to judge-"'ith the luffering pilgrims, and in 
my report as Amir-ul-Haj I put down n verY strong note against him. I said 
&hat a man of the type of this man should. not 1Je employed on pilgrim lteamen. 
I just restrained myself from suggesting thati. if at all. he altould be put. on a 
troop ship 80 t·hat if lives of soldier patients afe IOlt, he may be held ~  
for their loss, ~ nobody cares for ftle lives of civiHan8 travelling Btl I1aj 
pilgriml'.· Actually ~  deaths took place, and iame of tbem appeared to 
H due to hiB negligenoe. 

, In c·onelu8ion. ail', I oppose the F"m8nee Bill. 
JIr. ',Abdul QIiJum (North-West Fmnti,er Province: General): MI'. Presidt'nt. 

my Honourahlefnend wbo just now resumed his seat, was ref EPTing to t,lle bard· 
ships of Haj pilgrimB, and it· was d8lirable that the Honourable Member for 
Oommonwealtb Relations who took Kuch nn aggresMve attitude in the HOUBe 
the ~  dav should have been present in his seat. It i9 a pity indeed that while 
euch important ma'tters in which 80 many people arc so vitally interested. 
matt.era dealing with the welfare of pilgrims who have to perform a long Rnd 

,arduous 8ea-voyage in response to the call of thp, faith, are being discussed, the 
llt!!nber of the Government of India in charge - should be ablSent from the House. 
Thit; nttituude has peen very much pronounced in this Session. I can Ray. Sir. 
that parring the Leader _of the House ~ the Honourable the I.aw Member, 
~  fJOme times the Finance Member, the other Membel'S have been very often 
absent when their Departments '(II"ere being -disoussed. The Honourable Member 
for Commonwealth Relations Bnd ~ Honourable Member "for Commerce and 
Industry were speaking of the difticulties which they had to face. I lc:ndw, Sir, 
they will face difficulties. they will cbeerfully face public "criticism, they will 
even 1n('e jeering by the people of this country, tbey may even ~ .. defeat after 
defeat with eft1.1animitiy on the 1I001'0f this 1I0u8e, and, if t'he necessity arises. 
I hnpe. Sir, they Wll1 even go befOre a iiring aquait. but there ilt one thing which 
the Members of th&Government of India 1rin not face. ~  tile ~ of this 
tlOlmtry. They are mortally afraid of them. Tbey are never prepa!ed to face 
their own countrymen. -

Si.f, I "m fraD1dy sta.te th,at I have not read the Jlinanoe Bill "'teb the 
Honourable tbe Finance Member has presen\ed to ·this lIoule. for lite ~  
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· 1!'45·4(i, nor ~ I any desii'c to read BUY other Bill which will be presented to 

this House by !,1 Member of the irrcKpollsible Uovemment .which we now have in 
this country. Sir,. I hope that ~ is the last J4'jnance Bill which will be so re·: 

sentell. The onJ.v thing which I SIl\\" about t.he ~  Bi1l-1 could not avoid 
8.eeing it-Wall trie head·linet; ·in the morning paper. I did not try to read the 
contenh; of it. Thi>l iH my nttitudeJ,owlIrdHthe Finllnce Bill ~ the Honournhle 
the PinnnC'H Melllher hall presl'llted. tlnd this iH ~ to he my· ~ ~ 
nil other meallures which !Ire .brought up h.v th& other side of the House. Sir. r 
hope that t.his will be the last Finanoe Bill which this Honourable l{oUge will' 
~ oRlIed upon to throw out, ~  I hope and trust that goodwill and good sens&-

wlll ~  upon those who are running the Govemment of India and their masters 
at Whitehall in Great Britain, and that before the next financial year comes. 
we will hav:e a Government in this ·country which will be responsible to the· 
people of this country. It is high time, Sir. that this farce of an irresponsible 
and irremoveable executive were hrought.. to- an end. Here we have 8 Govem-
nl!('nt F:et lip, ~  who trot about the world as the champions of freedom-
And democracy. but who have set up the Cent1'81 Legislative A!,sembly here in 
lI'hich out of 140 members 89 are nominated. .I think perhaps people' outside· 
this country have no idea of the ~  of constitution which we have.been endur,' 
jng and the type of Govemment lI'hichwe have had to work with aU these· 
yean. It is a. pity, Sir, thot Hitler of Germony and'Tojo of Japan did not 
~  to that school of poUtics where such a sysfiem. as we have in India is 
evolved. They could hne wtb equal justification set up similar Government 
in Bunna. Malaya States and ,,11 other islands In the aouth-east of Asia which 
hal'e been over·run by .Japan or in the countries which were over-run by Germ/In 

· in nle (',ontinent 'of Europe. 
. -

. The Honourable Member for External A1Jnirs was upset when he WIIS :reo 
mind.ed that this Government is a IrIlbordinate agency of the British Gqvernment 

· in England: nnd ~ asked us on this s.ide of the Rouse to get lid' of that notion. 
This is the tYf\8 of Govemment ,,,itlt which we have to work. Dny (lfter day.. 
defeats have ~  administered to this Government and to the Treasury 
Benches-sometillles twice or three times every day; and yet what do we see?' 
The position of the Govenlment of IncUe. reminds . me of something which I 
used to see when I lIsed ~  go out fo;. ~  morning wnlkFl in any frontier 
""tabion. In our part of the country we haw, e,en' in normal peace time can-
tonments where soldiers are taught how to practise with the Qayonet; and it is a 
common sight in any of. these frontier cantonments to see dumm:es stuffed' 
with sand or clay or straw, hung lip from poles. Recnlits are. taught bnyouet 
practice and the art of using bayonets on ~  dummies.. . The wccessive· 
defeats which have been itrllicted Oll this Go"ernment of India are exactly ~ 
th'e bayonet thrusts of soldiers practising in the cantonments on the northwest 
of Inid_a; the bayonet has pierced the heart. of thi!'l Govemment many and 
many a time but. wlmt do we find? We find that there ill I\bsolutely no life 
in it; we hflve found that it. is just straw, rfeless clay or perhaps sand. We 
do not want a ~  of the type we. now have; we want Il GovernmeQl; 
that will hal'8 a heart, that is pulsating with life. a he.art which will. respond to 
the desires of the four hundred million people who inhabit this Country. . , 

It is n very strange thing-it is not perhaps ,just a. chance ~  
aln inclined to see a certain amount of design behind -this. TJJe Govel'nment oL 
Ind:n nnd the Governor General in CO\l1)Cil have nominated fA delegation to 
represent this country at the World Securit.y Conference 'which is going to have 
\ts sittiags, we rlre told. from the 25th April 1945. 11'\ it. llO.t ,ery strange that 
n"; matter of t,hl!! magnit.ude involving the destinies of this country; !lnd noti 
only our dt.'Fltiuies bllt the future shapE' of things in' the whole world, thllt such 

an ~  matter should not be discuRsed in the House? Why should the Gov-, 
emment not "now this Houlle to debate and to register its opinion about the action 
of tht! Oovemment 011 such an i]nportnnt measure all the· s('nding of 1\ delega-
tion to S .~  What ao we findt We find thnt i.he ~  of State· 
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-it so happened-was allowed to debate this mutter. 1 am t.oldtbat in the 
-Oouncil of State the voting W8S 16 to 26; and I um' told-speaking subject to 
oorrection-there may bf'. a mistake c;>f one or two-that "all.those who voltld 
. against the Resolution "'ere nominated Menlbers of the Government of India and 
.proba.bly the news ~  ftashed out. that the House of Lords or uppet chamber 
in India had approved of the composition and seuding of the delegation by the 
Government of India to San Fraucisco. Why do you not bring this matter up be-
fore this :a911Se? Why do you plead lack of t.ime. Bring this matter before 
.tbe Uouse. Consult us and find out at least what we, on this ,side. who 
represent the people of this country, think of-tbis "dion of yours .. I say there-
fore that there ~ something of a design beliind it, und I demand from t.he 
Le"der of the House that before this Se88ion comes to a close, a special dlly 
• .ehould be sel apart so t·hat we-ou this s!de of the House can discuss t.his very 
important matter, Jlamely, the twnding of B dclcgat:on to San Francisco. 
An BGD01Ir&1III Kember: He dares not I . 
JIr. Abd1Il C)aQ"am: And if he is not going to do so, I would like him to 

-explain the reasons for this attit.ude which the OovenJD1ent of Indiu have 
~  up.' -
Now, I wish to draw the attention of €his Honourable House to certain 

-observations which fell· from the lips of the very much e.xtemal Secretiary for 
the External Affairs Department of this oountry. Ht' does not belong to .this 
oountry. He stated in the other How.e-he was nominated just for one day 
. there to go to that House and to state certain things which were probably 
Bashed across to the different corners of the world-this is what Sir Olaf Caroe 
st.ated-I am quoting these extractS from a newspaper-"He wished there were 
responsible Government here aIRo". I 'want to know what he llnd his 
countrymen ~ done to translate t.hat wish of his. into action. At every 
step and at· everj' tum they hal'e taken advantage of lome of the difrereDCefl 
which exist in this eountry and have ·tried and ha,'e &cen to it that a Govern-
ment responsible to the people of this country was nob set up 
in this country. He prooeeded to say he \\'as amazed why the other ,,:de of 
the H ~ s'bould demand that non-official opinion should be 8s8OCiated with 
this delega.t.ion which· was being sent out to Slln Frllncisco; and talking of the 
<>pposition he said: • _. 
"The oppolitioo .. 1\1 ahoud not be allowed to aay-we bad DothiDg to do ,yith th. 

Go\'('rr.ment of ·India bat we .ish to repnlMlnt India on the intemational ."ge." 
Now, has anybody tried to find out why we do not have anything to do with 
the Government of India? There was another gentleman, either an nfticial -
or a non-officia.l, who stated his name was Mr. M. N. Dalal: 
"Were the 1eacmril of the opposition ~  to go al a delegation with a brief from 

-the _rreeen' ronliitutional ~  T". •  . .. • 
.,. Pruldct (The Honourable Sir Abdur Rahim): I think the Honour-

:able Member ought to bear in mind that any debate t.hat goes on in the other 
. place. should not be repeated here. But if there is auy announcement of ~ 
'tn8de there by Government, that is another mait-er. # 

JIr . .Abdul Qaiyum: I bow to your ruling; and I will confine myself to 
~  is st.rictly relevllnt. We were not IIllowedto debate this matter in this 
Rouse; but I think I lim in order in refemng to Sir Olaf Caroe's announcement 
on ~ . .  .  . '.. . 
JIr. Prest4eDt (The Honourable Sir Abdur Rahim): I do not know what the 

lIonourable Member means ,,-hen he says he was not allowed to debate' this 
matter. If he is referring to' the adjournment motion, that is another matfer 
altogether: that wos my resposibility and I disallpwed it. Iunde1'8tand in the 
Council of State it WI\H by meaDS of 8 private reElOlut.ion ·t.hat this matter was 
fiehaf.ed. .-
III • .&b4D1 Qalyum: But. Sir Olaf Caroe made an announcement of policy. 
JIr. I'nIkIeRt (The ;Honourable Sir Abdur Rahim): That is a ditlerent 

"thing. . ' 

Mr .. Abdul Q4iyum: I am referring to ~ Perhaps the Kember for ~
ternal Affa.irs wanted to know whether the opposition would like to have 8 brief 
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from the present Government of India. It shows tb,e sort o.ental make-up 
in which the present Members of the Government of India have developed. 
Why should "'e have a 'brief from you? 'Who are 'you, may I know_? Why 
.bouId not this Government be 'dislodged? Why ",lIouId we' hot bave a Govern-
ment which will be responsible to this House, which will be responsible to the 

~ of this country? Why should We take a brief from a Government, which 
OODsiat. of people who are not better than nJ1'tnnnent paid .officials of ;His 
Kajesty's Government in New Delhi? Their position is no better than per-
manent paid officials: they are. there ot the sweet ",ill of their masters and 
not because they represent-auybody in this· ooufltry .  .  .  : 
- .~. BaDp.: How hilS t.his Caroe come here? 
Ill • .AbdUl QalJUm: That is another mystery for which we will have to find 

a solution. It ill a fact thRt the 8uII Fruncisco. eonferellC'e will arrive at de-
.,isloDs which will have R great effect 011 the ~  of events in this, ~~ 
thai. is obvious from a. l'eferencc made by Mr. Anthony Edep, the Btltmn 
Io'oreign Secretary. !';peaking, at Glasgow, he said-.-ana tflese words uro very 
important-
"There tan be' no freedam in the "O\·ld unlell 1II1l&1lcr .tate. ca.n be joit.ed with grw.t 

poweno in the protection of their common ~ .  

?\Iay 1 know ~ the British Foreign Secre.tary who. was ~  for 
~  the smnll· states on the continent of 'Europe after the first world ~  
of ~  The smaller states were set up .because it suited ;British POliclY 
then--etatell like ERtonia, Czeeho-Slovakia and otberll were set up because 
It suited British policy; and now perhaps it does not suit British policy to·have 
emaller states. 'But the \\'ords are vcr.v very important and ~  of meaning. 
He says: "There oan be no freedom in the world unless smaller states can 
be joined with the b'Teater powers". This means that we are back again to 
the age 'of power politics, when we have properly speak:ng three big states in 
the world--:Russia led by Stalin,' Americ,s onder " Roosevelt, and Great ~  
undfll' Churchill-.e.nd all the smaller and weaker states even· though' uhysi-
cally large will have to chOose between one or the other of these three states, 
if they wish to survive e"oen physically ill this world. ~ is no quest.ioD· of 
frt·edom nt all . . 

Dr. P. If. Bauq ... : Will they Ih'e for ever, ~  three men? 

JIr • .Abdul Qaqum: If t.hey do not, there will be others to take their place • 
.  . Then there is one other subject about which I wish to !ipeak, and that is 
the attitude of the Anglo.Saxon races towards t,he coloured people of the world. 
And here, Sir,· I <;unsay without fear of contradiction that the attitude of the 
British self-governing dominions und colonies and also of the. united States of 
America is one and the same. What hl'o8 huppened to the Immigration law which 
came up before the Immigration Committee of the House of ~  

iu tho United States of America. This Immigratioll Bill \\'810 seeking, to seoure 
the rights of citizenship to a few thousand Indians who haIlp(;'n to live in the 
United Stetes of America and at the utmost to enable about, 100 Indians to 
enter the United Stutes of America e"'ery yeur under the quota. system... It i • 
. really strange thnt while the ClHnese are allowed to enter the United States . 
of Amerioo the people of Iu.di$ should be shut out. This shows the typical 
attitnde of racial arrogance nnd of ~  l}atred ,,·hich is ate the "back of the 
policies which are working in the United States of America and in the 8811-

~  duminioJls which have been set up ull over the world by Great 
Britain. 1 will heJ!e, quote some of the words of Representative Leonurd 
Allen who was responsible f9r the postponement of the Bill. His words are • 
yery ~ . He li8id "Our Immigration law l:1ays' that we would Bot 
permit Asiatics to come into the country .. r wnnt to stand by that law". He 
added: 'China ~ .our a!ly 8!1d an ~  nation. ~ is not indepen-
dent and the politIcal sltuatlOn there IS very uusettled'.1t If!. really news to 
me that the p'oliticaJ situation in India is more unsettled than the. political 
eituation in China. We know wbat terrible differences exist, in China. We know 
of the-, acute dUference of opinion which still divides the Kuomintang "and tho 
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Communist parties in China, who h,ve independent armies Of t.heir pwn ana 
have ~  fighting among themselves. India rs being denied .this right becanRe' 

~  it is stuted, is not a "fl'et' connlry. Let us Mpe t,hnt Tndiat ",HI he ~  
flome (Itly Rnd that India' will have the Rtrcngth t.o relnliute and hit ~  8Hd 
dril'\." !>Olllt' sense, i,uto these arrogant nations which Are actuated by rneial pre-
judice nnd which discrit:ninnte between man Rnd mall. ' 

Then, Sir, I come to ~ imperialism and here I will come nearer home. 
I will take the House to about, a few, mBes B"'IlV from here-Okhla-where 
people go out> f01' JiBhing. I am ~  that ~  is suck a thing as the Delhi Ang-
lers' Association, .the membership of whioh is about 20, out of which 18 are Euro-
I1t"flil lAnd about 2 fire Indians. It may be that these people are rendering S!lme 
service to that associat:on. The other Ind:ans have not yet beeu' in practice 

~.  tobeeome members of Delhi Anglers Association, Aud: 1 should 
like to be contradict.ed by some s)okeemaD on behalf of ,the Govenunent-
GOTel'J1ment have a wa:t' of contradicting e\·erything. ~ .kllow to our OQIIt 
how tile ~  of rac:al discrimination work in practioe, though on the statute-
book it. may appear that there is no rucial discrimination of any kind. 1 lID 
told that certain portions of the river Jumnlr-not the river Thames or the Mis-
sisipi OE '&JiY of those. rivers which. fio,,' io those countries where people are 
aetu8tedby 'racial pIide---eert8inportiollR of the river Jumna have been ear-
mttrked for the members of this Association who are ~  Europeans and 
that- even in the matter of pnricillg cats there are two ptlrkl!'. The inner park 

-is reserved for the members of the predominantly European Associl,tion and 
the outer park it! the place where Indians nre allowed on ~  to park thei ... 
cars. This is ",hat is happen:ng right under our eyes ill the oallit at of Indiu-
India which has. been prpmised equality and fref'ldotn ~ u notional. Govern'-
ment as soon 8S the war comes to an end. 

Mr. I. D. ~ (Secretory, Department of Education, Health and ~ 
I am answering a question about· the Okhla bus:ness later in the week bnt my 
ituoQllation is that the Anglers' A88OCiation is not predominantly European. 

Mr: Abdal QaI1am: I ~  taken a lot of pains to find out the facts. I WI&-
told tliat· out· of 20 pel'sons who are members, 18 are ElJropeans and t.here are 
<!DIy two Indians one of whom happens to be the Secretary or some petty 

~ . What do we find on the question of race hatred in other. partt! of 
the British Empire. What is the plight. of the Indillns .in East Africa. ,We_ 
know how our nations are being treated in .South Afriea. I was told by an army 
officel', who hacl foug11t side by side ""ith the Britiilh in liberating the Italian 
colonies in East Africa, about the type of ·treatment which was meted out to 
them. Two big ciiies-I forget the names-were liberated in· Italian East 
AfriC'..Q and I was told that so much W88 the tender regard of the British for 
their enemies,' the Italians, that the Italian port,ions of the town were 
decia-red 'out, of bounds to Indians, Indians were not allqwed 'to go there. 
The:;(' were the lndians who had fought for them and shed theil' blood for them 
and who, according to their own admission were mainly respona.;ible 
for the defeat of Italy in North and East Africa. What happened in North ~  
in the Colony of Tripolitania and Cyrenaica. I hne been told that even after 
this colony wus liberated racial diserimination, still prevails theM. Yet, 
the,;,· lire the people who 8ay that they. aM fighting fOl' freedom and' 
self-determination. The Arab is 8till looked upon aR an enemy and the de-
~ ~ . ~ was an enemy and who IlctUl!.lly fought. against the Br:tiah, 
~  gJv{\n preferent181 t,reatrnent aM ~  the Arllh who WO!l ~  to the 
cause, of the AlIiej;. I wnnt to Ktve here nnd no\\' that :f the British Empire 
is ever ~ ~ to pit:ces, it will fOtlooer on the ror-k of rodnl arrogflJWe in which 
the\;(> T'I'()pl .. are IIt.eeped ~  011(1 through at present. I am not bothered 
abollt the dollar pool. I urn uot "'orrying nbout' ,,,hat you do to my. sterling 
bul:ull'{,s. I,do not CAre how you dump YOllr conllumer goOds into this country. 1 
do not cllre hI>."" yon monipulate our currency and exchauge. I do not Cllle h.)W 
you rob my country but I do feel that in my ~ country I should bo ~  ea 
an equal and as a ~ ~  Let me repeat' that t.he people of this country 
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.~  not going to ~  any more the 'Europeal\ racial arrogance in this COUD-
try. It is this rock on which the British Empire will go to pieCes. I warn 
.you to IDend your w.ays ~  to, niend your manners before ~ . ~  a mliss up-
surge in this country, before toe flood or the deluge colnes III which aJ.l of y!Ju 
'will be washed away Qut of .this country. ,.. 

One thing more I should like to ~  briefly. ThOfSe are the' remarks made 
by the Honourable the Home Member, .Hir Francis Mudie. I know ~  ·h.is 
speeC'h was couched in 0. much mOl'e conciliatory tone. I am' glad that he dld 
not talk I1S Sir Olaf ~ did,. who had the effrontery to S&y the other day 
that he was going to continue bombing the Pathans into submission. I wish 
W remind 8ir Olaf Came that he and his ancestors have been try:ng to anni-
hilate the Pdhan race. Many Olaf CarOt'h will come and. go away but the 
.,a.tilo.ns will live and live honourably as they have done. Has he forgotten 
the days when our kinsmen across the border in Afghanistan completely anni-
flilated a British invading force in Afghanistan? Only one man, Dr. Brydon 
uurvived to tell t·he tale of Pathan heroism when they t:berated their country 
from the BlUish yoke. The same spirit is at work in· the Frontier province 

. and all O\'er the borderland. If you don't desist from th:s nefariou.; and dirty 
work of ~  1 can 8S,ure you there 1Iill be trouble for' you. . A member 
of ~ Government of India had the audac:ty to say that he will continue born-
hing the Pat·hans. This is .the ~  who has served that province .Dnd 

~  do 80 again in future. There will be nothing but trouble in the }'ront:er 
if officers of tbe mentality of Sir Olaf Caroe are placed in charge. of the desti-
~ of the N:orth.-West Frontier ProvIDce. This is a danger signal. I wlh'u 
all those who have the destinies of this country in their handS and who a.re 

-at present responsible for the' ~  ofthil country, that when we 
"Test power from their hands we shall see to it ~ these dangerous idea are 
given the decent burial which they deserve.' 

1Ir. PnIldent (The Honourable Sir Abdur Rahim): The Honourable l\fem-
btlr eRn continue his' speech after Lunch. . 

'l'he Assembly then adjourned for Lunch -till Three of the Clock. 

The Assembly re-a·ssembled after Lunch at Three of the ClOck, Mr. Deputy 
President (Mr. Akhil ~  Datta) in the Chair. 

1Ir. Abdul Q&1)'1111ll Mr. Deputy PresIdent, when the House, adjourned for 
Lunch, the point which I was going next to deal with was the 9.uestion of 
subvention to N. W. F. P., and something about the administratlon of the 
1a'ibal area. From the year 1932, a suUl of we crore per annum is being giveJi" 
86 ~ subvention to N. W. F. P .• und it is \\8 a result of this subvention t·hat 
~  provincial administration- is able to carry on. Ip. the ,ear 1986, to be more 

exact: on 6th April 1986, Sir OiJto Niemeyer in his award discussmg the 
~  of'subvention for N. W. F. P. ~  that-' . ". " : 

.. "after examining the post: and .pl'OIIpectivlt budgetary poaition of the Province. mr 
~  i. that the exiating mbaidy of 9ne crore l:ihould be lIupplemented by 

approximately ten lakhll per annum, in io far ai the u.iatance may tab th9 form of Bub-
Vt!lltioll un!ier section 142. it should be fixed for a period of five.. yean .fter which it: 
lIhould. be lubjeot f.9 revillion ill the light of ~ then ~ circumstances". 

I muy add that ~  Otto Niemeyer suggested tb,at the first subvention 
should be a sum of no lakhs. Now, what has been done in actual praeftce 
is t·his. Only a sum of one crore is being Biven as .subvention to the Frontier 
PrQvince. Two attempts were made. by the Minister of Finance in the last 
Minif.'Itry to obtain a higher subvention for N. W. F. P. The situation 'there 
is bud indeed; because ~  shortage of money, the Provincial (}ovemment. has 
nOt been -able to raise the J\8Y of teachers who are receiving pre-war wages 
with the result that 6,000 of the teachers are on strike nnd the Provincial 
. ~  is powerless to. sanction the much needed increase. in sP.ite of' ~ 
fact that the cost of living has gone up to about three or four .times ~  pre-
war level. I am sorry thot ~  Government of India' hall turned . ~. tnfi 
suggestion made by the ~  Govemmentfor increase in subvention. The , 
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plea advanced probably was that there W88 not enough money with the central 
~~  .. :B.ut I wish to remind the Routie that even now 8S 8 result 

of ~ divIsion of that area into two portions, namely the Province proper 
and ~ . trIbal ar.ea, the ~  of India is keepiug control of the tribal 
belt III Its own hands whIch is being ndlllinistered through the Elo.-ternal ABair. 
~ . I do not know how man..)' people Ill'e aware that vast sumg are 
~  spent every year on the administration of' the tribul area. In the late.' 

estlmatetl, . we ~  that t.he amount requi\'ed ill the year euding ,81st March 
1946 for the tribal aren 18 ]{... 8,04,88,000. Now, Sir, most of this sum i. 
spent not .. ~ ~  actiYitie:'l, Illlmely (,tlucntion, development of agricul. 
~ . pro\ldmg of elUployment, .lInd. development of cottage industries, but it 
Isbemg mostly spent on what 18 known as the :E'rontier Watch and Ward-

~  nndmilitiu, South \Yaziristan scouts, Chitral Stnte ficouts ~  
~ Knrrnllllllilitia, Todl; scouts, Hn!l\chistnn levie& nnd Zhol/ militia: 

~  it"')' l:orps. In tht! lutest estiruutes you will finel sllch items as enter. 
tmnment charges, the sctuals of which for the year 1948-44 amo\1Dted to the 
rune of Rs. 4164,269. -

An IIcIDoarable Kember: What are these entertainment charges? Who is, 
entertained?·.. . 
~. AbdlIl Q&tJam: It is not described here. We only know that enter-

tainments take· place at our expense. All these sums are non·voted' grants. 
Now, Sir, the expenditure for the tribal areas.-the budget estimates amounted 
to Rs. ~.  for 1944·45. That is much more than ~  is being spent 
'on the province proper, which is a properly administered area. The' revised" 
estimates· for 19«·45 show that actuals of Rs. 3,26,30.000 have been spent. 
That is something like an addition of 53 to 54 lakhs in the expenditure of thati 
area. I am surprised that if the Honourable the Finance Member can - find 
an aeditionsl fifty lakhs for expense-s in the tribal area, why was he 80 very 
stiff in the atti.ude which he ~  up when ~ ~  for Finance of 
N. W. F. P. paid two ,·isits to New Delhi ill the last two or three months to 
secure a revision of the subvention. The situatiun t.here is very bad indeed nnd 
I am reany surprised why the :Frontier Area should be cut up ·into two arti-
ficial.units .. Our people hllve always pleaded., nnd I plead on the floor of thia 
House that it is a wrong thing to keep the t.ribal- areas and the Province 
separate. -The sooner these tv;o areas are amalgamated, tbert'\ is sure to be 
&sa"Ving of -a substantial sunt'. Why do you keep the tribal areas in the 
unsympathetic hands of the External Affairs Department? Why don't Jou 
hand them over to the responsible Proyincial Ministry which consists of people 
belonging to the same race, speaking the same language, people who are in • 
much better position to aPPTeciate the difficulties and to understand the situe.-

-tion in that unfortunate tract. You are not going to get over the problem by 
bombing them .. In this connection, I wish to inform the House that the fint 
Member who was sent to this Assembl.y from N. W. F. P., the late Sir 
Abdul' Qaiyum in his speeches described ~ two arellS, the prpvince proper 
and the tribal areas, as the t1\'O wings of one and the same eagle. Why do 
you keep them in two strictly water tight compartmentB, why 80 much money 
is being wasted?, I do plead that these two ~ should be at ~  Drougbt/ 
under the same administration and that the cont-rol of the Political Department 
which has not succeeded in A01ving the frontier problem'should be brought '·to 
a speedy conclusion. I lI'ould even go ~ for QR to say that there is abtloluilely 
no point in having three administ.rations, in thef;e frontier area!!. . You hnV& 
a responsible Government fugctioning in N. W. F. P .. you have' tribal 1lt'e38 
administc1'ed by the External Affairs Department of the Government of India. 
the activities of which are all shrouc\ed in mystery. Then :'t·Ol! have the pro. 
vince of Baluchistan 1\·here t>he people Bre not.' even o.llowed to have an elected·' 
M\lnicipal Committee 01' a District Board. Whv do y.ou have :1 Chief. Com.._ 

~ . in Baluchist.an and a Governor in N. W. F. P., and n Resident foP 
the· Tribal Areas wit.h ,nllthe p"arnphemalia of attelldnpt officel'R and cjerks-Io 
much of duplication. Money which should h:we bf'£'n spent for ~ , 
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of the country is wasted. Alter all the development of the country is of much 
greater ~ . If yoU wantpcace Bnd order in those "areas, it will not 
be by recruitiog mOfe people to the Frontier Watch ond Ward, .but· giTing. 
these· people the education which they necd, starting cottage industries in 
those areas and t.rying to improve tlie economic \ conditions of these people. 
Sir, it is a BClmdl.11 indeed that in 'spite of the fact that there is It paucit;y· 
of funds and that sui)\-eutioll for N. W; F, P. cannot be increased, the GoY-

~  of India sllould have tbree full fledged administrations functioning in. 
Il eountt·y which is after ull OUe natural unit. Therefore, Sir, I hope and trust 
t1Ult all these areRS will be bl'ought under one administration and that the 
benefit of responsible Govennuent which uow prevnils in No W. F. P. will be-
extended to these othel' ureus alKo, . 

I have "Hid all that 1 hud to SIl,V. In conclusion I will say one thing more, 
l\Ir .. Amery ill j he cQur!le of hi,; speedl the other 'day said rhrtt people. should, 
not expect that as a re.sult of 1.OI'd Wavell's visit something dramatic is going. 
to huppen. Hir, 1 'wish to :!,;!;ure .Mr. Amery that we "ill this cowltry know a.U 

'about, him und know luuch more than we should know or it is desirable for us to 
know .. We have set no hopes thRti anything of consequence is going tof-ollow 
ps a result of Lord WaveU's visit. Probably the .visit is ~  more with. 
the intensification of the campaign against Japan and the ~  of the 
we8lt.h of this country in a more intense manner. But I wish to give a wai-$g 
to yhis Governn.lellt; After ~  we are- trying constitutional methods in thia 
HOllse, the' coqstitutionnl method ~ inflicting defeats on Government. You.. 
have proved to us that this method is of no. avail. But I have noticed i. 
tendency in our ne,,- lind rising generation that they do not possess the. same 
fuith ill the doctrine , of ~ which our older gslneration did. And. 
therein. there is a waruing for this Government. If you do not hand over the 
GovenlHl.t to the popular ~~  of this ~ I 8ssure you that;. 
you will SOOn be fnee to face with a rev.olution in this country on a much. 
larger 'sl!ale than you hud in 1942. Therefore it is your duty to strengthen our:-
faith in democratic instructions by acting ill 8· constitut·ional manner and by 
transferring power 8S soon as you possibly can to the people of tbis country. 

Sir, I oppose the }'inanc'e' Bill. . 
1Ir. l. D. TpoIL: ~S  it is'a habit with certain Members of this House· 

to ~  me for my Honourable colleague who sits immediaLely in front of 
mc. It is very fluttering to me, no doubt, but I wish to make it clear that. 
if I make a P_llssing reference to a topic which has just. been mentioned ~  the.. 
U()PJlt.y Lentler of tlw l'ougrelili Group, 1 speR.,k as 8ecrctnry Qf 
the Department of Edncation, Health. and Lands and ~ Sir' 
Olaf enroe. I am not here to defend' in \lnv wav racial discrimination 
at Okbla or anY""hert' else. But as l iJitervened . before -Lunch to correct my' 
Honourable friend on the' question of the composition of a. body called the--
Anglers' Association, J should like to let the llouse have the figures that haTe-
been supplied to me.'l'he club- consisfll of between 40 'and 50 members of 
""hom ]0 or 12 ~  . are Europellns. the rest _ being Indians. The President· 
al1(l Vice.Prpsidellt. are Europeans, to judge by their names; the Secretary is 
.n· Indian. 

8udar ... , 8JqIl (West Punjab: .Sikh): Why is the Honourable Metilbel'" 
unable.to give the exact numbt'r? ' . . 

JIr •. I. D. "I)IoD: Because I got. in.formation about this association in con. 
nertion witJ:t a forthcoming Assembly question before the point was raised' 
here todav,. and I have not been able to get more exact figures at short notice .. 

. Sir in my remarks this.off.ernoon I propose to deal only with food produc-' 
tion •. both in- its short-tenll aspect Bnd in its long-ferm aspect, being provoked' 
so to'.' do· by the speeches respectively of Mr. Regde and Mr. LaWRon. And I 
will start with the short-term aspect. 

Speaking on MOI)do.y on this motio.n, the Honourable Member for Wasil" 
COAst and Nilgiris, Non-M\1hammadan Rural-if I heard him arighhsaid that!·· 
"tb$ Grow More Food campaign has only been on poper: lost year we were 

. given fiFes to ahow that the country' produce!l'threemilUon tons more_ food;: 
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these ,fIgures are all £abe UJsd ~  not. rela te ,to the ~  sta,te 'of affuu:s" .  I 
.am sorry ... t he should have Bald that we had supplied false figures. 1, hope 
I ~  ~  that he does not charge my Department with deliberately mill-
leadmg the House or the «;ountry, What, evidence did Mr. Hagde produce of 
.the ~  of the figures? All that, 1 heard him say was that if they were 
true, the qwr.ntity of food· in 'rationed arcus in south-west ,India would have 
.been raised from 12 ounces to one pound. In other words, because)te did not. 
see any increase in the amouut of food. available in his own 'constituency. he 
does not believe those who say ~ more food, Rnd a great 4eo.l more food; 
has been produced in India than was produced before the war. Sir, south-
(West India "ha, gone und is going through a bad time and we must ulake ullow-
anced for Mr. Hpgde on that account "'hen he jumps to conclusions about, what 
is happening all Over India from his experience of one eorner .• We liud Sir 
.co",·asjee J ehangir 81so ~  simHar views on this' subject wit·h equal 
.emphasis, but perhaps a little nlore politelYJ in the last Session. What 1 
.think my friends opposite and on my right ullow themselves to forget is that 
.as apinst peace-tame when we could import wheat from Austl'&Iia ~  rice 
. from BUJ'IDS" in u.y amount tbl't we required and could readily move it to any 
part 9f India when we bad got it here, we have now no ('xtemal source ot. 
.supply for ~ at all, we have a shipping bottle-neck as regards supplies oi 
wheat and we bgve an over-loaded transport system to· bumper the free move-
menil of food within the country. With these hIlndicaps we have to fee!l a 
~ milit&ry population than -ever before and a steadily increasing civil 

~ . If we had not grown 'more food., and a great deal more food, thaD 
was grown in India before the war' and before we lost Burma as a source of· 
supply, most of us would now be starving. I think it is generally ,admitted. 

~ wbile we are not yet out; of the wood and we certainly cannot em Mt'hout 
imports, we are better off than we were last year or ~ year before. As 
regards tlie availability of food in the country'; and ihat is due to rationing, tb 
importe arid to the Grow More Food campaign. ~ . the risk <1f provoking Mr. 
Hegde to further feats of incredulit,y. I reiterate the claim t,)Iat. in the eight 
principal cereals of India nearly two million tons more food ~ 'ian the average 
of the three immediately pre-war years was produced in 19fi'-48, and nearly 
5t million tons more than that normal figure wns 'produced' in 1948-44.. It is 
too early yet to ha,-e figures for 1944-45, but t·he wheat acreage la up, and so 
far 8S nee goes, in which we bad. a· record area of 79'9 million aerea Iaat year. 
we set out ~  try and beat it this year. and the. indjcations are that we have 
beaten the figure of acreage, though I am bound to confess that the qualitY 
.of the crop has not been so good as ~  record crop last. year. An indication 
-1 do not put it higher-thai in fact the food position is easier this ~  than 
last 'year comes from 'an area 'next-d9Qr to Mr. Hegde's conltituency. where 
I ·understand. in Travaneoreand Cochin, the cereal ration hRS been raised now 
froin six ounces a day to one pound n' day . 

. l pass now' to Mr, Lawson. He was more concerned "'ith the long-rllnge 
problem, with the race between population and. food supply. He 'POinted out 
that 80 far ~  the Grow More Food campaign depended for its st/oeese oft'the 
-stimulus of unusually high ~  for food crops and-on ~  ~  mainly' of 
increasing the area under food crops, as opposed to increasing ·the· yield per· 
acre, there was no guarantee that we could repeat our ~  AIr. Ragde 
will pennit me to use thatword-over a 'period of years. Population, he said,. 
was increasing mOl'e rapidly than home-grown food production before the war; 
.and he wanted to be assured that Government were alive to the ~  of 
this problem and had plans for meeting what. looks like a permanent 1>roces!J 
.of "populatior:t increaBe" by an equally permanent-and ('.()l'J"eftPOftding procel!!s 
of,increasing food ~ There is no ctuestiOn; Sir) saw. the ~  
.althe problem to which Mr_ LaWson has drawn attention; hnd I hope I shall 
be able to satisf, him that we. on this side • recognise its existence ~  .jts' 
fmportanae ani that we have pl8111 to solve It. 



•  • THB INDIAN N~N  'n.L 1987 
-Thel'c iii' just one import'flllt point to which.J ought perhaps to refer (."11(1 
that is the ub"iou8 unethat in Ileace time you c!ln feed the population oi 
India ~ necessarily producing' all· the food. within the .. country .. Befon. 
the war India was not self-sufficient even to the inadequate extent to which 
. her }leople were fed. It wi!l' be for the Government of the future to decide 
whether, in the matter of foodstuffs which she enn grow. 'India should. make 
herself self-sufficient cent per C&1t. I mention this not with any idea of taking 
1Ibelter behind such a ~ . I oonceive it is o!-,r duty, after oUr experience 
. of 1943 particularly, to 'plan now 80 that the future Government will be able, 
if it so desires, to work for c.ent·· per cent self-sufficiency in the elements of 
a proper diet for the whol!3 population. In my opinion we must start working 
for that object right away, if only because, even on .the basis of our presen. 
population it has been calculated' that at least 30 per cent. of our population 
are habitually underfed in normal ~. We have much lee-wny to make up, 
even it our populatioJl were static. We have therefore been planning fortha 
future with three main objectives in view:· To erid a situation in which one· 
third of our population are underfed; over and abov!3 that, to improve the 
quality of our. diets so that the stiH greater number that are faultily fed shou1d 
be enabled (and educated) to obtain a ~  diet; and, thirdly, we ar.e 
planning to achieve both these 'objects, . first for our population ~ it is and 
'\econdly for our ~  '9S it will be. .. .: . 
. 1 think the aoswer. to Mr.-Lawson's inquiries about planning for the lutvre, 

with our increasing population in. view, will be found set ~ in this paper 
which I have in my hand-copies of it will· be found in the I.ibraryof . the 
HnuRe-" A Memorandum on the Deyelopment. of Agriculture and Ammal 
. HnsbRndry in India II by the Advisory Board of the Imperial Council of ·A-gri· 
cultural Research,. And.I sbould just like to quote about four·lines which will 
be found on page 19, as to the possibility of making India s.elf·sufficient even 
. for a rising population: • 
_ ~  ~  with ~  .can only Point out that. tbe .cope' for incJ'!!BRing iti· 
production in India is 10-great thnt it rould pl'ovidefood and ot.her nece&aititil. on an 
t.dequate acale for a population which is 30 p\lr cent.· more' than ita present figure and that. 
for this purpoee the necessary goods. Rervicea Bod facilities should be made available 'both 
,on the technical I\Dd on the rrorlomic 'ide An immedil\t9 all round 'increase' of 15 fer 
cent.. in' productit;t will meet .all urltt'llt requirements. including thoae 0' a populat.lOn 
increasinp: at t,he ~  rate of 11 p;.'r rent. per Yl'lU.·' 
• Mr. Deputy President (Mr. Akhil Chandra. Datta): What is the date ~  this 
. Mcmtorandum? . • 

Kr • .T. -D. 'ryIOn': The 24th November, 1944. 
Now, Sir, as Mr. Lawson has pointed. out. we shall not do this simply by 

bringing more-land under food-crops. We. may get new land ~ ~  food crops 
as the result of large scale irrigation projects, because ·they may supp!y water 
to land which is by 11ature fertile but which at present cannot be cultivated 
for ~  of water supply; we may get more land under' food crops by the' use 
of tractors for deep ploughing to. ~  rid of those deep-rooted grasses which 
in sO{lle parts of India-f!entml India e9pecially-.-prevent Rny cultivation at all.· 
But it is quite clear that. there are obvious limits to the increase of the-are.a 
. 'Under food crops. We wllnt, more la.nd ~  village "foresta.-though vElry muc'b. 
r hope that we shall get that from what is usually oalled "uncultivable waste". 
It mnv not be possible to u'tilise' uuncultivabla "'"Rate" for food CY"pS, but if' 
properly developed it will. give, us the small timber which 'the villager wants 
so badly for f1,1el and other village uses. But that is by. the way .. We want 
more land for the production of "protective foods II of one kir.d or another. and 
India's economy may require the placing of more land under cash" crops too Bnd 
the raw materials of ~ . ~  ought fo 'be producing, for our present 
population only. four timE\R as much milk as weare producing at present. Fol" 
t.hat we mny he able to improve the quality of our cattle; but there is n,() 
QUflBtion . that it slsp means more land under fodder. of one kind or another. 
We. eouM do very well with half BS much again of land under fodder crops 
and four or five ~  as _muon nil' ii now un.der the crops ~ :produce ~~ . 

D 
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The Memorandum which I have afready quoted shows how our food ·pro-

duction can be stepped up by a great variety .of methods designed to improve 
yield, and this was Mr. Lawson 's point ·6£ view. First ot all, undoubtedly, 

. comes the supply of m.Qre water. Now, large scale irrigation is not the sub-
ject of my deparhnent but I think it is i.;enerally agreed that it is absolutely 
necessary to have· more irrigation facilities by canals and other large-scale 
schemes, dams on rivers or a.cross valleys, tube-wells, Stll'face ·wells and tanks. 
Allied to irrigation is drainage, especially in areas like parts of . the Province .. 
to which I myself belong and in waterlogged areas elsewhel'e. In East Bengal 
much can be done to facilitate the production of -i·ice if 'you ()an ge~ the water- .· 
level down early in the season and there is ample scope for improvement in 
the United Provinces and Punjab in their waterlogged areas. Then, again, 
bunding will conserve water in areas where rainfall is inadequate or precarious. 
Where water is available, probably the next most important thing is the supply 
of fertilizers-both orgap.ic and inorganic. The proposals in this · Memo-
randum inc~ude · the settir,g up of depots , for fertilizers and also of course the 
setting up of seed stores for the selling of good seed with a high yield suitable 
to the locality where the store is. I have already alluded to the possibility · of 
introducing tractors in certain n.reas to break up the land. Fungicides and 
insecticides h~ve their part ,to· play in preventirig darn~ge to · crops. There are 
also great possibilities, I think, which have not yet been fully explored in 
India,-we have been trying to get some of the pro:vinces interested-in grow-
ing root crops in certain places instead of grain crops-potatoes, for example·, 
giv~ 100 maw1ds per acre where a wheat crop could give only 10 maunds, and 
potatoes are a very useful foQd. ' - . 

I am merely giving a list-I have not time to do more. The way in w.hicb, 
and the extent to which, these various lines of advance can be undertaken 
are set ou.t in some detail in the Memorandum to ·which I have referred. That 
bas been sent in an earlier edit,io11, ~vith the blessings of the Policy Committee 
on Agriculture, t-0 Provinces and States for opinion and criticism and, if 
aqcepted, as a guide to t,heir post-war development planning. Plans are in fact 
coming in which show the influence of this Memoraudum-a1id that. is quite 
natural as it was drafted by the Advisory Board_ of which all the provinces are 
represented. I 1'11u.st , however, emphasize that however well this planning may 
look- on paper, we shall only get it translated into reality by ''.a long pull a·nd 
a strong pull and a pull all together " by tbe-r>rovince\3 and the Centre. I 
think we are getting the schemes all right: we . now want performance and 
for this, as an essential preliminary, we all (Centre and Provinces) ·want 
trained staff. And one thing more,-'-and it is a very big and,-it will have 
to be made worth the cultivator's while to work his land more intensively and 
extensively . . H e must be a.i,sured of. a market and of an attrac.tive· price. 

Prof. N. G. Ranga: That is just the point. 
Mr. J. D. Tysori: I should like 10 conclude by showing how our admittedly 

transitional GrQW ·More Food campaign will merge and is merging into p0st-
war d~velopment on the general lines which I have already i.ndicated. When 
we first inaugurated the Grow More Food campaign in 1942 it was. primarily a 
stoii-gap. vVe wanted to supply, in .any way we could, and by any crops we 
c0l1lcl produce, the . rice deficit eaused by the loss of Burma. The Report · of 
the Foodgi-ains Policy Committee in 1943 demonstra~d that even the short-
term problem was in fact greater than that. From the Budge~ of 1943-44 we 
have been financi~g Grow More Food schemes in · Provinces with substantial 
grants and loans but planning .was still on a year to year basis. Experience 
bas shown that it is necessary to ·take a longer view and in May of .last year 
lif:, "·as decided t-0 put Grow More· Food planning on a three-year basis. This 
has helped planning in a number of ways-e.?abling schemes to be underta~e_n 
trhich f'OHld. not be embarked on when pla.timng ,vas from _ year to year; fac1h-
fating the engagement and e~ep t.he training of staff (one of ?u: ~ ncipal 
bottle-necks); i'endering practrnable large schemes for the mult.iphcs.tlon of 
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better strains of seed and .110 on. We ~ this planning on a three-year btuia 
will also have. another advantage-the gradual merging of the <kowMore Food 
campaign into the wider planning for post-war ~  development. . 
Looking through the schemes approved for fins;m:ial assistance from . the 

Centre during reeeUli mQnths I· find that nearly all fuU-into 0.110 orthe:.other 
of t.wo categories: either they are-for the Ploduction of ~  foods" 8uch 
a8 schemes, already largely succeisful, to ma}r,e lndill self-sufficient in the 
matter of vegetable se.ed,· or schemes for stepping up the supply of fish' is 
both inland and deep·seo/ waters, or schemes for the improvement of' ·the 
milk supply. We have suDctioned...a Rs. 31 !akhs scheme to supply ,an im· 
portfUlt <;;ity wit,h 150 to' 300 maunds of milk duily, aecording to the season. 
Either they fall into that. category or they are in support of projects of',"a 
permanent nature such as improved irrigation or the encouragement of compOst 
tnaking or greell manuring proc\ices or· the production and. distribution of hn. 
pl'oved seedR. Tbe House is aware of u project, 1101. handled by my Department, . 
t,) set up a,flletors to ~  350,000 tons of ammonium sulphate in India: anti 
the Hydari Mission-I.men.tion it in this House ulmost with bated bl'eatJt-:..:i. . 
charged with obta:lling equipment to enable us to start; a deep-sea fishing in .. 

.~  on modern lines. and also to import, if they Qa,n get them, tractol!l 
in numbers which ~  into four figures: And of ~  both we and the pro-
vinces are n'laking a start with the trnining of staff .. Big ·irrigation.scqemes are 
a !l'ng·t'HD1 JIlniter. It was' made a matter oieoroplaint, I think, by. one 
speaker that the Tungabhadm project; just taken up would toke eight years to 
compJetp. ~ ~  ~ not long for n ~  of ~  size and at ~  ~ . 
of course, the .dlfnculty 1D the way of talnng up projects of that kmd IS one of 
mntorisls and labour. But for what' can be done in war time, in the matter ·of 

~  ~  call ~  irrigation", we, in the ~  ~ I 
speak, have helped to finance schemes under which .at present 2,000 tube-wells 
Bnd 20,000 surfRce weUs Rre under construction ;-bunding operations on {\ large 
sCRola are in progress in Bombay and in n part (If Bihar, and in two years we 
have made loans of almost half 0 crore' Bt}c1 grants*  of well. over a crore to 
provinces in support of ~  irrigation schemes and Bums of Rs. 81 lakhs 
in Joans and Rs. as lnkhs in grauts for land ~  Rnd improvement. 

These works are of importanr.e from n. tong-tprrn as wen fiS from the !<hol't.. 
term aspect. In many ways, therefore, I would daim that the Grow More 
Food campaign tends to merge into the long-rnnge development planning about' 
which Mr. LRWIIQn Rnd the rest. 6f thill House ann we ourselves on this sille 
• are anxious. . 
Mr .. J'ta.Dk B. AnthOny (NomillA.tf'd Non-OffiC'ial): .Sir, I· pr()prn;e to df>al 

primarily with the suhject of racinlism raised bv my Ronourllbte friend. Mr, 
Abdul Qaiyum. To' illY mind this subjel"t is perhaps of most vital importance 
not 'Only in Tndia but in the international sphere'. To my mind all your plans 
· for pO!lt-war pence Rnd reconstruction will me\·itablv he still-born if rncir,lism 
r.ontinues to be practised as it is being ~ S  today, or becomes ~ viru-
lent as it shows signR of becoming more virulent, in places like South Mricll. 
I have· been provoked to" -plaoe pnrticularemphasis on 8 book w'hffihhas heen 

wlde.1:v read. I refer to "Verdict on India" by Mr. :aeverlEiy Nichols .. ' I ~  
· that this book is a scurrilous and deliberatel:v distorted vilification of India·.aa 
, rr whole, inspired hi smug. racial arrogance ~  ~ fnl$BRense of racial supenor-
ity. . . . 
I ~  to make my position "IIery clear t,o ·my friends of the Muslim.I.eague. 

There nre references to them also but they ~  agree with me that thesfl refer-
ences nre 'Jiery rare. Th&e ore references of a decent character to some Indians 
Rnd to some sections of the Indian people, and I may tell iny 'riends I)f the 
Mllslim LPogue that I agree entirelv: with t,he enpomium" paid to Ml'. Jinnah. 
But r would ask them not to' be misled bv the t.ortllous· and tawdry devices of 
Beverley, Nichols. He pas thought that by making a few' decent ·and accept-
able references to a few Indians, his libel-and tha.t rs what I consider it to,Lp.-
against India as II. whole will go Qnohalrenp;ed. ThA.t is what I want Indians .. 

D·2 
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~ ~ ~  ('()RulIullikY or ~  polit,iclil ~  they hUPPf',n t-o ~ S  
~. to reahse" that, tbrollgllOllt: thIs book there IS the strongest current of racial 
arrogance ~  contemr,t and t'olldcmnntion of ~  generally as a cb tm try , 
. Now, SIr, I want to COllie to nn ~  (:ritici!lm of the Book. Let me 
aay ~  from the ~  that I inlend iO toke the buttonll cOllJpletl"ly off', 
the' fOIls. Beverlt'y Nll'hols has indulged" in such IInvurnished lies and in the' 
language of the ~  that he lIfts forfeit('d the right to ordinary criticism, A 
man. ~  has Runk to such depths of distortion' and fllbl'icntioll would he im-
E'!m?us . to ordinary CritiCiRIlL An,d nnj; impnrtial person rt'ading this book 
~  ~  come to the ,eollcluslon, wllich I have come to, that Beverley 

Nlohols ~ JU,st another ,mglll.l&l gutter-snipe: Y"s, Sir, just another mental 
glitter-snIpe. No ~ WIll deny to him n certain capacity to write,. but hun..d· 
reds o! unknown scnbblers today Ila\"(1 qn equal capacity, to ~ Equally no 
,one will deny to Beverlry Nichols tilt' tact that be hus assumed the phol1()grp-
t>fUc mantle of Katherine Mayo. To resort to ~ lurid phonographic writing 

, in order to Cl'f'ate controversy and in ordt'r also to crcate' a mark hilS Hot ()ri-
gin3ted with Beverlev Nichols. He merely nms true to the tradition ofeverv 
.hallow ani . ~ ~ ,phonographer ~  indulges in meretricious writinS ' 
(\11 h'JmQ-s,exuality, venereal disease and aphrodisiac's in oloder to sacure II mllrkt't 
'With a ,certain type of people. I" would hn,"e had no quarrel with ~  
Nichols if he had confiUE!d himself to these subjects ot homo-aexuality, venereal 
disease !Uid aphrodisiacs. I have no doubt that he would have written with 
.oJne authority acquired either firsthand or secondhand on these .subjects, Rl't. 
instead; what do we find? This peripat,ctic penny shovt'lling. ~  
journalistic sewer rat has !leen fit to libel-and ,here 1:, w;;uld fisk my :'IJuslim 
friends to note that it is not merely a ,libel against the HirJ!ltjs-to libel '.Jndi" 
pnE'mIly, including the Anglo-Indian cmnmUl1ity whieh 1 hav!! the ~ to 
reprE'!:ent, in this, HOllse. 

T.et me start with the cover page. No one, Sir, but an arrant ign.oramuSl. 
After one year's tour of this vast (!onntry .would haye the effrontery ,to ",<-rite n 
book Rnd to give it the grandiose an..d pretentiolls title of a "Verdict". He 'hnA 
arrogated to himself the finality and ~  of 1u10wledge to deliver a judgment 
on this vast. country and its '400 million people after touring the cOWltry ft,r 
one' yenr, No Olle, -Sir, to uSe another phrase. but 1\ unctuOII!: nit would -bn"e 
flad the' artogance to ~ this title to this ~  which for sheer 'ilmornnc<l. for 
sheer deliberate ~  and bbrication would put the most ignorant British Tommy 
who has Bpent a ~ yeaN in this conntry to shame= ' . , . 

, Ho,," does the book start?" It starts with an amusing exhibition of t.he most 
peU1'lle megalomania. We ~  kttow Ml'. H ~  of the Bomha!1 dtJntinel 
and his tendency to humour, Homiman ~ provokE'd by Niehol'j; prt'tensions 
and airs into indulJrlnl'{, in a leg-pnll, Anrl; to p:veryhody wjth n mndicmm of-
eommonsense it was known to be a leg-pull. He referred to B6'Verly Nichols 
as 8, poasibJe choice ~  the- Viceroyalty of Ind:a. But this peurile megaloma-
nio,. did not'sce whnt everybodv else !lpw"thnt it WB'!'I nothin!!' ('IRA nut n iok!':. 
Sir, Britain may have'committed many follies butT dp not think Britain w6uld 

_ e.var commit the. folly of choosing an ~ . ~  'and scurrilous scr'bbler to 
fin the testing Bnd resPQnAib\epost of the greatest Pro-Co,nsnl of her EmpirE!. 
And yet we find Beverly NicholA so enter up with conce1t ,that he ~  this 
joke seriously and starts his' book by declining this honour with ~ D1odest:v, , 

From the very beginning be has set out with ~  csnnot 11elp 
feeling pre-conceived (I will _D'ot say inspiredr-purpoac of libeJtintl' Hinduism 
and Hindu leaders, T 8m not. ~  to take up the- cudgels on ~  of. Hinrlu-
iSJn or the Hindu ~  I feel. SiP,- that jf the Hindu leaders are ao disposed, 
.tlley are more t,han capable of countering all the lie!!, falsehoods- and vilifica.tion· 
fa which Beverl<'y Nichols bas resorted, in order to Buit bis unworthy motives. 
" Dr. P ••• ,Bu"erjea: Tbey Bre beneath ~. " " " . , 

JI:L: I'raU • ." ADtb.o1ly: We must show tha.t even this conterr.Dtible boo. 
• CAnnot go uncommented Up=D. 
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~ It: O. _eogy (Dacca Division: Non-Muhammadan -Rura]): It has beeD 

aramatised iii America recently. , 
IIr. !'rank- B. Anthony: 1_ intend to deal in t:;orne tletail with the section m , 

which he has chosen to malign and libel the Anglo-Indian community. I em' . 
,in- a positiol1 i!o speak with authority and I intend to expose in the few ~  . 
ai tpy disposal the criminal ~  and ~ deliberate lies which Mr. Nichols. 
hall ~  in in order .to Jlave a cheap IIlH'I ~  fling at this community, 
I did not expec:t any Britisher, from whichever stratum of society he may have. 
,lteen drawn, ) did not expe.ct ~ Britisher to sink to the s'lualid depths to 

. which Mr. Nichols has sunk in· order deliberately to ma:ign a community to' 
which Britain Imd her ~  owe an irrepayable debt. 

I cannot refrain from blaming Govenlment in this matter. Let me tell the 
Government that there is a very widespread feeling that this. book has been 
officially or at least semi-officially inspired, ~  Beverley Nichols was g:ven 
a priority passage out to Iridia, ·that he was giv6I all kinds of facilities which 
were arranged boy official and sNn\-official agenciel:!', I. do not know whE.:ther 
tllil.l is true or not, whether the book was inspired or not but let me say tliis. 
, fte BOIlOarable Sir Sultan Ahmed' (Member f.or Information and Broad-
C!lu.ting): Sir, I categorically deny these ~ . ' 

IIr. Saml nneatachelam Chatty (Madras: Indian Commerce): Sir, I :lm ill 
lin equally right position to repudiaoo what the Honourable the Leader ef· th<l 
House has said. I hllve known Mr. Bevel'ley Nichols. He was in Madras for" 
three or four. months. He was chaperoned by one Olipt. Harvey belonging to 

~ National War Front, a department under .1he charge of my Honourable 
fritnd. ,I was one of those who. was invited to his party and I returned· the 
pnrty to him, unfortunately; -which I regret. " '. . 

.lII.r. JJ:. O. -8OIY: Is the Honourahle Member awAre thut Ml', Nichols was 
piloted fol' ;;ometime by pr, Spears, who. was the official whip of this Rousa'! 

lIr ••.•. 10lbi (Xominatt'rl NOli-Official): A c:hild ,of ,v(JUr bones, ' . 
"JIr. J'raAk B.. Anthony: There is this very widesprend feeling that thil 

book has been offici81ly or semi-officially inspired.J accept what .my friend, 
. the Leader of the House, said, but I still blame the Gove.rnment. of India ·for 
aHowing this libel against India geftera])y, not only to be publishea but to be 
puraded and proclaimed, BI!. it is being proclnimed -loday. The least the Gov-' 
emment could have done was to ·expunge parts which BI'C of a ~  
lalse and libellous characte.:" against my community, cerfuin ~ which 
nre bitterly offensive to us. 

Kr" ~ O •• 101)': Row was the pap('r requirtd for the' bouk obtained ~  
the paper control authorities? 
, lIIr .. I"rlllk B • .AD.thoa.y: ~  Nichols has Jl'Jillted n· finger at "Illy com: 

rnullity, He has attempted to do \2S serious and unmerited injury. If Nichols, 
instead of assuming the role ofa deliberate vilifier. had taken the. trouble to meet 
8 feV!' decent rnembersof my community, he would ~ lCUI'!Jt somet.hing About 
. . ~ history of this community and instead or attempting to do us injury, he 
. might have attempted to atone for the wrong' that 'has been done U8, he mlght 
have attempted to tlraw notice to toe ~  debt ~  ~ Bt;itisher ~.  • 
to -this small community. He· has tried to point the finger at us by laying. 
';If :vou ask the PUCCR Saheb"-whoever he mliy be, I do not kno.w where tha 
J1u(!ca Salleb comes ~  will find out wfiat he thinks of the Anglo-
Thdisn community". Let me .tell Beverley Nichol"" the pucc'a S ~  and [\11 
those who think and act as he does, that they have done the most terrible in-

, jury, un hTepnirable injury to the cause ot Brit,ain in ~ eountr:v. Tlll:I so-
('RIled PUCCIl Saheb,- with his, pretensions and airs, has ~ the ~ -
,,'ho, in his own. coun,try, is perhaps the mostdeceni, Europe:m in ~ ~ 
"into derision and contempt in this country. 

. J .. et, me tell· Beverley Nichols nnd his plIN'" 'Sahebs whaI, t;he !'eRI history 
of my community is. Tl}is history iR' \Iukno"'!J t.o the pucca 81lheb ,-and it i& 
also not known ~ many of my friends sitting on the otht>r side. At the ~ . 
ning, of the 19th Century this community, small t,hough it was, was perbap" 
thE' wealthif'st and· the lflost influential community in India" And then you 
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get another globe-trotter. of the variety of Nichols coming out. Lord 
Vf(lentia •. another penOJl bent on doing ~  and not knowing the terrible in-
jury.that·he .could do by airingfals& and ignorant ideas. Lord ~~  was 
~  oot to report to the East India 'Company on conditions in Indla. Unaware 
of the traditions and achievements of my community this is what he reported: 

"Their increue in Indil' ill beyond calculaLion ahd ~ pc •• ibly there may be nothing 
to fear from the sloth of I,he. Hindu. nnd the rapidly dechning ~ ctf the MUllsal. 
IIIIInlly i\ maf be justly apprehE'nded that thi. trihe may hereafter becomll too powerful for 
rontrol with nllmbars in th'air favour, ,\'1th a. clo .. relationehiJl to the natjvl!Il and without 
. all· equal proportion of ,lIIsill\lllimity lind indolenc'f!, what may not in future bmll be 
dWlded from them !" .' 

. That report which waH inspired by igm,runce and a baseless and unreasoh-
dde fear of my community. It. to a policJ of deliberate and the most terrible 
represaion. We until 1806 filled the ~  administrativ.e and military appoint-
n.en\s in this country. Overnight AnglC&Indians were' discharged from· tpe 
Army.' Overnight the . Anglo-IndiaI?-'sons of British fathers were ~ fron\. 
going to 'England for furt·her ~ . Overnight in futut'e to Se nn Anglo.Indian 
1V8S to be ear-marke4, for subordinate service. And yet Eieverley Nichols. 
_ througl1 his pucca Sohf\h, .~ the effrontery to point a fingal' nt this community. 
We are today largely in subordinate !!I'rvi!'es because we have been relegated 
there. W.e have been rslegllted there deliberately in pursuance of a policy to 
olllasculate my communi1;y. and because of Lord Valentia's absurd fears. A 
much larger and less virile commuflity than. the Anglo.Indian community 
('ould never have lIurviveq this policy of repression which has been practised 
agttinst us. . 

N ~ .. ~ that tJw ,AlIglo:Indian resort!, to Ilny device or any ingenuit.v 
in ,order to cover up the fact that, he is nn Anglo-Indian. .1 do not deny that 
there ftre renegades from my community. But does -he ,realise or is he aware 
of the hct that Anglo-Indians have been Governors of Provinces, Members f>f 
the Viceroys' Executive' COllncils, Surgeons-Generalto the King, Judges ·of Hlg.h 
~ ~ .  l1!1memllllY· of th.uTI-hut they were only allowed to reu(\h theIr 
position by becoming renegades from thei.:: ~  and by denying their par-
E-ntage. If an Anglo-Indian had t,he courage of his conviction to declare ~ 
fact that he WIlS an Anglo-Indian, he would never have-been perqlitted: to 
reach any position of 'eminence of trust and responsibility. Yet. Sir,' in spite of 
the'di!l&hilities which woula have crushed a much larger community, the pages 
uf HritiRh Indian Nst-ory ;'l,:intillnte. with nltmeR of ~  sold:ers And admilJi! 
fltmtOM! from my communit.v. If ~  ~  and hiR puccn Snheb would 
o111y take the tr(JUQle to know Romething of the real history of my community, 
they would realise how lllurh hal! ~  done by us ill the development 'of India, 
and of the notable part we ha\"e played in her history .. 

T cannot "PosRibly in a few 1J)ornents give anything of this history. But let e 
me cite the names of a. few of the brilliant ~  of my community. who in spite. 
(,f the fact that they were not renegades, nchielWd distinction. ~ has not 
. hurd of Lieut.-Col James Skinner,. founder of the world famed Skinner's 
•. BOTRI'! which is today one at India's most famous regiments. . General Van 
-Oourtl!\nd. another' Anglo-Indian, founded the Harrianna Horse which, under 
Mother name, is one 'of India's fa.mous regiments. Gal'dner, nepMw of the 
tin;t Lord Gardner, anotber Anglo-Indian, founded Gardner's lrorse which ill 
flfill It proud unit of India.'s Army. What happened in the last wllr?'· The' out-
-~  achievements of our brilliant sons were usually shown as Britiflh 
8C,lhievements. Two of t.he earlieet V. Cs.in the last war were awarded to mem-
~  of mv community, Flight, Lieutenant Lief RohiMon nnd Flight !Jieutenlmt 
~ ~ of the Royal Flying Corps, both of whom came from . ~ ~ 
We find the same noi80me and foul exhibition of this socia) and ecOnOm1C dis-
. crim,inAtion too"y. .Only the other day I drew the attention of the Adjutant 



'lfJE INDIAN )O"lNANCE BILL 1993 
General to ~  ",idespread complaints ~ that his recruiting officers were deliber-
ately encouraging ranesadiem. When Anglo-Indians ~ :to enrol and described. 
tl;lemaelvea as Anglo-Indians' they were asked falsely to declare- themselves 
as Europeans. Awards for gallantrx won by Anglo-Indians are never announced 
as sllch. They are usualliV announced under the caption "India born pilot, etc.". 
I can give you· scores of names' of ABglo-Indianl who have' won D. S.. Os., 
D. F. Cs. and M: Cs., and who have !;>een dE!scribed .in such a way that the 
credit is filched fr,om my community .. Let me give you the names of only a few: 
Dyson, the grandson of a former leader of my community, who has been ~ 
fOd ,the D .. S. -0. and D. F. C. and Bar and. still holds the reeord for the:largest 
number of planes shotdown in sins.Ie aerial combat. Daniell who W&8' first 

.. awarded the D. ~ . M. and then the D. F. C. Pilot Officer P8l'ker of Moradabad 
. and Flight Lieutenant Dougles .of the Fleet Air Arm both of whom have 
, betlo., ~ tae D. F. C. And so I could go on almost ~ . ' The 
military authorities are roday, ~  this renegadism. I have raised m] 
voice for two years against' the gross and unwarranted discrimination which has 
been practieep. in paying differential emoluments to lndian Commissioned Ofti-
~  ~ European King's Commissioned Officers." ~ a ~ ~ of the differen-
bal ~  anyone who. has the courage pf his convIction gets a much 
lower scale of 'isy as an Indian Commissioned' Officer, while his renegade 

~  I can give you scores of instances-gets the higher emoluments as 
a European King's Commissioned Officer. And can you blame him? I blame, 
lrl0re the system which places a premium on renegadism, lying and cheating. 
,And, yet, Sir Beverley Nicholl; says.' that this community ",ill do anything in 
Dreier ... to deny its . ~. ~  is this system of' perniciolls, 'Sodal ~ ecf,momie 

.. discrimination which lias developed this renegadism in some Anglo-Indians .. 
. ~ . . Nichols and thoae who think like him, realise that this community 
hla& decided to stand shoulder to shoulder with the other 1lommunities of Iridia, 
NE:ver yet have I noticed the military authorities of their own accord, paying 
tribute, 110 the Slutstanding achievements of Anglo-Indians as Anglo-lndians. 
When the hiatol'j,.,of Burma is writte,n after the war, if it be by a true historian, 
the part that my community, small though' it, played in the evacuation of 
Burma will be one QJ. tUe greatest epics of the epic world struggle. 

And ~  what is tti'e part that has been played by the women of my corpmu-
nity? One of the smallest, if not the smallest community, in this country, 
as I have repeatedly emphasized, we have 'aone more for the war etJort, our 
women have dQIle moJ:C ,than all the women of all other communitieli in India 
put together. And yet, at a time like this when 80 per cent. of our manhood 
is serving in the diffel'flnt Defence Services, when our women are giving of their 

be!,¢, we find Englishmen being brought ~  ~ this· country and prppagating lies 
of the foulest and vilest 'cbaracte.r and attempting to do injury to this country 
to which the Britisher owes, as I have said, an irreparable debt. "Sir, I am 
partic:ularly and· bitterly resentful because of the depths to which this gutter. 
snipe has gOlle introducing the womeli of my community. It is very easy t.<) 
point R finger at the women of 8)lY cO,ml!lunit.v or /lily mce, in time of wnr, parti, 
cularly where these \'I'omen have social freedom. I hD.ve too many goed 
friends in England to point a finger of SCorn "'hich I, can very easily do at tile 
netivities 01 British .women today. Surelv Beverlev Nichols and his kind renli,;e 
t.llIIt wllr does lIP!'l(·t stnnd'Ttrds ~  relnx;'s cotlVentions; It is Ilnfortunate, Sir, 
that, HI" I hHve sf\id, Beverlev Nichols did not meet ft few decent members of ~ 
JOy community. It has ~ truly said that like attracts like, and Beverley 
Nichols has had the misfortune to meet only the lowest stratum of peorle in 
this country. I wou1cl commend to him and to his pucca Sah.e\ls the com:Mnts 
of peoplE' like Lord Linlith!!'ow, ~  Lloyd ,and Lieut.-General Sir George Mac-
Munn.who have referred to my community as one 9f the smallest, but PIll'hllp8 
the most gallant communit,v in India. What I cannot forgive him for is his' 
pRrntiin!!' of the ,most amnzing ignorance and criminal lies about my communit, 
in ~  to 'which ,he poscs as an authority. He !'lays, for instance, in one IJlace, 

, that the nurses .of India are dra.wn ~  Anglo-Indians most of' whom are 
~ . This to me, the accredited le!lder of' the Anglo-Indian community . 
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is a revelation indeed. ,And it .has been left to this .self=appointed Ol'.acle to. , 
discover this revelation lathe world tbat most of tbe Anslo-Indians are :JhriJ-
tians. 

This is an amaz.ing. and incredible ,piece ·of ~ Up till now, .J at 
4 p... least have not been, aw.are 01. the fact 'that there ~  some Hindu . 
.. and ~  Anglo-Indlans, aa Beverley .Nichols would have 

us beheve. ~  be sayH he ~ one Anglo-Indian nurse who had a British 
.father and an ~  mother and from that 'he generalises against and eoQ,demn& -
my whole commuDlty; he 8ays that out of ten Anglo-Indians, nine have British 
fatUt>l'b and Indian mothers, Let me tell' him that in the whole of India out 
of Olll' total number of ~  or 400,000 thf'reare not 100' Anglo-IndinJUl ~ 
"ho have British fathers and ~ mothers. But this is typical' of the lie. 
nud distortion and fabrication in which he haa indulged in vilifying my COInmU-
~ .~ .!J,l the few minutes left at my disposal, I want to disabuse· NIChols an4 

those who think like him of, what the Anglo-Indian community consists of. Un· 
fortunately for Nichols, l'have been a post-graduut€ ~ of A ~  
n!ld it is a subject ~ wh.ich 1 continue. to take -an intense ~  he sllis that 
ihe term Anglo-Indian TS .au euphenusm for half-castes. Not only am I not 
alihamedol the term Anglo-Indian but I am proud of it. Let me teU'him that 
legnll." it meuns any pcrson of Europelln decent in the mille line and ~  

, parents are hllbitu811y resident in fli!'l country. If n person hapJ)cns- t·) be the 
_ most blue blooded Englishman, but is born in India of parents habitually resi. 

deont in India he is legally an Anglo-Indian. Let me' in the few minutes at; 
. my disposol deal with this gibe of balf-caste. As an anthropologist let me teD 

?\ieholf; thnt he is not onlva ~ but a polygene tic-that he is the result 
")£ an age-long intermingling of the most divergent racial elements indudins 
Mongol and Negroid elements, In order to expose N arii doctrines and fal. 
doctrines Of race superiority and race purity, which Nichols is .tiD parading, 
scientists, men . like H ~ and Hadden have sedulottsl:v" propagRted the 
scientific truth. . Huxley taUs us of the sheer nonsen8£> that hi preached ~  
British raeiRlh;ts and others about race purit.y and race superiority. In the 
light of. scienti6c knowledge, British smugneas and claiq t!IQ ~  sUE1lriority 
lw\"e exercised the wit of literatHor four centuries. Huxley ~  t':tat thc'"1hit·iRh 
nrt' the most hvbridiaed race in the world and he is proud of it. Huxley 

_tells us that the "'llritisher is nnt only a tnongrel but it is his mission to be a good' 
and effective mongrel. And let us go on to the ·Americans. They nre equally 

. hybridised\ and they ought to be proud or it; we ore told thnt 80 many thousands 
of N ~ H  become Britishers and that 100,000' Negroes aft·er gnihg 

through ~ stage of quadroon and octaroon become fullfledged Americans every 
year. ~  ten us' that alltbis talk of race purity and rlicial ~  . 
is the sh",prest popycock and the sooner we forget it the hetter it will he for the-
world. You do not speak in ~ .with scientific truth when you do so; 
and let me end on' this note ..... 

1Ir. Dep1lty1'ttlidmt (Mr. Akhil Chandra Datta): You haveonz minute, 
•• I'raDk K. Anthony: We see today. Nature ~  hj;!rsE'lf on mall'. 

outrage on science and truth, in the spectacle of the ~  Stalin leading 
hi!' Eurasinn millions to crush and destroy the apostle of the falsc doctrinE's pf 

.. race ~ and race superiority, Hitler .. Let me mnke a tinal appeal to my 
HOlJflilrnble friends of the-European Grollp. .~  this smugnesR, arrogance :mcY 

pretentiousness has done you the most terrible injury. You are widening the 
j:llH-widening the moral and psychO)02icRI ~  YOll Rorl the ~ of . 

~ countrv. 'The onlv people who IIn(l<ll'Stoncl YOll, heC'!.\1l1!e we nflv<" lrimile.r 
cllltur& and similar traditions, are the Anglo·lndians. But you are doing your 

~ hy encouraging people of Nichols desci<ption't<> vilifv U8, you are doin", 
yOUl" hest to alienate your last friends in thiR country. Anti let me end with the 
""ordl! of a .ell-known Amerlcali anthropolo,ist Ruth Ben€'dict, who sAya: 

- "Racill1Jl ,ill an 'iIIm' to wbich everyone of UR today ill e1!POled : for or alVlinllt Wf' ~ . 
take aides and upon the decision we makewiU d'epend the future ~  of the worM. 
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SJu1matlK. JI.&dha BalSubb&ra1&1l (Maduraand,Ramnad cum' Tinnevelly: 
Non-Muhammadan Rural): Mr. Deputy President, the debate on the Finance 
13ilJ affords an annual oppertunity to us in, the Opposition to review generally 
the administration of our country and-to strike a balance sheet .. not in rupee& 
and annas, which is my Honourable friend the Finance Member's job, but in 
t.enns of life and liberties, health and happiness of the people. But ~  I 
proceed I would like to point out ~  owing to certain political 
conaitions in tLe country, some Honouraple Members on the official Benches, 
particularly Members of the Executive Council, are inclined to regard speeches. 
trom. these ~ .  as mere politicul stunt or demarche, to quote my lionour-
able friend the Labour Member's synical description; I would therefore like 
to assure them and other Honourable Members of this House that anything I 
say -in. this House is never in the nature of' a poli,tical demonstration. , 
I have noticed, Sir,that my Honourable friends of the Executive Council 

are becoming very sensitive and wrongly imagine that the criticisms that. we 
level against their policles and administrntion are directed· personally against 
them. jlerhaps this is because they are not happy. My ,Honourable friend 
the Labom l\lcIIlber adnlits that he ]l; unhappy as he permiti women to be" 
employed for hard work underground in the mines. I think, and it may be 
wishful thinking, the.y aFe ap unhappy because they permit t.heir pens to do 
that which is opposed by .heir hearts and mipds. "I was ,?urprised the other 
day that e"en my cheerful, placid alId learned friend, the HonourQ,ble the· 
Law Member, misunderstood my -sIJee<?h on the Sagotra _ Bill.' Therefore, 
before, I proceed with my remarks, l would lilHl to assure my Honourable friend 
the Finance Member, that-in the frank criticism that I have to make of, his 
financial stewardship of my country, I nave nothing-personal against him • 
. My only regret is that while I and those of us 'who kno_w him. appreciate his 
sincerity and integrity, the people of this country 'Bnd the 'generatIOns to co!11e, 
cannot but \ook upon this period as one of .the saddest that has been known in 
. this unhappy land. - , .. 
Sir, 1· ha\'e listpned . ~ to the debat€R oil t.'e. Budget Ilnd <,ut 

rnot!onll nnd to the replies to questions on tHe floor of this House ~ this 
HeRsilin. I hllw, ;;ttdied carefully' the literature furnished by my Honour.lble 
friend, the Finance Member, and my general impression is that the facts. 
revealed in this House are briefly that: -

(1) the Government have ~  the poor in the name of anti-inftntion._ 
mopping up their surplus' purchasing power, 

(2) they have extorted money from the poor by taxing their modest neces-
saries including cwn the poor woman's humble Rtt1!ari aBd byfor:ced contribu-
tions to war .funds imd war l6ans, ' . 
, (8) they have .feceived bribes .in the shape of ~  to war loans 
ar1d that t.he givers of such bribes were granted licenses for profiteering, 

(4) they have permitted big 'plutocrats, the profiteers and hI:>Uders to. 
~  . theprod.ucers and consumers ,of this country ~  it was' 'only when 
the public raised a hue and cry that some half-hearted ~ were taken 
uguiuFlt. the hoarderers; . . '. "" 
.  , (I)) they have bombed Innocent -women and children in tribal areas on the 
frontier and (,ullously asserted t.hat they were unrepentant, giving two excuses-
that there hns heen kidnapping of Hindu girls-,-this is ior internal ~  
in pursuanoe' of their policy ef divide and rule; and t.hat enemy agents have 
been active in thos.e areBs-this is for' external consumption in order to jusHfy 
such cowardly and brutal action. .' 

After nIl; Sir, the' Finance Member is only a mere cog .in a mechanitlm 
that operatcs from England on behalf of 11 few diehard British monopolists 
and imperialists. The cog moves with t-he machine and it is not surprising' 
thereFore that we find that ~  Honourable friend the Finance Member, in 
languate that sounds ,vnical. 'refers -tq the famine that· killed over 8.5 lakbs 
of people aA a mel'P "economic "torro," echoing the expression of his mast.er. 
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Mr. Amery, who vied to hido ~  maladministration of this oountry in a cloak 
of mystery by ealling it . 'all- act of God. ". -

I want to poinJi out, Sir, .~ the dflbates have also revealed that- duriD;8 
lW4. the year under review by this Honourable House 1l0W, the ~  
in India were as follows. (Sir, I am trying ~ be very ,brief and I am afraId 
my remarks will appear to be rather jumpy): ' . ' 

(1) Starvation .is reduced bllt malnutrition and under-nourishment have 
lIpread. , _ 

(2) Crores of people in Bengal, nihat' and Orissa, Vizagapatam and Malabar 
in particular are struck down by Hmallpox, cholera, malaria, etc. ' EpidemiCi 
follow in the wake of food mOline. ' . . 

(8) Cloth prices have C9me down .but cloth is still ~ of reach 0(' the people . 
~  some women were so ashamed about their ~  toat they committed 
~~. . 

(4) ~  kitchens were fireless for want of fuel. 
{5) Many faotories had often to be idle for want of' coal in spite of my· 

H ~  ~  the Labour Member allowing poor women to work . under-
~  an mOles. ' _, 
(6) Thouasnds and thqusands of children went rickety for want of milt . 

. (7) Hundreds of thousands of wea\'ers were idle ~ starved for ~~  of YSTn. 
(8) Lot of land was untilled or poorly tilled for want of cattle. 
(9) Many _fields were Ullsown for want of seed. 
(10) Last but not !eBst thousnnds of women,eRpecially in Bengal,. had to 

lose their honour and' virtue to get 8 ~  food .. A .period of such horrors, 
Sir, p period which makes one feel as a push towards barbarism, is in the 

-rounded phrase of my Honourable friend R period of "relative consolidation 
and stability in the ~  field, etc .. ". reminding us of his big boss :J;»rime 
Minister Churchill's insulting phrase" serenely reposing behind the Imperial 
abiel«1'. . 

~  doe.s all' ~ ~ show, S ~ the die-hard British imperilaUats arft 
anxIous to hide realr'hes from the world s ey-es with rhetoric and to hide facta ' 
beneath figures of speech and I am afraid ruy Honourable frieDd, haa been 
'9hl.iged to conform to this policy. Here is another illustration of it .. If we 
see the index nuniber of pricei' we find that with the basil in 1989 being taken 
as 100, the month of December 1944 shows tha\ rice waS! at 880, wheat at 880, 
cotton piece goods 280, coal 815. This was the peak figure for coal in ttpit8 
-of women being· sent underground to work in mines. . Sugar and kerosene show 
0111)' two-fold increase hut in vast areas they are almost not obtainable except 
in the black market. The whole country shouted protesting against the high 
prices and is still shouting against the high prices and my-Honourable friend 
'presents this picture of four-fold and three·fo"d incre88f' on pre-war prices ,As 

. "notable progress in an attempt to maintain prices generally on an even keel". 
-'ETen keel', a superb expression which has been aptly illustrated by Shankar" 

. ~  in the Hindultan TimeR. These prices are no doubt lesser than those 
'. of the peak ;vear 1943 but is it BlW consolation to be told t,hat the pric89 , are 

'a little lower when they ~  still out of the. reach of the great masS' of our 
people? . 

Now, Sir. we come to the problem of anti-in6ation, which.my HonouBTble 
:friend deseribes as the 'keystone of our defences'. First let us have. a cl()se 
looK at this terrible demtm of . inflation. Pages 16, 89 and 40 of the ~ . 
tory Memorandum show the colossal amount of printed notes and minted coins 
put into circulation. I will not read out the fiflure!' but; I .wou!,d ~ ~  
attention ,of the House to t.he ~  for cutTency notes 10 cltculatum, In 
September ~ A¥ Reptember 194.4. WhAt a terrifir. inl.'real!A in five yeal'l, 
'nellTlv five-fold I The ~  of ~  is RfI staggering 811 the totol 
llgutes. ' , d· . f' . t.' &. 

, It, hl\8 been pointed Dut in this House, All'. that. \be e0181ve actor t?a. 
-cteated this tremendous inflation is the method by ~  the Govemment paid 
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tor the war. this ~  ~  on ~  by . ~ from England 
who would ~  pel'Jlufi ~  to develop India s capaclt, for production f9r 
fear ~ post·war competition and would not -let them have the country's co. 
·operation for fear of .people's patriotism. The only method that WI\8 possible 
. for my H ~  ~  ~  harassl'!ti Finance Member, was to crentemoney 
:and to put It lOto· CIrCulatIon. ._ .• . 
. Let us consider, Sir, briefly how the pttople were affected. by this inflation 
and the consequent rise in the cost of living. Take ~ working classes. The 
figures on ,Page 35 give the index in Bombay as 236, Madras 209, Cawnpore 
297, even 10 ~  1944. 1.'be organised section of ,the" industrial workers 
have been able to secure some dearness allowance but as my friend Mr. Joshi' 
'and other Members have  pointed out,this does not conform to the terrific rise 
in .the cost of Iivin!. In terms of money, it may appear that they get a little 
more than ~  did in ~.  days but! in ~ ~ of goods they get ~  lel'lR . 
. Instead of seemg that theIr real wages are mamtamed at least at pre·war level. 
I. understand that the Government, in the name of anti·inflation, called upon 
employers to freeze their dearness. allowances and bonus, -etc. I would, remind 
.this. }lonouTabl.e. House of a Rtriking eXl\mple of such interference by ~  
agalDstthe tOllmg masses of our country. When the Ahmedabad mIll owners -
deeided to grant add'ltional allowance to their ~  so ruf'to cover nearly 
W per ('ent. of the rise in tbe cost of living, the Bombay Government, as ~ , 
'Of t.he Cen.tral Government 'spolicy, ~ hefQre the Industrial ~ in 
Bomhay nnd argued that the mighty anti·inflationary measures of the Go ... • 
ennnent are being disturbed by the unfair generosity -of the employers. I am 
proud to point '011t, Sir, that my distinguished and learned Leader, appeared 
on behalf of the Textile  ·Labour and defeated, this siniatel' attempt of. the 
Government. S ~  the employers with· the" backing 'of the Government 
are generally resolutely refusing to pay adequate deame$s allowance .. 
8tr Oowujee .Jehan.u (Bomhay City: Non·Muhfl.mmndan Urban):" Deamess 

aU<n\'llnce where? Will YOll tell us what is the deameRs allowance? 
Shrlmati E, B.adha Bal Subbarayan: Mr. Joshi who is sitting near ~ will 

tell vou 88-1 have no time now to do so. I 

Sir OoWUjH . ~ Why don't you t.ell us '! 
ShrimaU E. B.Idlia Bat Subb&rayan: I said generally. and in Ahmedabad., 
I should like to contrast this with the readiness and willingness of Govern-

ment to giye large liberal 'yar allowances to highly paid officials and Provincial, 
Govemors. And why? In order to enable tlH'm to liw' in a Rtyle befitting 
the grandeur of the mightv British Empire I 
Now, Sir, let me hmi to the peasantry. I 8hallsave time by being 

brief, [IS my Honourl\ble friend from NeHore and, other, Honourable friends 
have spoken in detail about their· ~  condition. The· ~  price of food grains 
is hrought forward as nn. argument that the:v are wl'l\lthy jU'st -as dearUbss 
allowance is used in the case of industrial "'o,rkers" If we examine the point 
closel:v we find t.hat in' most ~  the ~  has to sell hill grain to 
traders who a.re generally purchasers on beha1f of' G'avernment at a far lower 
price ~  the controlled price. No arrangements nre made to supply their 
~  necessaries of life, 8uch as clot,h, 'erosene which are obtainable only 
"'in the biack market. In Bengal, Bihar, Orissa, Vizagl\palia.m nnd Malabar, 
, the Ttirnl populations have been hRrd.est hit and have been rapidly falling 
victims to epidemics nnd disease. I .. and is passing from the hands of 'small 
peasants who become landless and then wander about in .~  of work and 
food. -." 
Now, Sir, 'I come t.o the middle class. The condition of the middle class 

is renny' patehtic, and unfortunately not much attention is being paid to them. 
~  milk and clothes form the main items in their domestic budget and 

they have all gone up in pri('e. The result is that the middle classes, are 
~ .  under.nourishedand are swelling the numbera that fall .vigtims to epi-
demics. Thousands and thousands of children aTe, weak,. ricket"y and stunted. 
The bright middle clalls )tousewife of. ~  days has tumed into a dun, car& 
wom, prematurely aged woman. - , 
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These three classes, Sir, coflstitute the overwhelming majority ~~  people 

of our count.ry and their condition, is, as I have brie6y ~  not merely' 
from my personal knowledge but. .also from facts reve.aled In ~ HOUle: •. The' 
Goverument, however, sitting in luxurio)Js New De!hi; imagl?e ~ ddleren\ 
picture as is described in para. 8, page 1 of my ~ ~~  I ~ . 
speech. I shall not take up the time of the. ~  by readmg l,t aloud now. 
I should ,however like to point out that he4te118 UI in this paragraph: 
.. Y 8u h .... e all got more ~  y' now. The good, you want· we arll not in a ~ to 

liupply; 110 better hand oyer the money to th-e Government and rid youraelf of the vleiol1l 
and pernicious habit of hoarding, in thl!' interests of ~  development of' India Bnd' the 
present needll of the war. ". 

My Honourable friend' will Jl!lrdon me, if I frankl.vtell him .~ such ~ 
misrepresentation is possible because be has in mind only that smaH ~  of 
Mig 'capitalists. wllr contractors and profiteers with WhOIl! alon.6 he has cotaet.. 
These peoplewbile wailing about their hard lot because of ~  Super-tax ~  
Excess Profits Tax are actually minting fortuftes.lls the index of net profits In 
industry and the lloating of innumerable commercial concern!l ~ . , ,. 
.An ltoaourablt'Xember: Why don't. ~  tax them? \ 
fte. .~ Blr . ~  Balimaa '(Finance Member): Not unless you do 

80methmg to asSist· me. 
P!of ••• G. Baap: Let our GO'\'ernment corne. into ~ and we wilJ tax 

thdm more. 
. 'Shrlmati E. Badba Bat Subbara,,&D: Sir. I wanted to speu ~ certabi·, 
matters re'at.ing to labour, defence, e(lucation, ~  and the Hindu Code, but 
for want of time I cllnnot do 80. I think I hear a sigh of relief  from my 
Honourable friends!· . 
Some Jlonourable lIemaer.: ~  no. 'You RO 011. _ 

.  . ~  ~ E. Badba Bat 8ubbarayu: I shaU now sum lip briefly the posf-
bon 111 niB. ' ' 

(1): Politic{J11y we find thut our beloyed Leader Mahatma G"ndhi and other 
~ .~~  ~  been relea&ed, but very many important leaders still continue 

to b? ~ J811. wlt.hout undergoing any trial. The Congress and. the League 
PartiE'S In .thls ~ . have repelltedl;\·, since the last Budget Session, demons-' 
trated their umted win to replace this irresponsible ann ~ 
by a popular Government. 

r At ~  ~  )Ofr. Presldent (The. Honourable t:!! Abdur nflhim)' reslIInp.d 
'the Chalrr] 

Even the ~  .. a docile lot., ver.v loyal to the Cro\\'O for ob"ious TI'!lRODf>. 
turned away from the Government in 1944 and mv Honourable friends from 
. th.e ~  ~  who unfailingly . .give .theh slipporf to the Government.; 
. mllde some Sli1ll1) crit.iC:Rms during tiis Session And snme of them even WAnt 
hito. the division lobby along' with the Opposition. The Goverll1l1ent,more 
t·han ever before are isolated from the people of this cOllntry.-
(2) Economically. Sir, the industrial ~ hAS been thw!lrted, the 

coal situatio.n is very grave and my Honourable friend cannot. save ,it bv send. 
ing women to work llnderground in Juines. Foodrntioning has helped \0 
g1.1sro!1tee food at. fixed prices but ~  in the industrial heart and the-
administrative arteries of the Government· while the rural ex tremit ieB are 
gcttin!l. cold. Even in rationed areas, fav:ourites of Government hS'te been' 
~  licen<'-ElS, leading to ('oTTnption and deterioration in quality of ~ 

In induRtriestoo; the.s6me is the pattern .• The profiteers oontt-ol prieae in. 
their own interests and Government share the plunder bv B.P.T., and super 
tax nnel between these two, the people are denuded.. . 
(3) 8oc;all". proflteering, hoarding 3nd unbridled lust for gain. ~  

the scene. Family Jife is hreakin/!" lip ait poor people have to. wancler 11;1 

~  of work and food.' Domestic peace . in most other homes 'is slmad 
~  BtI.temperll ~  frayed by incressinlt malnutrition, ill-healtfi an! 

anxieties. Thousands of. women have been driven toO ~ . 
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Brie8y, Sir, the political deadlock continues, our economy has oracKed alld 

our moro.ls Itre eollapsing. 'fhis is the ~ after a whole year of anti-
inflationary measures· introduoed by Government.. 
My Honouro.hle friend the Jlinance ~  liay t).lat"·we are taktng a 

;gloomy vie\\' and perhaps my. Honourable friend -the Home Member will say 
this is a ~  of my imagination.' B\lt. l.ehould like to point out to 
m.,· Honourable friends that we, on this sido of. the House, have close contact 
WIth our peop1e and we know the real conditions in which the great mass of 
.our ~  live. Let us eontrust this without any feeling of envy with the 
«)nditions in ~ It is a. fact that in· spite of the cruel bombings and 
in spite of thousands o£homes .being mercilessly shattered by a brutal enemy, 
the British people .as a whole are fed and clothed. during the war ·even better 
than before; 'though everything bhs to be obtai!led with coupons. Milk, eggs, 
and fruits . ~  supplied free or at concession rates to expectant aud nursing 
motqers and children on doctors' recQTJlmend1!tion. I am glad that -'this is 
done. I am ~  tllllt t,lIe British Governmerit attend. to thc needs o£at 
feaat their own poor women and ~ . But my regret is that in lndia 
with a British Viceroy, a. British Finlftlce Member and a Government flntil'ely 
under the control of the, British, the little sustenance that t.he Jloor people had 
,before the war is being placed rapidly out of their reach. This state of "flairs 
began in 1942 and has grown intensified right up to this day. . 
Qf course, Sir,. my 'Honourable friends of the European .and Treasury-

Benchos will ~  not bluntly, but in beautiful figures of speech that thili is 
due to lack of co-operation from our own peopje and' due to the predominance 
. of certain anti-eocial tendencies among-Indians. I shou!d like to ~  
these charges., Sir, they overlook . the fact that patriotism ·and B spirit of· 
sacrifice that are necessary, .especially during war ~  can be roused in a 
ptlOple only by-a Government -which is itself patriotic, which has' close contact 
with the people, loolBafter their needs and. helps them with .hoir difficufties. 
But being an agent of an alien power, working in the interests of that power. 
even at the cost of the life, libert.\' and hapP.iness of the people of ~ country, 
this Government has created such conditions as may tum even angels into· 

~ . And then, Sir, when ttle Government themselves aud their loeal 
masters, whose representatives sit in the middle of this· Honourable House, 
are engaged in profitable exploitation of the .people, some' Indians with 
similar profiteering mentality feel 0. strong urge to have some share of the loot; 
and hence' arise hoardings, profiteering and high· prices. .. 
Bir,' instead of recognising that the best method of fight.ing inflation is a 

solution of the political deadlock, Governmen.t adopt anti-inflationary ~  

which' become ill.strtIments of persecution of the people and Government 
complain thaE they have no co-operation from tao people! While in every 
other country which is fighting the war, there are coalition Governments, 
including representatives from an political pa.rties, in order to strengthen ~ 
emment, w..e find in_this country a Government, which belIeves it can 
strengthen itself to fight a war, not merely by .keeping the two. principal and 
powerfully. org"niFled political parties outside' their Go.vemment but actually 
by suppressing the one and ignoritlg' the other. The result is that all the 
people are pushed into() a bitter anti-Government -mood. In other words, Sir., 
Government .Rsk for co-operation but seaJ all channels of ~  with the 
political deadlock and thus make it impossible fpr the people to co-operate. 
Every possible·fn.ctor exists that is bound to create, in the_people a hatred for 
evervthing connected with the Governll)ent and the war. 
. In conclusion, Bir, 1 regret tbat my Hono·urab1e.." friend ~ Finapce 
Memher hAS had to function in. a mechanism that is not attuned to the besil 
interest!; of the people ·of India but to' the profiteering mC?nopo'istic interests 
of Britain. That is why the good that ·he has sincerelv attempted to do is 
not seen in the disasters nnd ruins that the policy of his masters hn.a created. 
The 'fariolls cut motiop.s and ~  in this . HOllse demonstrate ~  

{liolation of this Government from the people. The Opposition chastises Gov-
e:rnment. not from ~ ~ not from any desire fo liave jobs-t<)' use 
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t}.le language of.some of the Indian Members of the Executive Council-but. 
to save India and her ~~~  ~  from further disaster: aB every thin, 
threatens .to ?rao¥ up, ~  socIBlly and ecoQomically, Government can-

o ·not ~  over the moral ~ .  of these defea.ts on capital issues by futile· 
at.teinpt1l to defame the Opposition or by crude Jokes or by a non-ohalant dis-
posal of them. l)erhaps Government do not lealisetilllt the shame of these' 
defeats is ~  ~  ·their selecting some .of themselves to ,repres!}Jlt India 
.at the San FranCisoo tJonfeIeoce. I should hke to wam the Government that 

, there ~  be no peaoe ill the East or in the wide world 8S lonR" as India with 
one-fifth of the world popUlation is kept in complete Aubjection, as is being 

. done now. . 
~  .Before I sit down, Sir, I should like to- oonform to our I\stional iraditioD 

and offer my good wishes to my Honourable friend the FinanccMember before 
he lays down the.. reins of office, And I . acM that I venture to hope t}lat 
when ~ ~ to the wider liberties of speech and "aC'tion ~  he 
would awaken hiS people to the ursent nee9, for reform ill' the Government of 
India, so that ~ . strot.tg ~  ~  be . laid for ~  
between .the Bntlsh and the Ind!an people to make the world a happier place· 
for humBDi5Y to .live in. 0, 

. III; oJujlnlUJu .•. Jlehta (Bombay Central Division: Non-Muhammadan 
Rural): Sir, I am perhaps. the ~  Member' to address' the House on ~  
Finance Bill before the Leaders commence their speeches, and sometimes I 
w¥ wondering whet.her I was a Member of the House at all. I am therefore 
.. the more grateful to you thut you have beep pleased to ~  me an oppor· 
tUJlity to sny 'a few words on the ~  measure for €he year 1'945-46: 
I am speaking on_ three. points only. One is the econQl1lic situation during ~  
"'Rr; on thut I shall be as brief as I can, because the two ot-her pointe to 
which I shall advert .are in my opinion·. now of far gteater importance. 

When I spoke on the Finance Bill on the 13th March 1948 I submitted to 
the House that the peak of sacrifices by this country in support of the war 
had been reached :within less tban I) . month , the Finance Member 
realised the gt'fvity. There .was in the country 6 very dark conspiracy to rOb 
th.e poor masses of their means of sustenance. He awoke very Rctively ana 
energetically to the need of suppressing these sabot-curs, as ht' Cftlled them; 
and since then till toaay I am glad to ~  that Government have pUll'ued a 
policy of energetic control, punishment of. profiteers and pursued, every other 
way of reducing the effects of inftation. They have taxed more, they have 
bo;rowed more, they have also sold. gold and in every other, way they have tried 
to see if the eftect& of the rapidly. marching inflation can in some way be 
mitigated in ~  lives of -the poor people of this countr,v. But when the 
printing pr!'lss is busy the controls are slow to. succeed, and that ·-has exacu.y 
been the result, ~  spite, of the most honest endeavour which; I am preparM 
to say, has been made b.v Govemment: I do nbt w:isli to inftict anyfigutes 
but the House will 'see that since JJIlluary -194.3 when the general Index of 
wholesa1e prices was 100, in J"lnuBrv 1944, it rose to 286. and ~ 1anuary 1945 
it was 251. Therefore the effect of' aU the controls ~ their energe.tic· imple-
menting bRs' not been . ~ . ~  labours ~. ~  directed. to 
that end. The .. same is the case about mdlVIdual dbmmodltles hke coal, whlOh 
has gone liP from'155 in January Hl48 ~ 815.in January 1945. I could ~ 

. gone on indicating the eftects 6f ~  but ~  I have to ~  !'O ~  
matters I will simpJy 'rest content Wlth the statement that unttl the mflatlon 
which is still going on is abandoned, tM chances of the, success of conta:ol 
measures Bre likelv to be greatly prejudiced. 1 do not wish tQ sfI,Y ~  except 
to point out ho'Y 'in other ways inftation is being ~ in the lives. of ~  
,people. ,I think today the amount of life insurance WrItten annuaUy !n. t1;aIB 
country rnustbe somewhere near Its. 70 crores a yeM, and the outstan?mg bfe 
'Policies must be ~ near 400 erores. 1 am speaking from memory. 

~ all these 400 crOIeS of ~  of life polieies •. takon by fathers. for the 
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111aintenance of their sons taken· bv a fond mother for the marriage of her 
childrn.n,-what is t'>ieir w~rth today'.? The 400 crores of life policies as they 
nwture are not wort,h even the purchasing power of Rs. 100 crores. And the 
fond father who had laid aside a:t a great deal of sacrifice these immense 
amounts pf savings will be lucky if at the end of his life the policies are 
enough to ·give him a decent funeral. . . 

Take, again, the b,,,,nty-one hundred· crores of national debt today which has 
been ient to Government by insuranee compunies, by public and: private 
charities, by philanthropic institutions and by all those who make a laborious 
saving by a thrifty life none too pleasant, and you will find that the holders of 
these· scrips know t-0 their great regret that if they go to cash the scrip in the 
nwrket torl:ty, the anwunt '.,ill buy l()rd of the uomirnil face val1;,•_ It i,; ~he 
inevitabl<: result, of. inflation. · A 11 the fears which. the oppmients of inflation 
had fantertained are unforttmatelv realized, and all that remains for me is to· 

, shed tears over the tragedies of "millions of homes; but the mbYing finger has 
-written and haying writ moved on, nnd all the tears that I may shed for 
the tragedies 0£ rnillio:ris of homes will not blot out half a line. It is useless 
to indulge in recriminations. I cari assure the :Finance Member that I have 
al\\ays bent in farn11r of the ,mvi11g!s eampaign. He hns somict,iines feH that 

;,I am opposed to it. I will here refer to one of the Information Depnrtment Films 
which is an eye-opener. We all know that the people are going in fo.r gold, 
they' are going in for one of the greatest mistakes of their lives-the Information 
Department has exhibit~d a film ·whieh ~veryone must see. It shO\vs that 
gold is purcli:rned by people at Hs. 80, Ils. 90, Rs. !Jo and today its price is Rs. 68, 
and Urn 96 ru1)ees which the purchaser gave will be reduced in a short' while to 
Rs. 48. . 

The Honourable Sir Jeremy Raismai1; In'that case all your insurance policy 
lwl<lers \rill he happier agai11. You <·im't have it both ways. 

Mr. Jamnadas M. Mehta.: I am congratulating the Information Department. 
-1 am telling the public that the Information Department's film is an eye-opener, 
_nnd that if you purchase gold you are holding to a mirage. ) have seen the 
film in the II1fonnation Dennrtment f'ommij-tee meeting and J was imprr:ssed 
by the proof the film affords of £he .folly of people :who are today attracted by 
the gold bug•ind will be bitten by the bug very soon. The gold in their hands 
1\ ill be liko Dead Sea fruit, part of it, \\ ill be aslws. t do hopu thab people will 
invest more in Governm,mt securities than in gold because of one reason-when 
the loans mature, the hundred rupees will be ·hundred in purchasing power; and 
the price level might have fallen by 50 pm· cent. And, tl-f'erefore,. those who 
l,old Gover;,nrnnt paper are happier. luckier and ,1·i:-1er than t hpse who i;tre 
hoarding wJJd. Tl:'1at is thC: point which I was trying to make. In this matter, 
I think, Sir Sultan Ahmed's Department has done a service and I hope he will 
widely show. that film all 9ver the country; the purchasing power of gold has 
already fallen from Rs. {)6 to Rs. 68. 

I maintain tl1at ,vhaten,r was sai,1 about in'surance policy ,\'as correct, and 
whnt I am now submitting is ecpmlly cm·rect. These al'e son1e of. ri1y observa-
tions on the economic situation in the country. · . , _ 

Sir, the war is soon corning t-0 its end. The Honourable the Finance :\fem-
ber is l'etiring ·to his country. He has moved his la~t. Finance Bill. T nm in 
the same position-I am also retiring-into Burma. With Mandlay having 
fallen. the day of my retirement into Durma is coming nearer, an<l my own 
budget speech ma.v he the lnst, becnu~,, I am io serve nno n1illio11 Indian workers 
in that great land of Pagodas. · 
. Mr. Sri Prakaisa (Allahabad and Jhansi Divisio.ps: Non-Muhammadan Rurnl): 
To sha:ke the pagoda tree l . · . ' Mr. Ja.mnadas M, :Mehta:. We are parting, but nevertheless I beg to nssure 

-' him that I have the utmost, goodwill and respect, for the courage and ability with 
which in spite of our differences he has tried to pilot the ship of th;, State during 

,er,v critical times.. • 
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\hese post-war yeaH blust' act aa one commercial republic. I am DOt lure ~  

it. will, but I am beawg that this country at &fly rate will set an examplA: 
that we of this country shall not indulge in shibboleths of economiC! ~ ~ 

because no country will be able to stand alone. Every country will haye Ui 
put its shoulders to the wheel jointly with other countries. Full ~ ~~ ~ 

will not be possible unless the world co-operated, and became an economic neJg\;l-:. 
~  the poverty of one will soon be. felt as ~ poverty ~  ~  ~.  1:n, 

the matter of full emplo,yment all that I WISh to say IS tbat agnculture, mdustfJ 
and commerce should all grow side by side to seo'l18 it. . 

I· think it was Mr: Tyson who referred to the 350,000 tons of ammonium 
aplphate for ~  I wish to draw the special attention of GevemDlent to 
this. I have read some literature on the subject and I wish to warn the ~

emment that t·bere are two schools sharply divided, both ,schools having tD.,it 
own economic and technical experts. One side says that, the fe.riiIi&er 'plant 
which will produce the sulphate of ammonium is not conducive to the soil" and 
that it is simply the propagauda of the explosives and atllmunition manufacturers 
"whoara behind these fertilizers. I do not know, I am a layman; hut from the 
little I have studied'I wish to· warn the Government. The "Phooka" methdd 
ean brir;tg out more milk compulsorily for a time from t·he cow, but it makes t.he 
oow sterile. Similarly, if the ammonium sulphate is used all a ~  then 
&eeQrding to one' 8chool of economic experts the soil ~  be impoveriahed nnd 
it-will become like II Ql8Jl lJuffering from blood pressure, appearing stout 'but 
none the less vulnerable to all kinds of disease. If the Government have made 
up their mituis, I heg of them to reconsider the case. But let not the Govern-
ment find out after ten years that these fertilillerl'l were foisted on-them b.v 
designing manufacturers. I am not an expert on thiliO, but my. friend Mr. 
Tyson who ~  so eloquent on the 850,000 tons of ammonium sulphate should 
. look to t.hs other side leqt, by going further India may fare worse' ~  speridin, 
Rs. 10 ('rores 1n fertilisers. -.-
One further s,lbmission is that In order to increase the expansion ~ 

mont, let it not be believed that the mere freezing of war'jobs will menn'-employ. 
ment. There will Lc' great political pressure bot!} from unskilled workers and 
from owners of plant, which has he come uneconomic not to go in for improve-
mlmts and not to eneourn.ge technical progress. These people in order to main-
tain the capital value!; of tllf'ir plnnt will stand in the way of impr()\·ement. 
The \\'orting ('1m;;; will be mi!';ll,d b,Y demngogues into believing that. any joh 
is good enough. I wish it to he known qujfq clearly from the floor of the House 
that full employment .in the post-war years will lllesn not only full employment 
of laboill', but of all the ·rt'sources of the land, capital, technical skill and labour, 
and it is only if labour ~.  in -economic jobs, not in frozen war jobs 
which are today held by ~  that full employment will. come. _ When ths· war 
econom:t is over and we tum to peace, many hundreds ·of thousands of people 
will be out of jobs. . Do you know that out of 46 millions of the British people 
today as many a!l'28 millions are pit.her-in war at the from. or in the war factories, 
or in other kind of essential war work. The American statistics also shows 
that the economy ~  America since it was switched on to war has reached the 
lame proportion .. man power. If I could make a Jist of those engaged in war. 
or war work all fobe world over I would say that not les8 than 190 million people 
all over the world are either employed as soldiers, navy men, airmen, doing work 
in munition factories or some other war work. When all of them are switched' 
on to peace economy, you cannot employ them by simply frl!ezing jobs in· which . 
. they are. You will have to train and ret1'l\Ul millions of workers who have' 
forgotten their old jobs: or you have to employ a large ~  of pe.)ple in 
learning new techniques developed since the war. '. You have also to .eee t,hat 
labour is made as mobile as possible, The greatest mobility of labour will be 
aeeded if you wish to Qbtain the beat possible employment. The best possibl, 
dtIe of capital will have to be made: International lending with .a view . to 
helping the poor and backward countries· and reconstructing the war.stricken 
world will be necessary. Ibtemationlil lending will expand international trade 

, . , 



,JOO& UGlaLATIVIS A8S •• 1;I ~ A  1945 
[Mr. Jamnaciaa M. Mehta.] . .' .. 

and CODWlelO8, aQd although 1 believe in socialism, I am bound ~ say that •• 
tlieol'1 of the 800ialist of a totally controlled St,te is for the distant future: 
Today there is neithlU" the old policy of free enterpriRA or full atate control. 
'l'tie two things are today mixed in every . country. State control in lome, 
private enterprise in others and a mizture of free enterprise and a.te control 
8Y8rJW)lere is today actually in operation. -What is today will have to be more 
IIIld more in operation :lfter the war and State control will be absolutely necea-
.. ry. Mr. Churohill has said that lie hoists the ft.ag of free enterPrise on the 
mast of the Conservative Party. Well,. this figurativ& manner of speaking 
misht delude BOme people but free enterprise as understood in the days of 
classical ecollomists is dead. . The strains of two wars with a most abysamal ' 
,tepreaaion between baa killed the old theory of free enterprise. Where the 
oorreotil'"e was provided by oompetitive price and expense levels ill diBenmt 
count.ries, the workers demand social security. The unit of productiop which 
was aimple in old times, has now become so large that the unit of production is 
'!erJ often monpolistic. _ Certain articles' ~  become monopoly goods by mere 
advertisement,fDr l?Xample, "Johnny "Walker going IUong". Tt is a type of 
monopolistic production. ~ , 
fte IIGaOaIabIe Sir leremy JlaIpnaa: Fortunately there if! no monopoly of 

consumptiorl t -
III'. lamJlICIu ••• eIla: Take Horlicks' Milk and 8 thousaud other articles 

by people who do not manufaoture those articles today for sale. It is stated in 
• British publication that 6,900 tons of paper per year are used for the publica-

tion of these "prestige ,advertisement,,". These people know that 
15 P •• • they cannot bring their wares today in the markets. Every mom-
ing lOU see in t., HiMulta" Tim". somE-body publishing "We are unable fo 
suppll to our ~  customers in India due-to war. When the war ill over we 
. ahall come to you", which means that you ~  been foolE'.d by us aU this time. 
We cannot fool you now. When the war is over we shall try to fool you" again. 
A. two anna worth article is being sold for Rs. 2 under a monopolistic control, 
pre.£tige advertisement ,and all kindfl of advnntages due to facile ~. 
Therefore in tlN! times to come this kind of monopoly will be there and when 
the monopolist is there he will combine and he will compete. He will go to tlae 
other end of the world. As the Eooftomiat says "To combine is .. natural 
to a capitalist as to compete when bigger dividends can be mAde". Therefore 
these are the dangers in the post-war .world. The monopolist, will be there. 
the day of the small-scale producer will be over. Workers will demRndllocial 
security and the world. if it drifts back to economic nationalism, win-be once 
more a fertile ground for the third world war and from that we l1hnll not escape. 
My friends, I beg of you, when you talk of a national GoveQlment, remember 
that the nation has been destroyed by the combined fault of the Government 
and oUrselves. There is no nation todav. Do not be under a delusion. There 
is no nation in India today. . 

AD IIoDoanble .ember: Thert' are two nations. 
111'. lamNdll Ii. •• ha: The nation has been destroyed by us more than 

by our enemies and therefore until you revive the nation, until the nation l1as 
been, resurrected on the basis of the most democratic nationalism, on the basis 
of equality not on a ~  unity which ~  in the nO!'ltriia of every bone" 
man. 
My friend the Leader of the Opposition the other day told mn that I was 

a member for unol'enpied Burma, May I tell him that he is the potential. 
premier in octupied India? 
AD BoDoarabie .ember: Of occupied Bunna. 

~ . III. lunn'" •• :.e1U&: May I tell him that I wish him the best. of luek. 
~  let him remember that UJltil the nation exi&ta there c&n be no national ~
eniment and until the nation 1& resurrected, the only task before us here fQ1 ' 
an of us withont any recrimination, in the sole intel'fJst of the mUles of people, 
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is to try for fulJ emploYJDent, social security, economic development and· the 
largMt good of the masles. Sir, I support the measure, because jn ~ of 
war there can be no rejection of the ~  ;Bill . 
. .,. PrtItdID\ (The 1I0llOurable .Sir Abdur aaium): ,As regards Monday, .-

Jr'onourable ;Members are aware, there will be no question hour and the whole 
day will be available to the Leaders of Parties for their speeches and for too 
Finanoe Member's reply. I ha.ve been given It stateJDcnt of the time tab), 
~  will be observed by the ~  

Sir Beary RielulrcUoD H A.M. to 11·30 ~. . 

Dr. P.N. BllDeriee. 11·30 ..... to 12·30 1'.". 
N ..... bBad& Muhammad Liaquat Ali Khan 11·30 1'.11. to 1·15 1'.11' 

lIr. Bbulabbai J. Deeai •  • 2·30 1'.11. to 3·15 P.llr . 
The RODourable the FiDADoe Kembel' 3·11 1'.11. to '·41 1'.11. 

I take it that this a.rrangement bas the approval of the House. 
The Assembly then adjourned till Elev6D of the Clock ~ .  the- ~  

March, lQ45. 

APPENDIX.-

rrantlatiota 01 /JpucA dtlil1eretl in Hindi.by Mr. Bajmal Lakhid41ul, . .~.  on tAe'1lOU 
. liarcA, 1945, on tAe Indian Finance Bill. 

JIr. &aj1lla1 J4Ir!ddI"'" (BOmbay· Central Division: N . ~ .  Rural): MI". 
Preeidut, before speaking OD the Finance Bill 1 will apeak OD t.hiDp which are .. mq 
ueceuary 'for human life .. air aDd water. They are iood and clot.hu. Food hal "-. 
ratioaed by the GovernmeDt aDd in lODle rlacea ~  8c:h8lm1 hal been ~ . ~ 
Control in lOme plac.. hal ent-irely gone. ami:" and the. reault ia lJ1"eat bardabip to the ~. 
For iUltt,nc(, a farm,,' _ pPOdueel cor:n m hu home ~ . Be ~  to. be workmg m 
town where food-ia ratiooed. He 1. not allowed . tQ. bnng for hlDl the lJ1"alDa produced ,by 
him in hi_ village and ill forced to buy good or l>ad rationed grains. This . ~ . 
• hould be remo\'ed. In rationing _ family gets .. much food as there ~ membera in it 
If a j..'lleii arrive. in the family they cannot get food for him ~ . There aboutd 
be •• hop where ~ ~  might gei food for their gueetl. At present .mall Vlllagea have DO ~ 

nerf! people might get food for their gueata. At preaent amall villagea have ~ 

.h0IM- }I"or every ten or twenty ~ a ehOp ia opened in a cent-ral village aDd ~ 

han to go for their lIupplies from diatancea of 4 and 5 milee. They have to come Dn. 
day for their rat·iona of food, another day for their ratioll8 of lIugar and oil, etc., .nd yet 
anothtlf day for their vegetablu and other purchases losing for each day their 4&ily waga 
which i. 1\ great lou to thMl. Thul the alTlU1j:lements for lood rationing in villagea ane 
dtfKti\·e. If the peor-le of a viUap are willing to do rat.ioning work tbey shoufd be. 
Allowed to do it. 

Go\'ernment introduced the Levy Scheme hoping good crops will be produced. Nature,' 
~  faila to give air and wattl' in due hme nnd the cropa fail. In /luch case8 where 

"fter paying otht-r dues enough -.toek i. not left to payoff the levy it should be remitted. 
None lIhould he ~  to any hard8hip. A farmer should be left with autlicilllnt prodllCe 
to meat the needs of his family, hill yearly, monthly and daily wage·eamen hia 'bullocks, 
hi .. row •• nd ~ buffaloes. III \'illagee farmen fix • certain quantity of produca to payoff 
annually as WIISI'II to gold.smith/J. barbers, cbamarB, Mahars and labourers. The Government 
ahould Dot blame them for giving thOle peoplt· their seU·h·1t ahare. of tha produce. ~ 
famler i. great.ly benefitted by thil IIOrt of arraligement. ." 

. Why do ~~  ~  ecarcity of 'food in the country. The popUlation has nolo 
~ . ~  military perllODDel have come from foreign countri .. ; but; then, IODl\! 
umts of ~ Ind!'lln Army have KO!1e out.. The eupply of food i. controlled by the Gover,,-
~  Rnd u rationed, ~ ec.Jually . ~ t.he people., Whl. then the people die of 8tarva-
tIon ! When everything 18 In order why 11 then thll deat.itution? People h.\·e died aBti 
ne dying of ltarvation in BelJP.I. Similar news is being l-eoeived fropt Bihar and otlwlr 
provinces, Why ia thil 10! The ~ ~  think that the Congl"8ll8 i1l order to embarrass 

~ . t:'ropagatc .1\lC'h new.. Thl. 18 wrong, The know)1o)dge..4f manY' thing. i. ofte. 
matlDC't\ve. For ~  molft. people do not know hbw to ,cook, or how to lIing 01'· how 
to make moton or nil. but t.hl'Y POliN' .~  knowledge of their being good or bad. Eve' .... 
man may not ~ " Governor or. a V IUroy but every man know. whet.her· a GovemOP 
or & Viceroy doea good. or bad work. Similarly every perllOl1 knows whether a Go".1"8' 
lIJont i8. Rood or bad. The re&eon i. quite simple. They kllDw it . from their personal COIR. ' 
fort <!r dilCOmfort. ~ in a country fllIIOple are gagged, are !lot allowed to wrik aN 
!lot gIven to r&t anddrmk. according to their needl! t.hey conclude that the GoverBlDeIlt. 
I. ~  good. The ~  ~  that the War i. the cauae of eVlllry diaComfort. but! 
IndIa bear. no ,mInty to anybody nor baa ahe any quarrel with anyone. Why i. ~. 

-'Pille pllge 1770 of L. A. Dehatflf!l, dated the SOt·h March, 1946. 
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, l Mr, Rajmal Lakhicbaud.] 
... " War wit.h Ill! Thia War waa oeit.ber 1I1dia'l nor Britain·... It ifu a war between 
o.n.u.a, &ad PoIaDd. Britain took it upon henelf to help Poland to lifegUard her 
freedom. Why ia tben India ~ a Ilave! 'l'he Brimh people d.ire to give freedom to 
IDdia and- they openly auert it.. Why t.ben all t.bia ~ Tbey .. y t.bat al loni a. 
tben ia diauDit.y in India &mOlig Hindua and lIIulima tbey could not. be .tree. Suppoee 
till .... are four brotbera, owners of a bOllle or of a field wbo are alwaYI CJuarrelling -0lIl 
tU.Ielva .ooe. it. entit.le their Deighhour to diapoaaOll them .of theIr eltate, .. yiDa 
·You. cannot. mlUlale' it. properly awl 10 YOU are not. fit. to have it', or .. ying, 'Since t.here 
ia diallllit., aiDoDi you t.be .. tate IlaDDGt·.be gh:en to you ,1 . Will it. he ~  or jUl\t! Tbo 
Me Uaing would be to creat.e harmony aaioni t.bem aDd. protMct. t.beir IDteruta. 

Wu will widen tbe gulf of dilUDity aad the world will be ruined t.bere Clan b\I no 
1o", and peace_ Fire cannot put. out &reo U ia water thaD can Htinguiih it.. Similkrl)' 
Wred CaD only be removed. by love, kindne .... and ~ . Tbroqh . ~ alone can there 
... r-ce and . love in t.be world. 
. At. the t.ime the Britiih took poueuioo of thia count.ry it. waa pfOlpet'OUI and rioh • 

. 'ftte Government levied very li,ht. tuea. Tbia mede t.he Brit.iab ·Govel'tUll8Dt popalar and 
tile 'people were pnerally happy. But the Brit.iab pursued the po}icf of enbancini tax ... 
Oa the ot.ber bud, the introduction of mechinery in indutrr threw out. _n,. ~. 
from their work. For inatanee, ODe cloth mill tbrewout. - of wOl'k. DWly thOUlUlda of 
apiDaera, carden, and weavera. One oil mill deprived laltha of teli.. of their work. 
Similar were the c:aHI with t.he blackamitha, paper mekeu, goldamithl, ~  and c:u.ar., They were deprived of their hereditary work without bein, ,upplied with. any 
~ work. nor did t.118 GOYlmment ever care for them. Aa Ii 1'8Iult. the count.ry became 
plllDftr and poorer; but the Government went on increuing taxes. If the people raieed a 
..... and cry they were told that. ,a/a"kar., mill-ownerl. ab0:rkeepera were greedy and 
that Lbey had Iwallowed up their money and thtt they wou1 now make luch lawa al 
WOuld f.'revento tbam from continllilll tbeir loot. Thus 'at. the caet. of IlIhul;tw, and othen 
the)' hid their practices. This WeDt. on for a time and t.be people' I condition went on 
woraening unt.il it. ended in. creat.iog luch parti.. in the count.ry .. BolahevilDl, SocialillD, 
Comradel, 8.oytiat.a, ~.  etc. The people alao think u to where their gold apd lilwr had 
lone .. TlIe Government hal locked up BOld. Silver rDpeea are etopped by law. POII8eUion 
of Qneen Victoria'i and Killl Edward'e rupeee hal been declantd illegal, keeping of food 
IraiD ia' illegal, keepin, of cloth i. illegaL Similar r .. t.rictionl have been impoud on 
aU _rIA of gooda. The remit is that the farmer is unabhl to .. to the naclllary materiala • 
of iron, ete. He can get. no food, no cloth.. and DO mediein... Government oftlc:iala 
t.breated people with arreet u crimiaala and under IUl.'h threat. .:ollect. varioua funda. Thia.: 
colNct.ion of funda hal &lao become a great. corrupt.ion. The reuon is t.hat t.he more aD 
ofticial eolled. for , fund the more he i. favoured by the Government and ie given promo-
tioa. The result that the hatred h.. been created In t.he miDd. of the peGpN and the 
cou.nwl is infeeWel with varioua kinde of mov_b. The Go-qmment. can forCibly take 
poueuion of any peraon', hoaae. This ucited the people and tbe Congreu pUleO 'Quit. 
India' relOlution. The Kngliehmen were angrY'. I .. y t.he Bntrliahmen wbo are in 
~  ~  eta,. here and Mr. ~  Mr. Amery and t.he King mey alao come and live 
III India as our brotben and eiat.ers1 noL u' our muters.- Thll is the only condition. We 
baw unounced to all the people 01 the .earth that whoever ie in trouble may come here 
and take refuge in this country. We are prepared to aerve them AI brotheri We bear 
- m·wiU to the Bntrliehmea. W. hate to be aU"... We muat be given our ~ . If 
~ Government woald keep a check on its oJIiciala jut .. it. keepa a check on the Conareaa 
and employ C. I. D. p80pN for them, mOlit of the ~ to the public would be 
removed and public OPF08ition to the Government would decreue. ThOle who are 
apemployed may be given work. Facilitiel may be forthcoming for the .upply to t.ha 
people of food, clothel and medicin81. _ 
~ Sir Cowujee Jehan,ir baa .. id that. Hindu .... ni lpeeches in t.be A ~  .... Dot reported 

n ab01lld not. be 10. A Hindutani reporter Ihould be ~ In the whole world India ~ 
the only unfortunate country the proceedinp of wbole par' ent. are not. conducted in the 
lanpap- of ita people. All other countries UI8 their own languagel. The pity i. that. 
here t.hIey have not. employed even a Hindustani reporter . 

. 1 oppoae ~ Budget. and tbe Finant'e Bill beceue the,. do not _k to reform .. h. 
toIIDtry'1I condltiODL ' 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068



